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Tuesday, August 14, 1962|Sravana 23
1884 (Saka)

The Luk Sabha met at Eleven of
the Clock. a

[Mr. Sre(kEr in the Chair]
ORAL ANSWERS TO QUESTIONS

Export of Iron Ore from Orissa

+
{ Shri Surendranath Dwivedy:

*269: Shri P. Venkatasubbalah:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether agreement with Japan
in the matter of export of iron ore
from the Orissa mines through Para-
dip port has been finalised;

(b) if so, what is the naturc of the
agreement:

(c) the guantity of iron ore export-
ed through Paradip port in the year
1961-62 and whether the target of
expori fixed for the year through the
port has been achieved; and

(dy if not, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). The whele scheme is being
worked out.

(e) and (d). Although no specific
target of exports through Paradip
port was fixed 25,000 tons of iron ore
were exported from Paradip during
1961-62.

Shri Surendranath Dwivedy: Is it
not a fact that the Japanese experts

1455(A1) L.SD—I
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who recently visited Orissa for this
purpose have stated that carrying the
ore in the proposed express highwayv
would cost them very high and
therefore that is one of the objections
which are being examined now?

Shri Manubhai Shah: The experts
have not yet come. They have still
to come in the month of September,
and there is no reason to believe that
the express highway or anything is
proving very expensive. On a pri-
mary examination of the project, it
looks quite beneficial, economic and
worth while.

Shri Surendranath Dwivedy: The
Minister says to the second part of
the question that no target of export
has been fixed, but is it not a fact
that in the Third Plan money has
been provided for the export of 5
lakh tons of iron ore through Para-
dip port? What has been done in
that regard?

Shri Manubhai Shah: Nothing has
becn done so far for Paradip port. It
is a new project, and it will all
depend upon the consultants from
Japan as well as India to say what
the potentialities are and what the
targets should be.

Shri Surendranath Dwivedy: No,
Sir.

Mr. Speaker: Shri Venkatasub-
baiah,

Shri Venkatasnbbaiah: May 1 know
whether the Minister proposes to go
to Japan along with the Chief Minis-
ter of Orissa as stated in the press to
enter into a long-term contract with
Japan for the export of iron ore from
Orissa?
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Shri Manubhai Shah: There is a
proposal for a small high-power dele-
gation to go, but that will only follow
the advice and recommendations and
examination by the Japanese consul-
tants who have been invited and the
Indian counterpart team  After that
if the Government feels it is worth
while pgoing, a high-power delegation
will go.

Shri D. D. Puri: Are  there anyv
other sources from i-hich iron ore is
exported to Japan?

Shri Manubhai Shah: From all over
India, from all known sources,

Shri A. P. Jain: How do the export
prices of iron ore to Japan compare
with internal prices?

Shri Manubhai Shah: I would not
like to mention any facts and figures,
but on the whole the iron ore exports
have been beneficial.

Shri Kashi Ram Gupta: What is the
total cut put in Orissa, and what is
the present use to which it is put in
India.

Mr. Speaker: That is a  different
guestion altogether. We are only
talking of its export from one parti-
cular port,

Shri Surendranath Dwivedy: The
Minister has beén pleased to state
that there is no provision made in
the Third Plan, but I want to know
actually whether the Paradip port is
not functioning as an intermediate
port, and whether any target of ex-
port has been fixed

Shri Manubhai Shah: It is function-
ing as a port, but the scheme which
we envisage is of far greater dimen-
zions than the figure of exports which
I have mentioned now, namely 25,000
tons. What we are thinking of is in
terms of 5 to 10 million tons export
of iron ore per year from Paradip
Port.

AUGUST 14, 1962

Oral Answers 1644

Additional Taxes by States

+
[ Shri Bishanchander Seth:
| Shri S. M. Banerjee:
*270. { Shri K. N. Tiwary:
| Shri M. K. Kumaran:
| Shri Sarjoo Pandey:
|_Shri R. S. Pandey:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that a meet-
ing hetween the Chief Minister of
States and the Planning Commission
was held recently in Delhi to review
the performances of the State Gov-
csrnments in levying additional taxa-
tion as envisaged in the Third Five
Year Plan;

(b) if so, the decisions taken by
the conference?

The Minister of Planning and
Labour and Employment (Shri
Gulzarilal Nanda): (a) and (b). Yes,
Sir. The Planning Commission had
a meeting with Chief Minister of
States on June 4, 1962. At this meet-
ing the position in regard to financing
of State Plans in 1962-63 was dis-
cussed. In regard to additional
{axation, the view taken at the meet-
ing was that in the interest of the
Plan, it would be desirable to do
everything possible to realise the
targets as originally envisaged in the
Plan.

st fameer &5 . ofhww fww
AT & WY Gy ST goW WYL Heq-
s mfz # Y 39 F fraers v
USEE @1 @ § oA e § 3
v ot & e femr @ 7
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g ofsda & at ¥ qg @ & fe
LATT 7 AT I H o ey femr g
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Shri S. M. Banerjee: It appears that
the Planning Commission has advised
the Chief Ministers to have their own
resources about taxation. I want to
know whether it has been brought to
the notice of the hon. Minister that
there is agitation going on in the
States and whether a similar meet-
ing will be called to discuss this
taxation in view of this,

Mr, Speaker: That question has
been put already and I  have dis-
allowed it. The hon. Member is put-
ting it again.

Shri S. M. Banerjee: I am only ask-
ing whether this particular agitation
has necessitated another meeting of
the Chief Ministers. The Chief
Ministers of Uttar Pradesh and
Madhya Pradesh....

Mr. Speaker: He wants to know
whether there is any meeting pro-
posed to be held in the near future.

Shri Nanda: The taxation scheme
is just what it was when the Third
Five Year Plan was adopted in this
House

S AeTTER wrest - gfafar v
TOY FAEE AT 90 W grwAr
AT T TG T IFR FT ot qwws
fear & fx frarst &Y st 97 T
g W frard ax q@y ¥ gEwH
FEraw IaA gz ¥hr o g7

Mr. Speaker: That will be a matter
of detail,

Shri K. C. Sharma: Have the
Central Government given any direc-
tive with regard to the capacity to
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pay in relation to the rural areas or
not? What is the rationale of the
new proposal?

Shrl Nanda: When the scheme of
resources was settled, in  the first
instance, all these considerations were
tecken into account.

ﬂ'.TﬂTo e aT‘lf: T AT
sfamg Az g Mamg g fs
¢faaa & wanfas gg 270 @0 A ?
Wl WEIRT . IH FT A AR
2 far mar
Shri Nanda: ! have answered that.

Shri Vidya Charan Shukla: May I
know if ccrtain Chief Ministers in
that meeting opposed any further
taxation on land; and, if so, what is
the decision taken by Government?

Shri Nanda: The question regard-
ing taxation of any particular source
of revenue was not discussed; and
there was no resistence from the
Chief Ministers.

Shrimati Sharda Mukerjee: May 1
know if the Government has thought
of taking any steps with respect to
carrving on an enquiry in the States
to assess the tax potential and also
with a view to bring about some
measure of uniformitv in the tax
structure of the States?

Shri Nanda: I have already indi-
cated that it is not a question of do-
ing something now immediately. At
the time when the Third Five Year
Plan was planned, the capacity of
each State for raising resources was
the first consideration, and the Plan
was based on that. Of course, from
vear to year, again, there is a review
by the States in the light of any
changes that might have occurred

Shrimati Savitri Nigam: Have all
the States very willingly volunteered
to raise the taxes; and do all of them
accept that they are going to get
large benefits from the taxes?

Shri Nanda: They are
their utmost,

exerting



1647 Oral Answers

w1 gEEETR Wrew . W A samer
R EHM FEr A% WNF a1 AFA
& = wm F1 3 oform ag fear mar
¢ Ak afz g @t it 9% i iwdmw @
e 3w fafme & qFas s
o g 7

Y TR ;S dFE A aw S
g fegmm @ g & feae
¥ it 39 sarar 39 ¥ frea a7 w@
!

wOH agEd ;o SuE s
ZFmm #r F1¢ fafge =t af
7

&1 AT it W@ SR
%t fafie & ag agg wameT A6 & 9
Wi s & s fafaz as g
g 7 mr g fFfom ax ogw w7
TEAT AT JREAT IC |

AR WET : IH AT TG A E
gz a1 &1 & Sfww &1 fafaer @ )
3

oft T eEw fafae 7 0 @)
TR g 9T ¢ fr oog a€  wne
T A ¥ 69 aF = W8T 70
gz 7% 9 W@ § NfF aga s
@y g
Shrli Umanath: May 1 know whe-
ther in the conference of Chief Minis-
ters any Chief Minister reported
people's resistance to these taxes;
and, if so, which State had reported

and what is the decision of Gowvern-
ment?

Shri Nanda: There was no such
situation before us in that meeting.
Licensing of Industrial

+

p—y [ Shri P. K. Deo:
2 ' Shri Narendra Singh Mahida:

Projects

Will the Minister of Commerce and
Industry be pleased to state:

AUGUST 14, 1862
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(a) whether the State Governments
have been asked not to recommend
for licence any industrial project
requiring more than 2,000 Kw of
electricity;

(b) if so, the reason therefor; and

(e) what impact it will have on
the industrial programme of the
Third Five Year Plan?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanango): (a) No, Sir.

(b) and (c). Do not arise.

Shri Narendra Singh Mahilda: How
many industrial projects have asked
for more than 2,000 kws of electri-
city?

Shri Eanungo: I cannot give you
precise flgures. The  procedure is
that if any entrepreneur requires
more than 2,000 kws of electricity for
consumption, he has got to get clear-
ance from the State Governments
about its availability out of the
resources in the Third Plan.

Mr. Speaker: Next question,

Shri Rameshwar Tantia: 1 wanted
to ask one question.

Mr. Speaker: 1 am sorry. I have
gone to the next question.

Pak Propaganda Against India
+

[ Shri S. M. Banerjee:
| Shri M. L. Dwivedi:
[ Shri S, C. Samanta:
Shri B. K. Das:
Shri Subodh Hansda:
*272. < Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:
Shrli Hem Raj:
Shri Yashpal Singh:
| Shri Hem Barua:
| Shri Heda:

Will the Prime Minister be pleased
to state:



1649 Oral Answers

(a) whether Pakistan Government
have started propaganda against
India after they were defeated in
U.N.O. on Kashmir issue;

(b) whether any step has been
taken to combat this propaganda; and

(c) if so, with what result?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi N. Menon): (a) Pakistan has
always indulged in all kinds of pro-
paganda against India, its extent and
intensity varying from time to time
according to the exigencies of the
internal problems obtaining in Pakis-
tan at & given time, The pattern of
this propaganda is well-known and
has not changed in the last fourteen
YEArs, After the last round of
Kashmir Debate in the Security
Council, there was undoubted intensi-
fication of anti-Indian propaganda by
Pakistan with President Ayub Khan
himself giving the lead.

(b} Varying measures are taken in
different countries for this purpose.
Attention of Governments in count-
ries where Pakistan’s propaganda is
particularly intense is drawn to the
undesirability of such propaganda
being carried on against India on
friendly soil. Our Missions also issue
rejoinders to specific points of Pakis-
tani propaganda. Besides these, infor-
mation bulletins and releases are put
out by our Missions putting forward
our views and these are distributed
as extensively as their resources
permit.

(¢} It is evident from the comments
in newspapers that all people abroad
are not completely misled by it. This
is due to the constant efforts which
our Missions make in this behalf.

Shri S. M, Banerjee: Is it a fact
that after their defcat in the United
Nations some of the western powurs
headed by the United States are try-
ing to propagate the Pakistani case
about Kashmir and if so what steps
are being taken to combat this?

Shrimatj Lakshmi Menon: The
original answer deals with all the

SRAVANA 23, 1884 (SAKA)
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steps that ar_ taken by the Govern-
ment.

Shr; 5. M. Banerjee: [ am asking
abou' e other countries which were
in favour of Pakistan:; the original
question was about Pakistan.

Mr. Speaker: His guestion was
about Pakistan he goes to other
countries now.

Shri §. M. Banerjee: It is a ques-
tion arising out of this question.

Mr. Speaker: Ther would be
many questions that arise out of this.

Shri S. M. Banerjee: I want to
know whether Pakistan has circulat-
ed maps of Pakistan in 3 wrong way
to all the foreign countries and if so
what steps are being tak'n (o ygive
the correct map?

Shrimati Lakshmi Menon: It is the
same question. 1 have said that we
issue rejoinders on  specific  points
raised by Pakistan.

Shri S. M. Banerjce; 1 shall make
my point clear. Pakistan has ecircu-
lated a map showing Kashmir as its
territory. What steps have been taken
to counteract this propaganda are they
issuing any stamp showing Kashmir
as our own terrilory?

Shrimati Lakshmi Menon: Our maps
always show the right position.

Shri Bhagwat Jha Azad: May I
know whether the Government's
attention has been drawn to the pro-
paganda that is carried out by Pakis-
tani Press and also in the American
Press are almost identical ang if so
do the Government regard that this
propaganda by the American Press
has anything to do with the American
peopl:'s views or the Government of
the country?

Shrimatl Lakshmi Menon: The
American Press is a free Press and
you will find there are Press opinions
in America in favour of us, sometimes
against us. It is not always uniform.
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Shrimatt Lakshmi Mcenon: From
time to time there are favourable com-
ments in the newspapers; articles are
written supporting our position and in
favour of India. From these things, it
will be seen that Pakistani propaganda
ig not as cffective as  hen. Members
think.

Shri Hem Barua: In viev of the fact
thut our Prime Minister said on a
previous occasion that if Kashmir is to
go to Pakstan that would be the end
of our sccular philosophy, may I know
what steps Government have taken
towards a greater appreciation of this
idca abroad?

The Prum: Minister and Minisier
of External Affairs and Glinister of
Atomic Energy (Shri Jawaharlal
Nehru): The same steps as have been
laken for other things.

Shri Hada: In the notice to the ques-
tion that I gave, ned specilically re-
ferred to the—

Mr. Speaker: He may put o sup-
plementary to this question. He hos
referred to the notice of the question
which he gave. 1 am requesting him
to put a supplementary on this gues-
tion.

Shri Heda: T am putting a supple-
mentary. 1 had referred to the mes-
sage that emanated from the PTI
from the United Nations in which it
had been stated that India should not
be complacent about educating the
people on our rights so far as the
Pakistan propaganda is concerned.
May T know whether the attention of
the Government has been drawn to
this and, if so. the reasons for this type
of comment.
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Shri Jawaharlal Nehru: We have
not followed the question.

Mr. Speaker;
including myself.

Shri Heda: 1 am ncet talking of the
propaganda carricd on by others. 1
am referring to the comment of the
PTI from the Uniteq Nations.

We could not follow,

Mr. Speak-r: If he iz not talking
of the propaganda by Palistan, then
he need not put a question.
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Indian in Tanganyika

“273. Shri Surendra Pal Singh: Wil
{he Prime Minister be pleased to
state:

(a) whether it is a fact that after
the indcpendence of Tanganyika,
Indians in that country have not been
given citizenship rights and they are
looked wupon as immigrants, and
efforts are being made to oust them
from all spheres of economic activity
in that country;

(b) whether Government are in
touch with the Government of Tanga-
nyika over this question; and
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(c) if so, what efforts are being
made by the Government of India to
ensure that injustice is not done to
the people of Indian origin in that
country?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The correct position is
that though the acquisition of Tangan-
vikan Citizenship is reasonably ecasy.
the majorily of the people of Indian
origin in that country have not yet
made up their minds whether they
should apply for it. Some apprehen-
sion regarding Llheir future ras been
caused by the po'icy of “Africanisa-
tion” of the Civil Service, under which
a person of African race who has the
minimum qualifications necessary for

a post will be preferred to a non-
African whose qualifications may be
higher. Persons of Indian Origin,

most of whom are cngaged in trade.
are also apprehensive of the conse-
quences of a Scheme, which was re-
cently formulated, to set up a Consu-
mers’ Cooperative Society which will
run shops.

(b) and (¢). The High Commussionrr
for India in Toanganyika is in conti-
nuous contact with leaders of the Gov-
ernment of Tanganvika and of the
Tanganyika African National Union.
We have reisons to hope that no dis-
tinction will be made, on the basis of
race, between one Tanganyikan an'
another.

Shri Surendra Pal Singh: Is it noet
a fact that because of this anti-Indian
feeling in Tanganyika quile a large
number of Indian busincssmen and
traders have already been forced to
leave the country and many more are
about to leave it now, if so, may I
know whether these people are mig-
rating to the neighbouring countries
like Uganda and Kenya or have they
shown any desire to come to India?

Shri Dinesh Singh: There is no
large migration of them to India. As
mentioned by the hon. Member, some
of them may have come to India.

Mr. Speaker: He says many arc
migrating and he wants to know whe-
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ther most of them have gone to the
neighbouring countries or whether
they are coming to India.

Shri Dinesh Singh: As I mentioned,
mast of them have ne migrated and
very few have come to India.

- Shrj Sur ndra Pal Singh: Is it not
a fact that. in pursuance of this anti-
Indian po'icy in Tanganyika, the
Government of Tanganyika have dec-
lared their intention tp terminate the
services of at least 2,000 Indians in
the civi]l scervice of that country?

Shri Dinesh Singh.
anti-Indian policy.

There is no

Mr. Speraker: Any information
about the Indian: in the civil service
there?

Shri Dinesh Singh: There is no in-
formation.

Shri . C. Sharma: Is it not a fact
that Indian; have been asked to leave
the reseives and come to the eity for
their trade?

Shri Dinesh  Singh: No, Sir. I
mentioned that there is a co-operative
scheme which will affect them, but
they are not being forced to leave.
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Shri Hrm Barua: May I know if
it is a fact that persons of Indian ori-
gin in Tanganyika are forced to parti-
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cipate in self-help community project
and their refusal has made the leaders
wild in their oratory?

Shri Dinesh Singh: [ am not guite
sure as to what the hon. Member
means by self-help communily pro-
jects. :

Shri Hem Barua: In today's States-
man there is an article where it is
said that the Indians . . . .

Mr, Speaker: The Peputy Minister
only said that he should put the ques-
tion in simpler lunguage =o that every-
one of us would be able to understand
him.

Shri Hem Barua: 1 would make it
very simple. Is it u fact that Indians
in Tanganyika, even the traders, are
forced to participate in self-help com-
munity projects and their yefusal to
do so, particularly the traders, has
made the leaders there very wild in
their oratory against the Indians?

Shri Din~sh Singh.: [ take 1t th:t
the hon. Member means people of
Indian origin and not Indians, We
have not receiveq any information of
this kind. They have their pro-
grammes—community development
und other programmes—and I suppose
they expect the people to cooperate
with them.

Evaluation of Rehabilitation Schemes
_i.
[ Shri B. K. Das:
_214‘) Shri Subodh Hansda:

| Shri 5. C. Samanta:
. Shri M. L. Dwivedi:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether as per recommenda-
tions of the Estimates Committee
(1961-62), any evaluation of the results
of rehabilitation schemes financed by
the Central Government in West
Bengal has been made; and

(b) if o, the findings of the survev?
The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
P. S. Naskar): (a) and (b). A num-
ber of schemes have been selected for
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the purpose of sample survey. Of
these, the working of only onc schemc
viz., the Poultry Multiplication Centre
at To lygunge, Calcutta could be exa-
mined in detail so far. The result of
the survey in this case showed that
the scheme had been  implemented
satisfactorily.

Shri B. K. Das: The hon. Minister
suid that a number of schemes have
be n selected for sample survey.
Mav 1 know what schemes; have been
selected for this purpose?

The Minister of Works Housing and
Supply (Shri Mehr Chang Khanna):
About 30 schemes have been selected.
They can be divided into the following
heads: education, medical, vorationai
ung technical training, industry and
housing, sguatlers’ colonies ang so on.

Shri B. K. Das: How many schemes
have been examined so far?

Shri Mehr Chand Khanna. Only
one and that has been said in the reply
to the main question.

Shri Subodh Hansda: [s the Gov-
ernment aware of the difficulties of
displacedq persons in Calcutta, and may
I know whether any survey has been
made of the living conditions of the
refugees that are squatting in and
around Calcutta city and if so whether
Government have any scheme to re-
habilitate thesp people?

Shri Mehr Chand Khanna: The
condition of the displaced persons in
Calecutta j« far better than outside.

Shri Subodh Hansda: ! want to
know whether any survey has been
made of the living conditions of the
people residing around Calcutta who
havie not received any Government
aid and help for their rehabilitation
and whether Government have any
scheme to rehabilitate those people.

Shri Mehr Chand Khanna: If the
hon. Member ig referring to the dis-
placed persons who have been taken
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from camps in West Bengal lo places
outside West Benga!, 1 can say with
toniidence that they are being rchabi-
litated in a very satisfactory manner.

Stiri Subodh Hansda: That is not
my question.

Mr. Spraker:  He wants tp know
whether some displaced persong are
seitled around Calcutta andg whether
any survey has been made about
their living conditions.

Shri Mehr Chand Khanna: There
are round about 30 lakhs of displac-
wd persons in West Benga] and a large
number of them have been rehabili-
tated. Some still remain to be reha-
bilitated. They are partially rehabili-
tated and they are part of the residu-
ary problem. Funds have been pro-
vided and they will be rchabilitated
in due course of time.

Shri 8. €. Samanta: May | know
when the other schemes will be taken
up by the Government and whether
the scheme that was put forward be-
fore the Prime Minister when he re-
cently visited Calcutta regarding about
1 million displaced porsons who have
received wvery scanty rehabilitation
benefits or no bendfit will  also be
taken up?

Shri Mehr Chand Khanna: [ have
no ideg as 1o what was represented to
the Prime Minister in  Calcutta. Al
least T have not received any note or
communication from him in this con-
nection. But I have seen Press reports
to the effect that there is the problem
of partially rehabilitateq persons
Ca'cutta. 1 am fully aware of it. We
are providing funds for it and we are
tackling it.

Shrimat] Renuka Ray: Is it a fact
that there are & large number of per-
sons sguatting in unrccognised colo-
nies in Calcutta who have not received
rehabilitation aid of any kind?

Shri Mehr Chand Khana: As far as
rehabilitation is concerned, we have
dealt with it in a very sympathetic
and generous manner throughout.

Shrimati Renuka Ray: Sir, my
question has not been answered I
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want to know whether 1t is a fact that
there is a large number of un-recog-
nised, so called, sguatter:  colonies
where no aid hag been g.:en nor any
arrangement made for tak g the per-
sons to some other place?

Shri Mehr Chand Khanna: Sir, the
number of squatters’ colonies—1 am
talking from memory--n Calcutta is
round about 140 to 150. Those colo-
nies have been recognised.

Mr. Speaker: The hon. Minister is
talking of regulariseg colonies where-
us the hon. lady Member wants to
know about un-recogni o1 colnnies.

Shri Mcehr Chand Khanna: The colo-
nies arg recognised by the State Gov-
crnment, the enumeration is done by
the State Governmoent and tiie survey
is done by the Stat- Government.
According to information given to me
hy the State Governni:nl, the number
of such colonies is anvthing between
140 and 150.

Shrimati Renuka Ray: My point
has not been answered

Mr. Speaker: Ovdere, order.

Shrimati Renuka Ray: My point
was not that.

Mr. Speaker: What I could under-
stand I put to the hon. Minister and
he has answered it.
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Shri Dinen Bhattacharya: May |
know whether the Government has
ascertained the residuary  problems
which are to be solved?

Shri Mehr Chand Khanna: Yes, Sir,
in consultation with the State Gov-
ernment of West Bengal

Shri Dinen Bhattacharya: Which
are those residuary problems?

Mr. Speaker: Order, order. [ am
not allowing that question—Shri
Banerjee.

Shri S. M. Banerjee: I want (o
know whether it is a fact that the
hon. Minister had a discussion with
the Chief Minister and other Minis-
ters of West Bengal about the resi-
duary problem; if so, what were the
points of common agreement with
regard to the problem?

Shri Mehr Chand Khanna: Though
this question does not arise as part of
the supplementaries, 1 would like to
offer this information to the House

AUGUST 14, 1962

Oral Answers 16
that during my visit to Calcutta or v
10 or 15 days ago I had a discussion
with the Chief Minister as well as the
Rehabilitation Minister there and
there was a commonr agreement bet=
ween us in regard to all the rehabili-
tation problems in West Bengal

Paper Manufacture in Jammu

+
[ Shri 8. C. Samanta:
| Shri Subodh Hansda:
" Shri B, K. Das:
*275. 3 Shri M. L. Dwivedi:
! Shri Hem Raj:
| Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Russian  Team  which  surveyed
Jammu State for raw materials for
the manufacture of paper has sub-
mitted its report:

(b) if so, what are the specific re-
commendations; and

(e) whether all the recommenda-
tions have beepn accepted?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

thy and (e). A statement is laid on
the Table of the House.

STATEMENT

The Russion team has indicated in
their pireliminary report that there is
scope for establishment of twp units
for manufacture of paper based on
conifers, one in Jammu and the
other in Kashmir. They have also
made certain recomme:ldations re-
garding the wvarieties tp be manu-
factured in these twp units and the
action to be taken to implement their
suggestions. The recommendations
of the Russian Team are ynder con-
sideration by a Co-ordination Com-
mittee set up by the Government.

Shri 8. C, Samanta: May I know
whether the Co-ordination Commit-
tee that has been formed some mem-
bers from the State of Jammu and
Kashmir on it?
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Shri Kanungo: Yes, Sir; it consists
of members from the Urion Gov-
ernment as wel] as the State of
Jammu and Kashmir.

Shri §. C. Samanta: May I know
why the Russian team was selected
for this survey and whether there is
any chance of Russian collaboration?

Shri Kanungo: No. Because in this
particular line of utilising conifers the
Russians have developed their tech-
niques, they were selected. The ques-
tlon of collaboration does not arise at
this moment.

Shri D. C. Sharma: May I know
what varietie; of paper are proposed
to be manufactured there had whe-
ther newsprint will be one of them?

Shri Kanungo: Yes, Sir, Jammu
area is supposed to have a good pros-
peet for newsprint and craft paper.
and Kashmir area is reported to be
suitable for manufacture of chemical
pulp of a superior quality.

2o wtfasg T : A FT A3 9T
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Shri Sham Lal Saraf: May I know
if the Government has given its opi-
nion about the economic and financial
feasibility of the scheme and whether
the scheme will be taken in hand?

Shri Kanungo: The tvpe of analysis
and survey which has been recom-
mended by the Russian experts has
got to be gone through. After that
it will be known what the capital
incestment required and other factors
will be.

Shri Inder J. Malhotra: May I
know if the Government have taken
the preliminary decision as to whe-
ther this project will be in the public
sector or in the private sector?
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Shri Kanungo: That situation has
not arisen.

Shri Tyagi: Is it the responsibility
of the State Government or of the
Cenfral Government? Secondly, what
1s the estimated cost of this project?

Shri Kanungo: This is the preli-
minary stage. It is being jointly in-
vestigated by the State Government
ang the Central Government.

Second Wage Board for Working
Journalists

+
[ Shri P. R. Chakraverti:
*276. | Shri S. M. Banerjee:
‘| Shri Yashpal Singh:
| Shri Bhakt Darshan:
| Shri M. K. Kumaran:

Will the Minister of Laboury and
Employ ent be pleased to state:

(a) whether Government propose to
set up the Second Wage Board for
working journalists im the near future;
and

(b) if so, how it will be constituted
and by what period?

The Minister of Labour ip the Min-
istry of Labour ang Employment
(Shri Hathi): fa) and (b). The
question of appointing a Second Wage
Board for Working Journalists s
under consideration in  consultation
with the Stlate Governments and other
interests concerned.

Shri P. R. Chakraverti: As a pre-
lude to the setting up of a Board
have the Government taken any
sample survey of the economic con-
ditions of this not too handsomely
paig useful sector of the peopl”?

Shri Hathi: Some material has been
turnished by the working journalists
themselves

Shri P. R. Chakraverti: In view
of the noticeable trend of the growth
of large combines of chains of papers,
have the Government made any
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measurement  of  the  bargaining
strength of these people confronted
by these powerful vested interests?

Shri Hathi: The natter is being
vonsidered in consultation with the
State Governments. We have invi-
ted their opinion.

Shri S. M, Banerjee: The hon.
Minister has stated that the matter is
still under consideration and the
opinion of the State Governments has
been asked for I want o know
when a final decision is likely to be
taken and whether a final decision
will be taken in 1962 itself.

Shri Hathi: I cannot give any defi-
nite date as to when a decision will
be taken.

oY amare fag  #aT T A1 A1
fawrfeal ol ¥ 719 A19 ST gAY
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Shri Jaipal Singh: Are we ftto
understangd that the Gowernment have
completely discarded the recommen-
dations of the Pres; Commission
which went into this question wvery
throughly?

Shri Hathi: No. Those recommen-
dations were  considered. Then a
Wage Committee was appointed. They
gave an award. Under the Act an-
other Wage Board could be appointed
after three years. Those three years
were completed on the 29th May,
1962 and we are now considering the
question of appointing another Wage
Board.
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Shri Joachim Alva: During these
three years has Government made
any survey in regard to the increase
in gross profits of the leading news-
pepers?  Secondly, has the Union
Government come  to any  indepen-
dent decision about the selting up of
the Second Wage Board?

Shri Hathi: The Government has
not made any such survey from the
point of view of appointing a Wage
Board, but as I said, the working
Journalists have given certain mete-
rial.  As I said, tne question concerns
the States also and we are consulting
them in this behalf.

Import of Cotton from U.S.A.

+
[ Shri Rameshwar Tantia:
| Shri Yashpal Singh:
*277. { Shri Ram Ratan Gupta:
| Maharajkumar Vijaya
i Ananda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a new agreement for
supply of US. Cotton to India was
signed with the U.S. Government;

(b) if so, the present quantum of
colton imports after signing this pact;

(e) whether the terms and condi-
tions of the agreement are the same
as those of the previous ones; and

(d) if not, to what extent these
differ?
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The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Yes Sir. An agreement was
concludeq between the Governments
of India and the Uniteq States of
America in May, 1962, for supply to
India cotton worth $27 million (2,20,000
bales of 400 lbs. each) under the U.S.
Public Law 480 programme. Also one
lakh bales of PL 480 cotton was re-
ceived in this season, against releases
of the previous season.

With the above quantities under
PL 480 programme, the total import
quotas of cotton released during the
current season (September 1961-
August 1962) come to about 12 lakh
bales.

(e¢) Yes, Sir.
(d) Does not arise.

Shri Rameshwar Tantla: May I
know what is our total requirement
in imported cottoneand what are the
different sources that it is imported
from?

Shri Manubhaj Shah: 1t depends
upon the local crop. The crop failed
last year so much and we had only 43
lakh bales. That was why the import
programme was 12 lakh bales, We
are generally short by 1 million bales.

Shri Rameshwar Tantla: May 1
know, cotton being an important com-
modity, what steps the Government
are taking to attain self-sufficiency in
it?

Shri Manuobhai Shah: As the House
knows, there is the package pro-
gramme, Recently, the Ministry of
Food and Agriculture in consultation
with the Planning Commission has
decided to concentrate more on allow-
ing the newly irrigated areas for
cottomr crop, better seeds ang other
facllities.
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Shri Tyagi: Iy it long staple cotton
for local consumption or cotton for
the manufacture of coarse cloth which
is generallv exported?

Shri Manubhai Shah: It is about 70
per cent medium and ¢ oarse cotton
which is required for coarse and
medium cotton cloth and 25 per cent
for superior fine and super-fine varie-
ty. -

Shri Venkatasubbaiah: May I know
whether this import is commensurate
with the starting of new textile mills
in this country and whether these
also will be able to get the import
quota?

Shri Manubhai Shah: That is our
endeavour. The first thing is, accord-
ing to the national programme, we
should be self-sufficient in a primary
commodity like cotton. These efforts
are continuing. In the meantime, we
have got to feed our industry both for
internal consumption and export, That
is why the import programme.

Export of Bananas to U.S.S.R.

+
( $hri Umanath:
| Shri Indrajit Gupta:
Shri Mohammad Elias:
Shri S. C. Bamanta:
*278. | Shri Subodh Hansda:
7 Shri B, K, Das:
| Shri M. L. Dwivedi:
| Bhrl A. V. Raghavan:
! Shri Pottekkatt:
|.Shri M. K. Kumaran:

Will the Minister of Commerce and
Industry be pleased to state:
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(a) whether the Government of
US.5.R. have offered to purchase Rs.
2 crores worth of Indian bananas an-
nually;

(b) if so, whether Government
have agreed to the offer; and

(c) the steps contemplateg for pur-
chase and transport of bananas?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
No, Sir,

(by and (c). We are discussing the
matler with the Government of
Soviet Union.

Shri Umanpath: Since the cutting
orders have to he baseq on the date
of arrival apgd leading of ships, does
the Government contemplate procure-
ment through direct fielg contract by
State Trading Corporation instead of
tenders and if not, what other mca-
sures are being taken?

Shri Manubhai Shah: The broad
measure is, we shall buy bananpa from
the co-operatives of the growers and
either the S.T.C. or the co-operatives
of banana growers will export either
to the Soviet Union or various other
destinations. Tho Shipping Corpor-
ation of India which, again, is a public
sector corporation is chartering some
freighter ship; for faster speeds to
reach the various destinations

Shri Umanath: Two crores worth
of plantains will invelve 30,000 to
40,000 acres. Has the Government
taken into account the fact that it will
lead to shooting up of indigenous
consumption prices of bananas and if
g0, may | know whether any measures
are contemplated now even at this
stage tp avert the price rise?

Shri Manubhai Shah: As I said in
the answer neither 2 crores nor any
amou~t has been yel negotiated or
fixed. The whole matter is under dis-
cussion. I should certainly request
the House to see that if more exports
have to take place, the price restric-
tion measures have to be considered
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in a manner that the exports do not
suffer.

Shri Subodh Hansda: May I know,
as, the Government contemplate the
export of banana, what steps the Gov-
ernment are taking to give incentives
to the banana growers to give more
production?

Shri Manubhai Shah: The fact is
that much of the banana crop is not
looked after in a scientific way, it
goes to waste. Firstly, this will give
price support. Finding a foreign
market will give' them larger avenues
for further production in future All
this will raise the prosperity of the

grower and export promotion of the
country.

Shri Malaichami: May I know the
area favourably placed in our country
for exporting bananas?

Shri Manubhai Shah: That hardly
arises out of the quesfion.

Shri Hem Barua: May I know if
the recent statement of our Defence
Minister about Indian bananas to the
cffeet that if he savs that Menon ate
a banana, the press reports that
banana ate Menon has an adverse
effect. ... .

Mr. Speaker: Order, order. 1 have
many times asked the hon. Members
not to preface a question with argu-
ments, inferences, imputations or de-
famatory statements. He combines
all the things that are prohibited,

Shri Hem Barua: May I submit in
all humility that my question wouid
be....

Mr. Speaker: This is not a ques-
tion to be put, whether somebody
ecats a banana or the banana eats
him,

Shri Hem Barua:
important statement.

That is & wvery

Mr, Speaker: I am not concerned
with that statement. He may pui the
question straight now.
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Shri Hem Barua: [ just want to
know whether a statement of this
kind about Indian bananas might not
affcet the export of our bananas to
the Soviet Union.

St THIGH T . WTR A awAT
g & geest & agwrdy afafaar @z
Fgr gAY W7 T E AT gEAET A7 At
g7

At RAATE WE FAHI AN F
fad g7 saw & 1 WA feag
T # agd wg wgewTdr Asfear @
S AAT & AT &1 W1 UEQE &
ff &9 FTGT &, 79 ITRT AIAT A |

Shri Sonavane: May 1 know how
many days it will take by the quic-
kest transport to take these bananas
1o the USSR, and if the period s
long, what steps are being taken 1o
save the bananas from rotting?

Shri Manubhai Shah: Originally,
this was 2xactly the real trouble, that
we had on:y located charter zhips; 1t
will take about 25 days. and that 1s,
acrording to international standards,
completely fime-barred. But. now,
we have located during the last few
days some ships which will take to
Odessa in fifteen days. These are all
matters of detail which are being
gone into.

Exporis to Afghanistan

*280. Shri Hem Raj: Will the Min-
ister of Commerce and Indostry be
pleased to state:

ta) whether it is a fact that the
~xport of tea and artificial «ilk has
received a set-back due to the w«xorbi-
tant Air freigh': from Amntsar to
Afghanistan:

{b) whether Government have re-
reived any complaints and represen-
tations in the matter;

(e) if so, whether Government have
made any investigations: and

fd) the action government propose
to take in the matter?
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The Minister of International Trade
in the Ministry of Commerce and In-
dusiry (Shri Manubhai Shah): (a) No,
Sir.

fb) Some representations were re-
ceived bv -the Government regarding
accumulation of tea at Amritsar

(c) and d). Thers were some com-
plaints. Special Chartered Flighta
were arranged to airlift the accumu-
lated tea from Amritsar to Afgnhan-
istan. .

Shri Hem Raj: May I know how
much of the accumuiated tea has so
far been exported to Afghamstan, and
what amount still remains to be ex-
ported?

Shri Manubhai Shah: Large quan-
tities have pone. As a matter of fact,
in spite of the obstructions which have
been placed recently by our neighour-
ing country in travel by land route
from India to Afeghanistan, due to
these chartered flights we have slight-
ly increased our export of tea to
Afphanistan.

Shri Ham Raj: May I know whe-
ther it is a fact that due to the
accumulation, the prices of tea came
down, and if so, whether the prices
have since been restored?

Shri Manubhai Shah: It was so in
the beginning, as soon as the trouble
started. We took some time to charter
the air flights and all that sort of
thing. The prices went down a litile
bit at that time. Alsp, Jifficulties
were caused to the local growers.
But, now, things are moving very fast;
the prices have not onlv been restored,
but recently, the reports are that thev
have even become better

Shri Sham Lal Saraf: In view of
the fact that woollen fabrics are one
of the items that Afghamstan imports
from here, may I know whether faci-
lities are equally available for getting
the quality wool from Afghanistan to
India?

Shri Manubhai Shah: We are try-
ing to buy as much as we can of
whatever goods Afghanistan produces,
and very soon, we are sending a irade
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delegation to Afghanistan, and per-
haps, I mav have to gn there for two
or throo days.

Shri Hem Barna: May | know whe-
ther any complaint has been received
by Government to the effect that
often planes are chartered by some
private individuals who charge exor-
bitant prices, and that is one of the
reasons for this deadlock?

Shri Manubhal Shah: 1t was the
TIAC of the Government of India. There
is no other private charter yet

Paitern of Power Development

*281. Shri Morarka: Will the Min-

ister of Planning be pleased to state:

(a) whether the Planning Commis-
sion has finalised the broad long term
pattern of power development—whe-
ther it is to be thermal or hydro;

(b) it so, the details thereof; and

(c) if not, when it is likely to be
finalised? s

e

The Minister of Planning and
Labour and Employment (Shri Nanda):
(a) No, Sir.

(b) Does not arise.

(c) It is difficuit to indicate at this
stage.

Shri Morarka: May I know whe-
ther it is not a fact thal the heavy
electrical plant production pattern en-
visages the production of thermal
turbo-generators, whereas the CWPC's
perspective plan for power develop-
ment is for hydro-power?

Shri C. R. Pattabhl Raman: Hydro-
power, thermal power and nuclear
power are all envisaged in the perspec-
tive planning, and it is true that so
far as the particular aspect which the
hon. Member has referred io is con-
cerned, what the hon. Member says
is correct.

Shri Morarka: May | know the
ratio of power generation  between
thermal and hydro-power at present?
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Shri C. R. Pattabhi: Raman: 1 can
give those flgures. At the cnd of the
Third Plan, the quantity would be
13'4 million k.w., at the end of the
Fourth Plan 23:4 million k.w,, at the
end of the Fifth Plan 35 million k.w.
and at the end of the sixth plan, 50
million k.w.

Shri Morarka: 1 want the ratio bet-

ween thermal and hydro-power at pre-
sent.

The Minister of Planning and
Labour and Employment (Shri Nanda):
The figures are: Hydel plant 1-93.
coal 346 and oil 0-31.

Shri Vidya Charan Shukla: Ha:s the
Planning Commission decided the
policy of thermal power generation
during the Third Plan period? If so,
have any directions been issued to
State Electricity Boards regarding the
location of thermal power plants?

Shri Nanda: So far as the Third
Five Year Plan is concerned, all the
schemes settled are all ready, having

regard to all the relevant considera-
tions.

o mifamg ITw . w7 AT AT
A w1 7z a1 7w ¢ 5y fog® e
F——oq wew w2, IAN @ wfyw
faselt 7 foad & w10 agw T s
e | W OR8N F fod 3y fas
&% FT & gae fFar o wr 2 R
T7i wigs fawet foer o3 7

Y 77g ;. ot AT SR faereT
ag &t § 99 {0 FTHr @ g W f
WX TSR 81 T8 & HIT A&
oo wEr & ag ofr g afae Ening

Shri Sham Lal Saraf: Do Govern-
ment contemplate utilising sea water
also for power generalion as has
successfully been done in France?

Shri Nanda: There are many possi-
bilities of doing things, but this is
not what has confronted us so far.

Dr. K. L. Rao: May | know whe-
ther in finalising the pattern of deve-
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lopment of electricity geieration, the
larger requirements of foreigrn  ex-
change for thermal power stations and
the availability of a large number of
unexploited sources of hydro stations
are kept in view?

Shri Nanda: The hon. Member is
an expert in these matters. Bu: I may
iell him that the situation varies in
different parts of the country In
some parts, only thermal generation
is possible; in others, oaly hydel is
possible while in some others both
are possible, and theie the relative
economic is gone inlo.

Shri 8. M. Banerjce: In view of the
fact that some of thc States, rather
almost all the States, are facing a
serious power crisis, pas the Planning
Commission anwy schem.» o see  that
power generation capdcity is increas=
ed in those States, and have any sug-
gestions been given o State Govern-
ments in this regard?

Shri Nanda: 1 rould noi follow,
but I believe he meaas to ask whe-
ther. if there is inadequary of power
in certain States, any steps are taken.
Yes. some supplementary provisions
are being made and in certain places
-accelerated assistance is being given.

Shri Sonavane: Have the planners
taken into consideration the question
«of covering all the villages in India?
If so, by what time? Will this be
achieved within 25 years of long-
range planning?

Shri Nanda: There is a rural elec-
trification programme, and the figures
have been given in the Plan itsell.

Shri Morarka: In view of the bias
of the CWPC in favour of hydro
power, may ] know whether Gov-
ernment have considered the desira-
bility of revising the production sche-
dule and production pattern of the
Heavy Electricals project?

Shri Nanda: That is 3 specific ques-
tion to be looked into. But hydro
power is very much cheaper. It s
1'2 nP. as against coal fired 3:00 nP.
Therefore, thal bias is not at all con-
sidered wrong.

1455(Ai) LSD—3.
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st feAn fag o e e
g1 2 gaw fawe 7 g7 71 T
fevar FmT 2 )

Shri Bhagwat Jha Azad: Since this
area is very much in our territory,
may | know whether the Pakistan

Government gives any reason for this
forcible act?

Shri Dinesh Singh: No. Sir. We have
had no reply from the Pakistan Gov-
ernment,

= [RATAUAT ;. TZ T B
off o 72T F o w7 21 owA o gwA
g WA fFar a1 v o= owwre & aorfe-
Farfat gy A 1A #5 AE
T FT N AAT AAT 2 AT afr T
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fe foerrd wm w77 #1 & a8 g
e &7 IIET £ AT TH AVE § AAELA
T A FTET F AT HA AT wTIAT Fr0
2 & Fg w9 w1 IETEIfTEqO @
aawdr £ 7

Mr. Speaker: Next question.
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Rehabilitation of Refugees in Assam

*283. Shrimati Jyotsna Chamda: Will
the Minister of Works, Housing and
Bupply be pleased to state the «teps
#aken to appoint as suggested by the
Estimates Committee of the Second
Lok Sabha (1961-62), a Committee of
Enquiry to look into the circumstances
n which Rs. 20'80 lakhs were paid
without an agreement to the Indian
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Tea Association, Cachar for rehabili-
tation of displaced persons from East
Pakistan and the reasons for failure
of the scheme and to fix the respon-
«ibility therefor?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shr
P. S. Naskar): The Government of
India have decided to set up a Com-
mittee of Enquiry as recommended by
the Estimates Committec (1959-80) of
the Second Lok Sabha. The Com-
mittee would consist of a Chairman,
two Members and a Secretary. One of
the Members would be nominated by
the Government of Assam. The Sec-
retury of the Committee would also
be an Officer of the State Government.
The State Government have just inti-
mited the names of their Officers who
will serve on the Committee and
action to set up the Committee is being
taken.

Shrimati Jyotsna Chanda: May I
know from the Government whether
this committee will take up the resi-
duary problem of those non-rehabili-
tated persons in Cachar under the ITA
scheme?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
So far as the ITA scheme is concerned,
we have to admit that it was not a
success. and with a view to rehabilitate
those families which were covered by
thot scheme. supplementary schemes
have been formulated and sanctioned.

Shri S. M, Banerjee: [ want to
know whether the refugees who were
rehabilitated under the new scheme in
the Mizo Hills in Assam have been re-
habilitated again in those places. What
is their condition?

Mr. Speaker: This has nothing to
do with that.

Shri S. M. Banerjee: But, generally
he is going to consider their cases.

Mr. Speaker: Order, order.

Shri Chaudhuri.

Shri Hem Barua: Question No. 308
may be taken up with No. 284.



1677 Oral Answers

Mr. Speaker: If the House agrees
to that; otherwise, 1 cannot aliow it

Shri Hem Barua: If the Minister
agrees to reply, it may be taken up.
It is o the same nature.

Mr. Speaker: It 15 not only the
agreement of  the  Minister. That
comes afler thai, If there is some
important question that the Minister
wants to answer, he may ask after the
time is over.

X-Ray Films

*284. Shri Tridib Kumar Chaudhuri:
Wil the Minister of Commerce and
Industry be pleascd to state:

ta) whether Government  have ic-
veived any representation from  the
Indian Radiologica! Institute and simi-
lar other bodies representative of
radiological and medical opinion in
the country urging the restoration of
import cuts of X-Ray films;

(b) whether it is a fact that X-Ray
films have been classified with general
photographic goods for the enforce-
ment of latest import cuts; and

(¢) whether Government are aware
that the enforcement of the latest im-
port cut in regard to X-Ray films
have made X-Ray diagnosis beyond
the reach of patients belonging to
poor and middle class patients suffer-
ing from T.B. and such other diseases?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) No, Sir. A general cut of 50%¢
on all Established Importers’ licences
was announced on 8th June, 1962

(¢) To rclieve the shortage of
X-Ray films, the cut imposed in the
quota of X-Ray films has been restored
on 9th July, 1962

Shri Tridib Kumar Chaodhuri: Am
1 to undersiand that the quota of
X-ray films i§ now the same as was
given last year?
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Shri Manubhai Shah: Yes, it is the

same as last vear.

Shri Hem Barua: In view of the
fact that restrictions on imports of
X-ray films and books were put simul-
taneously in a very unimaginative,
way, may I know why it is that Gov-
ernment proposes to kill people phy-
sically by restrictions on X-ray films,
and intellectually by putting restric-
tions on books? '

Mr. Speaker: Order, order. Thst
should be enough.
Indian Culiural Delegation to Japan

+

” Shri Morarka:
| Shrimatl Renu Chakravartty:
7 Shri Kappen:
| Shri Narasimha Reddy:

'286.

Will the Prime Minister be pleased
1o state:

fa) Whether the attention of Gov-
crnment has been drawn to an article
in Indian Express of the 3rd July,
1962 by one Mr. Shasi Desai regarding
the behaviour of Indian Cultural Dele-
gation which went to Japan for the
Congress for Cullivating Human
Spirit;

thy if «o. who are the sponsor: of
this Congress;

{¢) how many delegates from India
altended this Congress; and

(d) whether Gouvernment had given
any facilities to these delegates?

The Minister of State in the Min-
istry of External Affairs (Shrimati
Lakshmi Menon).(a) Yes, Sir.

{(b) The Congress was sponsored
by a private organisation called ‘The
International Foundation for Cultural
Harmony' which has its headquarters
in Japan. Its New Delhi branch was
actively associated with the selection
of delegates to the Congress.

{c) About 350 delegates from India
attended this Congress.

(d) Government had no hand in
the selection of the delegates. The
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facilities extended by Government to
delegates to the Congress were limi-
ted to the grant of passports in acc-
ordance with the existing regulations
on the subject,

Mr. Speaker: Shri Morarka.

Shri Kappen: May I know.....

Mr. Speaker: The hon. Member did
not wait for my permission. Shri
Morarka.

Bhri Mogarka: May I know whether
the Government has ascertained
about the veracity of the wvarious al-
legations made in this article?

Mr. Speaker: If the Government has
no responsibility, why should they go
about ascertaining things?

Shri Morarka: It was an
Cultural
there.

Indian
Delegation which  went

Mr. Speaker: But the Government
had no choice.

Shri Moraka: Even if the Govern-
ment was not responsible for sponsor-
ing this Delegation, the Delegation
misbehaved to suth an extent that it
has brought shame to India; and it is
the lack of Idian culture that they ex-
hibited.

Shrimati Lakshmi Menon: Govern-
ment have instituted enquiries, in con-
sultation with the Indian Embassy in
Tokyo, following the receipt of the
reports.

Shri Kappen: May | know what is
the result of the enauiry made by
Government?

Shrimati Lakshmi Menyn: We are
awaiting the results.

Shri Vidya Charan Shukla: Did the
Government have any connection with
the Delegation, either in sponsoring
the Delegation or in approving the
pnames? May I know how 350 dele-
gates were allowed to go and how
much of foreign exchange was allot-
ted?

Shrimati Lakshmi Menon: No for-
eign exchange was allotted. We have
done nothing except issuing passports.

AUGUST 14, 1962

Oral Answers 1680

Shri Tyagi: Am I to take it that no
financial help of any kind was given
to the Delegation?

Mr. Speaker: That is what is being
said.

Shri Joachim Alva: Before any dele-
gation goes abroad, either official or
non-official or even a single individual
goes on behalf of any organisation,
does any officer of the Ministry hand
over o them any sel of instructions
about Do’y and Don'ts?

Mr, Speaker: That is a suggestion
for action,

Shri Joachim Alva: I am
whether. . ..

asking

Mr. Speaker: He had asked and I
had thought that it is a suggestion
for action.

Shri Joachim Alva: What is the
procedure?

Mr. Speaker: Procedures cannot be
asked.

Shri Morarka: In view of the ans-
wer given that no foreign exchange
was allotled to any member of the
delegation, may I know whether Gov-
ernment had enguired or proposes to
enquire as to how such a big delega-
tion went there and how they made
purchases and brought so many things
from Japan?

Shrimati Lakshmi Menon: I have
already stated thal mn enquiry is be-
ing made.

Mr. Speaker: The enquiry is being
made.

Shri Hem Barua: May I know whe-
ther, before allowing such delegations,
sponsored even by individual organi-
sations, to go abroad, and bringing
disgrace to the country, Government
do enquire into the background of the
delegations that are selected?

Mr. Speaker: Government did not
do anything in that regard.
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Application of Labour Laws to State
Sector
+
Shri A, N. Vidyalankar:
*288.4 Shri Nambiar:
| Shri S. M Banerjee:

Will the Minister of Labour and
Employment be pleased to state whe-
ther the Central Government have
taken any decision on the demand for
the extension of normal labour laws
and conventions like Industrial Dis-
putes Act and Code of Discipline ete.
io State sector industirial undertak-
ngs?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): All the labour laws with the
following exceplions are already ap-
plicable 1o the State Sector Industrial
undertakings:—

(i) Chapter 1I-A of Indusirial
Disputes Act, 1947 and the
Industrial Employment
tStanding Orders) Act, 1946
in so far as departmentally
run undertakings 'where
workmen are governed by
FRs. S, Rs, C. S (Classifica-
tion, Control and Appeal)
Rules| are concerncd.

(ii) The Plantations Labour Act,
1951. It has been decided to
amend the Act so as to pro-
vide specifically that its pro-
visions including penal provi-
sions apply to the plantations
belonging to the State.

2. The Code of Discipline applies to
all Ceniral Government Departmental
undertakings under the Industrial Dis-
putes Act, as also to all companies and
corporations in the public sector both
in the Ceniral and Stale spheres.

All the State Governments except
Governments of Maharashtra, Gujarat,
Assam, Orissa and Utiar Pradesh and
Manipur Administration have extend-
ed the Code to their departmertal un-
dertakings. These remaining States
are also examining the gquestion of
extending the Code to their under-
takings.
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Shri A. N. Vidyalankar: Has the
Government taken action against any
of the public undertakings for not
complying with the code of discipline?

Shri Hathi: It is not a question of
Government taking action, when the
employees and the employers accept
the code of discipline. If they do not,
then it has the sanction of the em-
ployers’ organisation if it is in the
private sector, In the public sector the
Government hag to look to it that the
code of discipline is observed.

Shri A. N. Vidyalankar: Has the
attention of the Government been
drawp to certain cases where in the
public sector the code of discipline is
not beinpg observed?

Shri Hathi: There are certain cases
where they have agreed in principle
but on miner details certain clarifica-
tions are sought for.

Shri S. M. Banerjee: Is it a fact that
in certain States in the public sector
projects labour laws pertaining to the
State Government alone are made
upplicable and no Central legislation
on labour is applicable?

Shri Hathi: This question is under
consideration, Whether the Central
laws should be applied in the public
sector undertakings in the States that
was discussed. But the States are of
the view that their laws should be
applied. But the matter is still under
consideration.

WRITTEN ANSWERS TO
QUESTIONS

Study of International Trade by U.N.

“279, Shri Shree Narayan Das: Will
the Minister of Commerce and Indusiry
be pleased to state:

(a) whether any study of interna-
tional trade in the specific context of
long-term expansion of exports of
developing countries once urged by
India's permanent representative at
the U.N. has been undertaken by any
agency; and
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(b) if so, the name of such agency
anj the progress made so far in this
direction?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) As a result of a Report by a
panel of four Economists under the
Chairmanship of Professor Haberler
set up by the CONTRACTING PAR-
TIES to the GATT, a decision was
taken to sct up a Committee to recom-
mend solutions to the problems faced
by the less developed countries in ex-
panding their expert trade with the
rest of the world and in particular,
with the indusirialised countries.

After considering the interim find-
ings of this Commitliee, a declaration
on Promotion of the Trade of less
developed countries was adopted at
the Ministerial Session of the GATT
November, 1961 and this now forms
the basis fer the future work of the
GATT contracting Parties. Thiz Com-
mittee is still continuing its work.

Toam Glass Factory in Bembay

[ Shri A. K. Gopalan:
*285. J Shri A. V. Raghavan;
| Shri Yallamanda Reddy:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
before Government to start a Foam
Glass factory in Bombay;

(b) if so, whether it will be in the
private or public sector; and

(¢) the amount of foreign exchange
expected to be saved as a result of
setting up the factory?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Nitayanand Kanungo): (a) and
(b). Yes, Sir. A foam glass factory is
being set up at Bombay. The factory
will be in the private sector.
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(c) There is at present no import
ol foam glass. However, on the basis
uf anticipated future demand the sav-
ing in foreign exchange as a result of
‘mplementation of the scheme would

be of the order of Rs. 5 lakhs per
annum,

Paper Mill in Manipur

*287. Shri Rishang Keishing: Will
tiie Minister of Commerce and Indus-
try be pleased to state:

‘a) whether it is a fact that there
tsoa propnsal to start a paper mill in
Manipur;

by f se, whettier 0 will be in the

nublie or privole tor; and

i) the capacity and total expendi-
ture of the paper mill?

Tie Minister of Industry in the
Miniziry of Commerce and Industry
(5hr Kanungoe): (a) te (¢). No con-
crele nroposal has so far been received
vither from the Manipur Aauinistra-
tiom or from any Private

Feonosmic Cost of Inergy

*289. Dr. K. L. Rao: Will the Minis-
ter of Planning be pleased to state:

(a) whether the Planning Commis-
sion atlempled study of relative
cconomic costs of hydro thermal and
atomic energy in India during the next
15 years; and

(b) if not, whether a Commitiee
will be appointed to go into this ques-
tion?

The Minister of Planning and Labour
and Employment (Shri Nanda): (a)
No, Sir.

(b) The Government has already
set up a Planning Group on Power for
drawing up the long-lerm power
development programme for the period
upto 1876.

Indians in Macao
*290, Shri Raghunath Singh: Wil
the Prime Minister be pleased to state
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whether Portuguese Government have
rejected the appeal of fortyone Indians
to remain in Macac and have asked
them to leave the territory at once?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): By a Decree issued on June
25, 1962, the Poriuguese Government
have ordered the Indian nationals to
leave the Portuguese colonies where
they have been residing. However,
the Government of India have no
information regarding the appeal of
Indian nationals to remain in Macao,

Developmen! Projects in Nepal

¢291. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

ta) the iotest posilion of the  nve
development projects in Nepul for
which aid aareements were agincd re-

cently be ween India and Nepal; and

fb) the progress made in this re-
n..rd?

The Deputly Minisier in the Ministry
of Externzl Affairs  (Shri  Dinesh
Singh): (a) and (b). A stalement is
pliced on the Table of the House.
[See Appendix I annexure: No T70].

Textile Industry in Pondicherry

=202 Shri Umanath: Will the Prime
Minister be pleased o state:

(a) whether any complaints have
been received from any organisations
in the State of IPondicherry alleging
that the managements have increased
work-loads in the entire textile indus-
try in the State of Pondicherry in vio-
lation of the Textile Award of 25th
November, 1955;

(b) whether it is a fact that the
Trade Union Council of the State of
Pondicherry has demanded the ap-
pointment of an arbitrator to go into
the revised work-loads ang to revise
wages in line with the revised work-
loads and contemplated rationalisa-
tion; and

(c) if so, the decision of Govern-
ment in the matter?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) to (c). Yes, Sir. A re-
presentation from the Trade Union
Council, Pondicherry has beer reccive
ed by the Chief Commisioner, Pondi-
cherry. who is Jooking inte the matter.

Power Plant at Tarapur

Shri Basumatari:
*293. { Shri Raghunath Singh:
i Shri D. C. Sharma:

-

Will the Prime Minister be pleased
1 atate:

(d4) whether arrangements for the
establishment of the Atomic Power
Plant at Tarapur (Maharashtra) with
US. collaboration have beef finalised;
and

th) if s0, the delails thereof?

Tize Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Seven tenders, including
three from the United States of
America, two from UK., one {rom
France and one from Canada, have
been reccived for the construction of
the Tarapur Atomic Power Station, A
decision on the selection of the tender
has not yet been taken,

(b) Docs not arise,

Goans leaving for Portugal and Bragll

*295. Shri Hem Barua: Will the
Prime Minister be pleased to state:

{a) whether it is a fact that some
families in Goa after its liberation are
leaving for Portugal and Brazil for a
living there;

(b) if so, the number of families
who have thus left Goa after libera-
tion; and

({e) whether Government have eva-
Juated the basic causes leading to the
aforesaid decision?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) and (b). After liberatlon,
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1191 Goans have been issued authori-
sation to go to Portugal and 67 to
Brazil. Exact information regarding
the number of persons who have ac-
tually left India for these countries is
not available.

{c) Most of the Goans who have
left or are leaving Goa have wives or
relations or jobs in Portugal or its
colonies. The number of persons who
are leaving or have left Goa on poli-
tical grounds is very small.

Telstar Communications
Project

906 S Shri H. N. Mukerjee:
| Shri Ram Ratan Gupta:

Satellite

Will the Prime Minister be pleased
to state:

(a) whether it is a facl that India
is exploring the possibility of partici-
pating in the Telstar Communications
Satellite project; and

(b)Y if so, what are the prospects of
mass television in India?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes.

(b) Until the practical t{ests in con-
nection with this project are complet-
ed, it is not possible to say what the
prospects of television wvia satellites
either in India or elscwhere are,

Firing by Pakistanis

[ Dr. L. M, Singhvi:

| Shri Raghunath Singh:

J Shri D. C, Sharma;
*297. 7 Shri P. C. Borooah:

| Shri Basumatari:

|_Shri Bagri:

Will the Prime Minister he pleased
1o state:

(a) whether the Pakistan border
Force fired on an Indian fishing boat
near the Indian outpost at Khandua
under Raghunathganj police station in
Murshidabad District on or about the
36th of July, 1962;
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(b) how many people died and sus-
tained injuries as a result of the afore-
said unprovoked firing; and

(¢) whether a protest has bcen
lodgeq with the Government of
Pakistan?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

{b) Two persons died ang two
others received injuries.

(¢) Protests have been lodgeq with
the East Pakistan Government by the
West Bengal Government and by our
Deputy High Commissioner at Dacca.

Credit facilities for Exporters

~Shri Bishanchander Seth:

| Shri M. L. Dwivedi:

.i Shri Bhagwat Jha Azad:
298 ) Shr_l thcl_kl Darshan:

i Shri Daji:

| Shri P. C. Borooah:

| Shri D. C. Sharma:
i Shri Eswara Reddy:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given o Starred Question No.
1472 on the 15th June, 1962 and state:

(a) whether the scheme for increas-
ing credit facilities for exporters has
been examined; and

(b) if so, Government’s decision in
ithe matter?

The Minister of Inlernational Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). Yes, Sir, the matter is still
under examination. The rcport of the
Committee is expected shortly.

Roads in Nepai

[ Shri Surendra Pal Singh:
*299. { Shri Indrajit Gupta:
| Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:
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(a) whether the Regional Transport
Organisation, a tripartite body of
India, Nepal and the U.S. formed in
1958 under a three party agreement
to build 900 miles of roads in Nepal
is being liguidated long before it
could fulfil its objective; and

(b) if so, the reasong therefor?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). The
Regional Transport Organisation is in
the process of being wound up, as, it
has been accepted by the three parties
concerned that the cumbrous nature
of the organisation and the complicat-
vd procedures adopted for its work-
ing did not make it the ideal agency
for the speedy construction of roads
in Nepal. The agreement in question
did not provide for the construction
of 900 miles of road. On the contrary,
it only committeed limited funds, for
a specified period, {g assist in finan-
cing a Government of Nepal plan for
roads. Initial financial commitments
have been fulfilled.

Export of Iron Ore to West European
Countries

300. Shri  Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whethey it is a fact that therc
hag been a decline in the export of
iron ore to West European countries
im 1959 as compared to 1958;

(b) it so, the reasons therefor and
sieps proposed to be taken to improve
the position; and

(¢) whether there is any proposal
before the State Trading Corporation
ip issue long-term export contracts to
mine-owners?

The Minister of International Trade
in the Ministry of Commerce and In-

dustry (Shri Manubhaji Shah): .a)
and (b).
Exports of Iron ore to West European

Countries:
In 1958 and 1959 were—1:03 and 10
lakh to' 5 respectively (Rs. 60 lakhs)
and (R Inkhs).

Written Answers  “j(go *

In 18960 and 1961 were exporis rose-
to—1-37 and 2-36 lakh tons respective-
ly (Rs. 77 lakhs) and (Rs. 150 lakhs).

(e) Long-term contiracts are con-
sidered whenever commercially fea-
sible.

Fishermen of Goa

“301. Shri A. K. Gopalan: Will the
Prime Minister be pleased to state:

(a) whether Government are aware
of the fact that the fishermen of Goa-
have begn affected due tp famine in
fish;

(b) if so, what action has bren taken
by Gowvernment to alleviate the diffi-
cultics of these fishermen; and

(c¢) whether Government have re-
ceived any representation demanding
that fishermen be given the same pro-
tection as are given by the Govern-
ment of Maharashira, Mysore and
Kerala?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). The
fishing season in Goa commences from
the third week of August and lasts till
December. The last fishing season
was, therefore, before liberation. It
is understood that last vear's fishing
season was poor. It is hoped that this
year, the conditions may be better. If,
on the other hand, the fish famine
continues during the coming =eason,
appropriate assistance will be granted
as in the neighbouring states.

(c) Yes, Sir.

Demarcation of areag in Berubari

[ Shri P, R. Chakraverti:
#302. { Shri D. C. Sharma:
| Shri Hem Barua:

Will the Prime Minister be pleased
to state:

(a) whether any progress has been
achieved in finalising the survey and
the demarcation of the area in Beru-
hari;

(b) whether it is a fact that Pakis-
tani officials, including army and



1691 Written Answers

police, are putting all forms of pres-
sure on the residents belonging to
minority community t¢ force them
out of their hearths ang homes; and

(c) whether Government have ad-
vised the Deputy High Comumissioaer
at Dacca tp negotiate with Pakistan
Government and expedite the work
before it is too late?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No Sir

* (b) There i; a general sense of In-
security in the minds of the minority
communily in East Pakistan contribu-
ted to by both the officials and non-
officials who are themselves member:
of the majority community.

(c) No Sir. The matter 1s being
pursued by the West Bengal Govern-
ment with the East Pakistan Gowvern-
ment. It is expecteg that demarcation
work will be resumeg in the area in
the coming field season which begins
in November.

Export of Textiles

[ Shri Rameshwar Tantia:
*303 { Shri Prakash Vir Shastri:
| Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply to Starred Question No. 27 on
the 19th April, 1962 ang state:

(a) what measures Government
propose to take to increase the cxport
of textiles; and

(b) what is the present position of
the textile exports to wvarious coun-
tries?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). A statement giving the re-
guired information is laid on  the
‘Table of the House.

STATEMENT

With a view to ecnabling the ex-
porters to plan their exporty on com-
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paratively lon term basis it has been
announced thai the Cotton Textile
Export Promotion Scheme, in the
form in which these are implemented
at present will continue to remain in
force. The Schemes have also been
reviewed ang incentives have been
increaseq wherever necessary. New
schemes are being formulated to en-
courage exports of non-fabric items.
The procedures for claiming incen-
tives have been simplified. In order
to increase  production—particularly
of processed fabrics 25,000 automatic
looms will be licensed to the textile
mills during the Third Five Year Plan
perigd subjec{ tp the condition that
75 of the productiorn will be ox-
ported.

There was a s'eep decline in the
cxport of cotton fextiles during 1961
ang the same  eentinues  evep now.
The main destin* "ns which account-
o4 for this decline were UK., Austra-
lia, Burma, Malaya, Singapore, Aden,
Nireriag and Sudar v this,
there was improvement in the exports
to a numher of markets, such as Indo-
nesa Breitish ¥ast Africs angd the West
European countries, excluding UK.

In the current year from the pre-
sent indication, the eeiling for UK
will be fully utilised.

Rural Indusirial Projects

Y304, fShri Shree Narayan Das:
| Shri Rameshwaranand:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 611 on the 10th
May 1962 and state:

(a) whether Government have
finally consideredq the recommenda-
tion of the Rur~ ~-41+=i= Planning
Committe: of the Planning Commis-
siop regarding carmarking of addi-
tional funds to the extent of Rs, 1§

crorves for selected rural industrial
projects; and
(b) if so, the nature of decisiom

taken?
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The Minister of Planning and
Labour and Emplpyment (Shri
Nanda): (a) and (b). The proposal is
still under consideration of the Gov-

ernment,
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Financial Position of Dandakaranya
Projeci

*307. Shri P. K. Deo: Will the
Minister of Works, Housing and
Supply be pleased to state:

(i j whether Chairman of the
Duandakaranya Development Authority
in a recent statement at Bhubaneswar
described the present financial posi-
tion of the Dundakaranya Project ac
“unsatisfactory"; and

1) if so, whether the statement is
carreet”

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanoma):
ta) and (b) A statement is placed
on the Table of the Sabha. [See
Apprndix I, annexurce No. T1].

Import of Books

*308. Shri llem Barua: Will the
Minister of Commerce and Industry
be pleased to state whether it is a
fact that Government propose to im-
puse restriclions on the amport  of
books in pursuance ol s reorientated -
nnport poliey?

The Minister of Internationa] Trade
1 the Ministry of Commerce and
Industry (Shri Manubhai Shah): The
Fstablished Importers quota or import
nf books has recently  heen reduced
from 100 per cent to 75 per cenl, on
account of the general cut in imports
m view of the tighy foreign exchange
position.  No other new restrictions
have been imposed on import of books
during the current licensing period.
Import of books on technical and
educational subjects by libraries,
educational institutions etc. hag not
been affected and no cuts have been
made in their imports.

Prices of Daily Newspapers

“309. Dr. L. M. Singhvi: Will the
Minizter of Information and Broad-

casting be pleased to state:

(a) whether Guvernment are aware
that Aailv newspapers in Delhi have
iner.used their prices with effect from

1st August, 1962;
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(b) whether the increase is related
to fresh cuts in the newsprint quotas
in any way;

(c) if not, -what factors are res-
ponsible for the increase; and

(d) whether Government propose
to take any sleps in the matter?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) Yes, Sir. Some daily newspapers
in Delhi have increased their prices
from 1st August, 1962,

(b) and (c). Government are not
aware of the reasons for the increase.
Perhaps, they are related to proposed
cuts in newsprint quotas.

td) No, Sir.

Supply of Iron Ore to Steel Mills

*310. Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
to fix iron ore quola to private mine-
owners for supply to Durgapur and
Rourkela Steel Mills annually;

{b) whether there is anv basis for
fixation of quota for supply to steel
mills and also for export of iron ore
from mine-owners;

fe) if so. what i1s the basis and
whether acreage of mines held s
taken as a criterion; and

(d) whether any case came to the
notice of Government where orders
have been placed wih companics or
preEes hoving np acreage of mines at
all?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
At present the purchases are only
made apgainst specific orders received
by ST.C. from Hindusan Steel Litd.
However the question of buving some
quantities from private trade for the
Hindustan Steel Ltd., is under consi-
deration.
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(b) and (e¢). Yes, Sir. Quotas for
supply of Steel Mills and for export
are given to the mine owners in the
Barajamda sector on the basis of

acreage covered by leases held by
them.

For iron ore export quotas are
given 1o the established shippers and
exporlers also on the basis of their
past exports.

(d) Orders for exports of iron ore
are placed with established shippers
and exporters where question of
acreage does not arise,

Chinese Attitude Towards Indian
Traders in Tibet

- i .
311, J ‘hr! Shrvee Nar.ayan Das:
| Shri Kajrolkar:

Will the Prime Minister be pleased
to slate:

ta) whether it is a fact that the
Chinese Foreign  Trade Corporation
authorities in Yatung have recently
changed their attitude towuards the
Indian traders and have given indica-
tion that they would like them to stay
and carry on trade;

(h) if so, whether any traders have
decided to continue there; and

(¢) whether the Indian traders who
have left Tibet have been allowed to
bring with them all their assets?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lo%shmi Menon): (a) Yes, Sir, it is
o lact

(b) The only Indian trader still
remaining in Yatung is anxious to
return {o India. He has been detain-
ed by the Chinese authorities who
have brought certain charges against
him.

() Indian traders have not been
able to bring back all their assets
from Tibet. They have found it un-
economical to bring back their trade
gnods due to heavy transport expenses
and export duties imposed by Chinese
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authorities. They have not permitted
the export of certain Tibetan goods
purchased by our traders. Owur
tracers have also had to leave behind
their  immoveable  property. This
matter will be taken up with the
Chinese authorities after neccssary
information has been furnished to
Government by the affected traders.
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Kidnapping of two Indians by
Pakistanis

[ Shri Hem Barua:

| Shri P. C. Boreoah:

7 Dr. L. M. Singhvi:

| Shri Prakash Vir Shastri:

*313.

Will the Prime Minister be pleased
10 state:

(a) whether it is a fact that Pakis=-
tani nationals have kidnapped recent-
ly two Indians from the West Bengal-
East Pakistan border at Deonipur;
and

b) if so, the details of this incident
as also of other incidents of Pakistani
vindalism againsi India since Parlia-
ment adjourned last?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) On 22nd July, 1962 some cattle
belonging to Pakistani nationals enter-
ed Indian territory at Char Deonapur
and were causing damage to the crops
when an Indian patrol party consist-
ing of an Assistant Sub-Inspector and
a member of the National Voluntleer
Force of the Char Deonapur border
outpost, reached the spol. Some
Pakistani  cow-boys who had also
trespassed into Indian territory in
pursuit of their cattle, raised an alarm
upon  which about 100 Pakistani
nationals, supported by two armed
members of the East Pakistan Rifles,
rushed to the spot from across the
border and surrounded the Indian
border personnel. The Indian officers
were over-powered and carried away
to Pakistan along with their arms and
ammunition.

Informution is being compiled about
the incidents on the Indo-Pakistan
borders during the period from lst
April to 31st July, 1962; the statement
will be placed on the Table of the
House during the current session of
the Lok Sabha.

Industria] Loan to Tripura

646. Shri Dasarathg Deb: Will the
Minister of Commerce and Industry
be pleased to state:

fa) the total amount of industrial
loan distributed among people of
Tripurg during the Sccond Five Year
Plan and also in the Third Five Year
Plan uptil now;

(b) the number and the maximum
amount sanctioned to each;
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(¢) the number of persons who have
applied for loan so far;

id) the number
received loan; and

of persons who

ie) out of the recipients how many
were tribals?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): {a) to (e). Neces-
sarv information is being collected and
will be laid on the Table of the
House as soon az possible.

Dandakaranya Scheme

647. Shri Sarkar Murmu: Will the
M:nister of Works, Housing and
Supply be pleased to state:

{a) now manv tribal families of the
localities have been provided rehabili-
fation under Dandakaranva Scheme
sn far;

th) how the reclaimed land is dis-
fributed between the displaced per-
sons and the local people; and

(c) the progress of the said scheme?

The Minister of Works, Housing and
Supp'y (Shri Mehr Chand Khanna):
fa' and (b). 25 per cent of the land re-
claimed under the Dandakaranyva
Scheme is to be set apart for the tri-
bals. Upto the 30th June, 1962,
13,379 acres of reclaimed land had
been placed at the disposal of the
Governments of Orissa and Madhya
Pradesh for aliotnent to about 1,900
landles. trilal families.

(c) A report showing the progress
of the scheme upto the 30th June,
1982 is being circulated to Members
of Parliament,

Production of Ilmenite

648. Shri Nataraja Pillai: Will the
Prime Minister be pleased to state
the cost of production for one ton of
i‘menite for sale in the Travancore
Minerals Ltd. Quilon. in each of the
vears 1056-57 to 1861-62 and the
quantity exported in cach of these
vears?
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The Prime Minister and Minister of
External Affairs and Minister of
Atomic ' Energy (Shri Jawaharlal
Nehru): The Travancore Minerals
L.td. was incorporated on the 30th of
October 1956 and tnok over the assets
of the Travancore Minerals concerns
owned by tne Kerala State Govern-
ment on the 10th of Mayv, 1957. The
guantity of ilmenite exported in the

vears 1057-58 to 1961-62 is given
below:

Year Quantity

Exported

(long tons)

1957-58 1.10,644

1958-59 1,29,518

1959-60 1,41,501

1960-61 1,23,584

1961-62 1,12,659

It & not in the public interest to
disclose details of the cost of produc-
Lon.

Building for Press Club of India

649. Shri Biswanath Roy: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether the Press Club of
India has asked for land to have its
own building; and

(b) if so, when the deal is expected
to be finalised?

The Minister of Works, Hoasing
and Supply (Shri Mehr Chand
EKhanna): (a) and (b). The Press

Club of India asked for land in May
1958 and they were informed of the
procedure to be followed in applying
for allotment of land. No further
communication has been received
from them. They had also raised this
question about two months back at
a Reception given by the Press Club
io the Minister for W.H.&S. The
Minister told them that the matter
would be considered on receipt of a
proper application which has not
been received so far.

Labour Disputes in Tea Estates of
Tripura
650. Shri Dasaratha Deb: Will the

Minister of Labour and Employment
be pleased to state:
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(a) the total number of labour by Does not arise.
disputes in the Tea FEstates of Tri- .
pura, year-wise during 1952 to 1962; Export of Wood Articles
(b total number of disputes end- '65¢. Shri M. K. Kumaran: Will the
Minister of Commerce and Induostry

ed through conciliation and arbitra-
tion;

(c) total number of disputes re-
ferred to Labour Courts; and

to minimise num-
Es-

(d) steps taken
ber of labour disputes in Tea
tates?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) to (d). The re-
quired information is being collected
and will be placed on the Table of
the House when received.

Classification of P.W.D. Contractors

in Tripura
652. Shri Dasaratha Deb: Will the
Minister of Works, Housing and
Supply be pleased to state:
‘a) whether Tripura  Administra=-

tion follows any code in classifying
s enlisted P.W.D. contractors;

‘b) if =o0. what is that code: and

‘ed 17 not. whether any such code
would be adonted for classification of
P.W.D. contractors?

Housing
Chand

The Minister of Works,
and Supply (Shri Mebr
Khgona): (a) No.

‘b) Does not arise.

‘c) The rules for enlistment of

~ontractors are under concideration.

Kodayar Hydro-Electric Scheme

6533. Shri M. K. Kumaran: Will
the Minister of Plannimg be pleased
to state:

ta) whether Government of Madras
have approached the Planning Com-
mission for sanctioning the Kodayvar
Hyvdro-electric scheme for execution
within the Third Plan period; and

tb) if sa, the action taken thereon?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) No. Sir.

i

he pleased to state:

{as whether it is a fact that woad
arucles, especially wooden  bowls
oreduced in Kashmir have very good

export markets mostly in UK. and
11.5.A: and
(by if so. whether there is any

export of the
indus-

scheme to promote
products of the wood based
tries of Kashmir?

The Minister of Industry in the
Ministry of Commerce and Industry
i(Shri Kanungo): (a) Yes, Sir.

(b) Schemes for promoting the
axport of artistic products of wood
including  those  manufactured in
Jammu and  Kashmir  State, are
under consideration.

Tov-making Industry in Jammu and
Kashmir

655. Shri M. K. Kumaran: Will the
Minister of Commerce and Industry
he pleased to state:

(a) whether Government of Jammu
and Kashmir have sought any assis-
tance fromn the All India Handicrafts
Board for the development of toy-
making industry in the State; and

b the result thereof?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) No Sir.

if so,

(b) Does not arise.
Delhi and Third Plan
656. Shri Rameshwar Tantia: Will
the Minister of Planning b leazed
tn state:

{a) whether it is proposed to raise
the Third Plan targets for Delhi;

(b} if so, what are going to be the
revised targets;

(c) what is going fo be the corres-
ponding increase in the expenditure
involved; and
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(d) how such an increase is likely
‘to be met with?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) and (b). In the Annual
Plan, 1962-63, certain new schemes
under Roads, General Education, Tech-
nical Education, Slum Clearance and
Labour and Labour Welfare were
sanctioned. It is now estimated that
the total expenditure is not likely to
exceed the approved Third Plan outlay
-of Delhi Administration.

(c) and (d). Do not arise.
Techno-Economic Survey of Kerala

657. Shri A. K. Gopalan: Will the
Minister of Planning be pleased to
state:

(a) whether Government have re-
ceived from the Kerala Government
Report on the Techno-Economic Sur-
vey of Kerala undertaken by the Na-
tional Council of Applied Economic
Research;

(b) if so, what are the reactions of
‘Government; and

(c) what steps Government propose
‘to take to help the Kerala Govern-
ment in implementing the recommen-
dations given in the Report?

The Minister of Planning and La-
‘bour and Employment (Shri Nanda):
(a) No, Sir.

(b) and (c). Do not arise.
Rehabilitation of Rural Refugees

6568. Shri Basumatari: Will the Min-
ister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that there
is a demand for the appointment of
a judicial commission from the All-
India Dehati Pursharthi Sabha from
Delhi, Punjab. UP. TRajasthan and
Madhyva Pradesh for the rehabilita-
tion of about 80,000 rural refugees
from West Pakistan: and

(b) if so. the decision taken thereon?

The Minister of Works, Housing
and Supply (Shri Mehr Chuand
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Khanna): (a) Yes. The demand is
contained in a representation dated the
Bth June, 1962 addressed to the Pre-
sident of India.

(b) The main point urged in the
representation concerns the validity
and applicability of Rule 65 ol the
Displaced Persons (Compensation and
Rehabilitation) Rules  1955. This
question was taken up in the Sup-
reme Courl in Civil Writ  petition
WNo. 44 of 1958, That Court has held
this Rule to be intra-vires. After the
pronouncement of that Judgement the

. question of appointing a Judicial Com-

mission to go into this matter does
not arise.

U.N. Observers in Kashmir

659. Shri Harish Chandra Mathur:
Will the Prime Minister be pleased to
state:

fa) how many UN. Observers we
have in Kashmir and what is their
nationality; and

(b) what is the expenditure incur-
red on them by UN. and what is our
liability in the matter? -

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
{a) The number of UN. Observers in
Jammu and Kashmir is 33. They be-
long to eleven countries—Australia
(6), Canada (5), Italy (4). Denmark
(3), New Zealand (3), Sweden (3),
Finland (2), Norway (2), Belgium (2),
Chile (2) and Uruguay (1).

(b) The expenditure incurred on
them by the UN. is not known to
Government which provides certain
minor facilities like accommodation
and rations in the forward areas,
mechanical transport, free medical
treatment in military hospitals, etc.
No separale account is maintained in
resgect of the expenditure involves
providing these facilities,

Extension ef Labour Laws to Goa

© Shri Daji:

| Shri A. V. Raghavanm:
" Shri M. K. Kumaran:

| Shri Nath Pai:

660
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Will the Prime Minister be pleased
to state whether Government have
decided to extend Labour Laws to
Goa?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
Yes, Sir. The Government of India
are taking steps to extend essential
Indian Labour Laws to Goa, Daman
and Diu.

Export Promotion

( Shri P. K. Deo:
e61. J Shri Narendra Singh
" Mahida:
| Shri Morarka:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have taken
any decision on the proposal to levy
a cess of 2 per cent. on the output of
all industries with a view to raising
funds of Export Promotion;

(b) what is the expected yield from
such cess; and

(c) how the money is proposed to
be spent?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
t¢). The proposal is still under consi-
doration.

Impori ol Rutile from Australia

662, Shri A, K. Gopalan: Will the
Primo Minister be pleased o state: {a)
whether it is a fact that major fac-
tories like Indian Oxvgen Lid. and
Mys. J. B Advani-Ocrlinkon  and
Electrodes Private Ltd. are finding it
difficult to procure even small tonn-
ages of rutile;

(b) if so, the reasons thercfor; and

(c) whether it is a fact that they
have applied to import rutile from
Australia?

The Prime Minister and Minister of
External Affairs anq Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) and (b). No. Indigenous supply
of rutile was short of demand till the
year ended March 1962 and a defich

1455 (Ai) LSD—%

was met by imports. Since then, the
production of rutile has been stepped
up and the requirements of the major
consumers of rutile are being met at
present.

"(c) Only one Company has applied
for the import of rutile but it has not
lifted in full the quantity of rutile
allocated to it from indigeneous sour-
ces.

Central Housing Board

663. Shrl D. C, Sharma, Will the
Minister of Works, Housing and Sup-
ply be pleased to state the progress
made so far in the setting up of the
Central Housing Board?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
No decision has yet been taken to set
up a Central Housing Board. There
is to be a meeting of State Housing
Ministers in October thiy year when
this matter is expected to be consider-
ed and a decision taken.

Allocation of Funds for Nagaland

664. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the total allocation of funds for
the Second Five Year Plan of Naga-
land;

(b) the total expenditure;

{¢) the amount not utilised; und
(d) the reason for the non-ulilisa-
tion of the funds?

The Prime Minister and Minister of
Exiernal Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Naga Hills-Tuensang Area (now
renamed Nagaland) came into exis-
tence as a separate unit only on the
1st December, 1957. The three-year
development plan for this unit pro-
vided for an expenditure of Rs 4084
lakhs during 19586—61.

(b) The actual
Rs. 3157 lakhs.

(¢) There was a shortfall of Ra.
82-7 lakhs.

(d) The main reasons for the short-
fall were as follows:

expenditure was
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(i) disturbed law and order con-
ditions;

(ii) shortage of technical staff; and

(iii) shortage of certain essential
materials e.g. cement and
C.G.L sheets.

Trade with Yuogoslavia

665. Shri Bishwanath Roy: Will the
Minister of Commerce and Induostry
be pleased to state:

(a) whether there has been any im-
provement during the period of the
Third Five Year Plan in trade with
Yugoslavia;

(b) whether the demand for the
Indian commodities is increasing in
that country; and

(c) if so, whether Government
would be able to meet the demand in
the current period?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah). (a)
ang (b). Yes, Sir. India's exports to
Yugoslavia stood at Rs. 502 lakhs in
the period January—June 1962 com-
pared to Rz 172 lakhs for the same
period in 1961.

(¢) Yes, Sir, both countries will ful-
fil their part.

Accident in Kolar Gold Fields

666. Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 368 on the
2nd May, 1962 and state:

(a) whether the enquiry into the
accident at Kolar Golq Fields on the
24th March, 1962 resulting in the death
of four workers, has since been com-
pleted; and

(b) if so, the findings thereof?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Yes.

(b) The accident was caused by a
very severe rockburst in the dyke
which could not have been foreseen.
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The support of the workings in the
area was adequate and the manage-
ment had taken all reasonable precau-
tions. o

e Jam
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(23) 7= 797,
(vY) =¥ %1 waT AT 9% I9T-
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NG9 P ATAA FT fward CHar T
A FT IAR ATAT O faqaTo &y &
gz 9% @0 g 1 (g g
{, Wa HEA 931)

(=) 29, @ AT, ST AT
S Sfaeraf T q A LT
T STl FT aAT FOT & (ad
HECHTL T OF (499 (47T Faud FEAT
o FE | TT ATAAT i AAT FA W
TR & {70741 &0 (74T 4 TFo
o dfo WeW % 3N FIAAA i @°
FT ATRTT G909 F1 ATRUT T4T @A &
fad wrar argaw g wa § ) fRafa
F fwq wargen & €9 § (2, areiqar
T FHeT & @9 7 AIAA J9H 9T
ETF g7 GTEH HT L AT HET & T
g1

Export of Textiles

J Shri P. C. Borooah:
| Shri Rameshwar Tantia:

Will the Minister of Commerce and
Industry be pleased to state:

672,

(a) whether it is a fact that the
Indian Cotton Mills Federation have
resolved to insist on each manufactu-
rer to export at least 12} per cent of
his produce and left it open to Gov-
ernment to impose such restriction by
legislation;

(b) if so, whether such legislation
is proposed {o be brought before Par-
liament; and

(c) if so, when?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(c). This is a voluntary effort, There
is no question of any legislation in this
connection,

Small-Scale Battery Industry

( Shri Warior:
€13. { Shri M. K. Kumaran:
= | Shri Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that many
units of small-scale battery industry
have closed down as a result of the
levy of excise duty; and

(b) if so, the number of workers
affected?

The Minister of Industry in the
Ministry of Commerc® and Industry
(Shri Kanungo): (a) and (b). No,
Sir. We have no information of any
small-scale battery industry having
closed down as a result of the levy of
excise duty.

Production of Copra

- J Shri Warior:
"7 Shri M. K. Kumaran:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the fact
that copra production fell to 60 per
cent in last season in Kerala; and

(b) if so, whether Government have
taken any steps to liberalise import
of copra to meet the coconut oil re-
quirements both for consumption as
well ag for industries?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) As
compared to the production of copra
during the 1960-61 season, the esti-
mated fall in production during the

, 1961-62 season was 26 per cent.

(b) Due to acute shortage of foreign
exchange liberalisation of import of
copra has not been possible.

Committee on Reduction of
Construction Costg

{‘ Shri Vasudevan Nalr:
615. 4 Shri Morarka:
' Shri Mohan Swarup:
] Shri R. 8. Pandey:
L

Shri A, N, Vidyalankar;
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Will the Minister of Planning be
pleased to state:

(a) whether Government have set
up a new committee to reduce coms-
truction costs;

(b) if so, the composition of the
committee; and

(¢) the measures already adopted
to help reducc the cost of construc-
tions?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) to (c). A statement is
laid on the Table of the House [See
Appendix I, annexure No. 74].

Drama Troupes

[ Shri Warior:
676. { Shri M. K. Kumaran:
| Shri Vasudevan Nair:

Will the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Starred Question
No. 1481 on the 15th June, 1962 and
state:

(a) whether any contract has been
concluded with any of the twelve
drama troupes proposed to be spon-
sored in different States; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) No, Sir.

(b) Does not arise.

Import of Machinery etc. for Rubber
Estates

677. Shri A. V. Raghavan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of licences issued
for mmport of machinery, equipments
and replacements, formic acig and
other chemicals for use in rubber es-
tates in the year 1962;

(b) the amount of foreign exchange
involved on the above; and
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(c) whether any applications for
granting licences are pending with
Government?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(e). The information is being col-
lected and will be laid on the Table
of the House in due course.

Silicosls Compensation

(Shri A, K. Gopalan:
678. { Shri Umanath:
| Shri P. Kunhan:

Will the Minister of Labour and Em-
ployment be pleased to state:

{a) whether it is a fact that silicosis
compensation under the Workmen's
Compensation Act has been denied to
underground mica workers by the
Medical Board, Nellore, on the
ground that they are saffering from
tuberculosis and not aMflicosis;

(b) whether it is a fact that victims
of silicosis are often vulnerable to
tuberculosis; and

(c) it so, what further protection
Government propose to afford to such
victims of tuberculosis in the mica
mines?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): (a) Government is. not aware
of any such case,

(b) Yes.

(c) Compensation is payable for sili-
cosis with or without tuberculosis.
Thus, there is already a provision for
payment of compensation to such vic-
tims of silicosis who become victims of
tuberculosis also,

Displaced Persons

679. Shri A, K. Gopalan: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) whether Government have re-
ceived a proposal from the  Purus-
harthi Kisan Conference, Districts
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Alwar and Bharatpur, on behalf of
the claimants displaced persons, ex-
Pressing their willingness to give up
their accepted claims in order to get
themselves declared as non-claimant
displaced persons; and

(b) if so, whether Government have
accepted this proposal?

The Minister of Works, Housing and
SBupply (Shri Mehr Chand Khanna):
{a) Yes,

(b) No,

Sugar Wage Board

680. Shri Yallamanda Reddy: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Sugar Wage Board
recommendations have been  imple-
mented in Andhra Pradesh;

(b) if so, in how many factories; and

{¢) whether implemented partially
or fully?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): (a) to (c), Out of 11 sugar
factorics in Andhra Pradesh, 10 have
implemented the  recommendations
fully. Negotiations are in  progress
between the parties in the remaining
one factory to implement the
recommendations.

Taxes Due to Simla Munieipal
Committee

681. Shri Hem Raj: Will the Min=
ister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that the
Simla Municipal Committee has re-
presented to Government for the pay-
ment of municipal taxes for the Cen-
tral Government property;

(b) what is the amount that legally
accrues to the Simla Municipal Com-
mittee for such taxes: and

(e) whether Government propose to
either reimburse the Simla Municipal
Committee for such taxes or pay a
grant for providing civic amenities?

The Minister of Works, Housing and
Supply (Shri Mehr Chand EKhanna):
(a) and (b). A demand for the pay-
ment of a sum of about Rs. 2 lakhs
has been received by the Custedian of
Evacuee Property, Punjab from the
Simla Municipal Committee with re-
gard to municipzl taxes in respect of
evacuee properties. Such properties
are not liable to local taxes since ac-
quisition by the Central Government,
but unpaid taxes are payable by the
Custodian for the pre-requisition
period. The  tentative estimated
amount of such unpaid taxes is about
Rs, 50,000. The details are being
checked before payment,

(¢) Does not arise.

Rashtrapati Bhavan, Simla.

[ Shri Hem Raj:

J Shri P, K. Deo:
. 1 Shri Yashpal Singh:
| Shri Mate:

Will the Prime Minister be pleased
fo state:

(a) the use to which the Rashtra-
pati Bhavan at Simla is being put to;

(by) whether any scheme has been
formulated for its permanent utility;
and

(c) if so, the details thereof?

The Prime Minister and Minister of
External Affairs anq Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) The Rashtrapati Niwas at Simla is
being maintained for the use of the
President whenever he wvisits Simla.

(b) Not yet.

(c) Does not arise,

Implementation of Second Five Year
Plan

[ Shri Morarka:
Shri Subodh Hansda:
683. { Shri 8. C. Samanta:
Shri B. K, Das:
| Shri M. L. Dwivedi:

Will the Minister of Plamning be
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pleased to lay a statement on the Table
showing:

(i) the implementation of the targets
in the Second Five Year Plan;

(ii) the reasons for shortfalls in
achieving the targets; and

(iii) the actual amount spent in
various projects as against the tar-
getled amounts?

The Minister of Planning and Labour
and Employment (Shri Nanda): (i)
to (iii). Part of the information is
available in the Report on the Third
Five Year Plan. Further informaztion
will be given in the document on the
Review of the Second Five Year Plan
which is under preparation and is ex-
pected to be published soon.

Newsprint

[ Shri Dasaratha Deb:
684. { Shri Prakash Vir Shastri:
| Shri P. C. Borooah:

Wil]l the Minister of Commerce and
Industry be pleased to state:

(a) whether any representation has
been received from the Indian and
Eastern Newspaper Society urging
Government to abandon its proposal to
cut the supplies of newsprint; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of International Trade
in the Ministry of Commerce ang In-

dustry (Shri Manubhai Shah): (a)
Yes, Sir,

(b) After reviewing the whole
matter, in the light of the present
foreign exchange position, it was de-
cided to impose a cut of 5% and T+%
in the case of actual users of news-
print whose annual entitlement work-
ed out between 100 tonnes and 1000
tonnes and above respectively.

Exhibitlon of Documentaries in Rural
Areas

685, Shri Bibhuti Mishra: Will the
Minister of Information and Broad-
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casting be pleased to state whether
any attempt is being 'made to show
Indian News Review Films and other
documentaries in the rural areas?

The Deputy Minister in the Minis-
try ¢f Information and Broadcasting
(Shri Sham Nath): The Films Divi-
sion's weekly newsreel “Indian News
Review” and documentary films are
being exhibited in rural areas through
cinemas, including touring talkies,
and Central and State Government
mohile wvans,

feata qeadin @wAT w1 fodid

got. = fawfa few o 5ar Qe
HAT W qaT & AT FAA (7

(%) F=1 @z &= ¢ 5 fGFm o=-
afig giaar &1 fRaE w¥r aw saifma
WA UL R AT
(=) afz &, @ @ 3 ¥ TA™
g7
N q@ W W AAMT wH
(s =) : (F) AT (F). §E
G dTT TITAT T FHIET W JEER
¥ wetfom g &7 A9 @ afe=
3g FeEiyq maEnar § 3w
g7 aifgd g=ar 7 faad & FTow
% wTo § 2 agr s 2 fe o 1@
offer WETTET FXA & & A
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Central Government Undertakings

687. Dr. L. M. Singhvi: Will the
Minister of Planning be pleased to
refer to the reply given to Starred
Question No. 1224 on the 1st June,
1962 and give a detailed break-up
(Undertaking-wise) of Rs. 300 crores
expected to be contributed by the
Central Government Undertakings?

The Minister of Planning and Lab-
our ang Employment (Shri Nanda):
Estimates of surpluses of publzic enter-
prises in the Third Plan period indi=
cated in the statement laid .in the Lok
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Sabha on June 1, 1962 in reply to Star-
red Question No. 1224 had been work-
ed out on an overall basis keeping in
mind the projected investments and
levels of production. It was not possi-
ble at that stage to work out the esti-
mateg project-wise or undertaking-
wise. Under the circumstances, it is
not possible to give any details in ad-
dition to those which have already
been furnished in reply to tke Ques-
tion referred to above.

Shoes for Coal Miners

688, Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleazed 1o state:

(a) whether it is a fact that shoes
supplied to coal miners by the Coal
Mines Welfare Board have proved to
be of bad quality;

(b) whether a pair of such shoes is
priced at Rs. 22 and has been found
to last not even six months; and

(¢) if so, whether the responsibility
for such wastage has been investigated
and suitable action taken?

The Minister of Labour iz the Min-
istry of Labour and Employment (Shri
Hathi): (a) Footwear are supplied to
coal miners by a firm of shoe manu-
facturers in accordance with a con-
tract agreement with the Joint Pur-
chase Advisory Committee for Coal
Mines, Some complaints have been
received about the durability of rub-
ber soles of the shoes.

(b) and (c). The price of boots is
Rs. 22:25 per pair and that of shoes is
Rs. 20.25 per pair, ex-Colliery. The
complaint about the durability of rub-
ber soles is being looked into.

Enforcement of Labour Laws in
Jammu and Kashmir

690. Shri Raghunath Singh: Will the
Minister of Labour and Employment
be pleased to state whether the eighth
annual conference of the Punjab,
Himachal and J. & K. States transport
workers' federation at its meeting held
in July, 1962 has demanded the en-
forcement in J. & K. State of labour

laws ag exist in Punjab and other
States?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): Yes; the Federation has urged
upon the Government of Jammu and
Kashmir that all the Labour Laws
may be enforced in that State as has
been done in the other States,

Trade and Merchandise Act

(91, Shri Raghunath Singh: Will the
Minister of Commerce and Indusiry
e pleased to state whelher it is a fact
that some State Governments  have
suggested to the Ceniral Government
to amend Trade and Merchandise Aet,
1958 and to remove ban imposed on
the prosecution of infringers or certifi-
cation trade marks of the State Gov-
ernment concerned?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): Yes, Sir. A proposal to this
effect has been received from the Gov-
ernment of U.P. only, which is under
consideration,

Industrialisation of Kerala

[Shri A. K. Gopalan:
692. 4 Shri Umanath:
[ Shri P. Kunhan: .

Will the Ministner of Commercs
and Industry be pleased to state:

(a) whether Government are aware
of the recent visit to Kerala by a
delegation of the representatives of
All India Manufacturers Association
to investigate the prospects and pos-
sibilities of industrialisation of
Kerala;

(b) whether they have submitted
any report to the State Government
or the Union Government; and

(¢) if so, their main recommenda-
tions and Government's reactions
thereto?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). The
Central Government have received a
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‘copy of a Memorandum submitted
by the Industrial Delegation of the
All India Manufacturers' Organisa-
tion, after their visit to Kerala at the
invitation of the State Government.
The Kerala Government will no
doubt consider the report and take
suitable action thereon.
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Courts in Goa

695. Shri Kolla Venkaiah: Will the
Prime Minisler be pleased to state:

(a) whether Government are mak-
ing arrangements for the adoption of
Indian laws and procedure in Goan
Courts; and

(b) if so, when the arrangements
will be completed?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). The Govern-
ment are taking steps to promulgate
a Regulation extending the Indian
laws and procedure to Goan Courts
in the near future,

Hand-knitting Units in Delhi

696. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that Hand-knitting woollen
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units of Delhi are facing difficulties
and are on the verge of closure due
to non-supply of wool by the spinning
mills?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
These representations have been
received. Steps are being taken to
ensure supplies of yarn to the pro-
Ce550Ts.

Engineering Export Promotion
Council

697 J Shri Raghunath Singh:
© 7\ Shri Bishanchander Seth:

Will the Minister of Commeree and
Industry be pleased to state whether
the trade delegation of the engineer-
ing export promotion council which
visited Latin American countries in
its report recommended to Govern-
ment to approach International
Apgencies like World Bank, Interna-
tional Finance Corporation and D.L.F.
3o that part of the financial aid to
Latin American countries could be
utilised for making purchase of semi-
manufactured capital and producers’
goods from India?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
Yes, Sir.

Trade Agreement with North
Korea

698. Maharajkumar Vijaya Ananda:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any new trade agree-
ment has been concluded between
India and North Korea; and

(b) if so, the main features thereof?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No, Sir. Only the previous trade
agreement has been extended upto
31st December, 1963.

(b) Does not arise.
Textile Mills in Madurai

J Shri Ram Ratan Gupta:
" | Shrl Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether textile mills had to
close down in Madurai due to power
crisis in July, 1962; and

(b) if so, the action taken to avert
future crisis?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). The information is being
collected and will be laid on the
Table of the House.

Passports for UK,

700. Shri Sadhu Ram: Will the
Prime Minister be pleased to state:

(a) how many persons applied for
the issue of passports for UK. dur-
ing the period from 1st July, 1961 to
30th June, 1962;

(b) how many persons out of those
were granted passports;

(c) how many applications are
slill pending with the various Regional
Passport Offices for issue of pass-
ports for UK.; and

(d) how many applications were
received for issue of passports for
UK. during the month of June, 1982,
by the Regional Passport Office, New
Delhi and how many persons were
granted passports during this month?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) 34,076 applications
received.

(b) 30,251 passports granted.
(e) 1,379,

(d) (i) 2,344 applications recelved;
and (ii) 1,712 passports granted.
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Rates of Commodities

701. Shri Sadhu Ram: Will the
Minister of Commerce and Industry
be pleased to state whether any
measure is in contemplation of Gov-
ernment for the display of the rates
of all commodities sold by shop-
keepers?

The Minister of Intcrnational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
The matter is being examined by a
sub-committee of the Board of Trade.

Trade Unions

702. Shri A. N. Vidyalankar: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government are aware
that there is demand for the codi-
fication of rights and privileges of
the duly-recognised trade unions and
repeated representations have been
made in this behalf by trade unions
of all sections;

(b) what steps Government propose
te take in the matter;

(c) whether it is proposed to make
an amendment to the Indian 'Trade
Unions Act, or to achieve the objec-
tive through a tripartite agreed con-
vention; and

(d) whether it is also proposed to so
amend the Industrial Disputes Act as
to deprive an unrecognised union of
the right to challenge an agreement
or a decision arrived at on the initia-
tive of a recognised trade union?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) to (d). The ques-
tion of granting certain rights to
Tecognised trade unions was consi-
dered at the 20th session of the
Indian Labour Conference held last
week and certain conclusions have
been arrived at. There is no pro-
posal to amend the Indijan Trade
Unions Act, at pregent.
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Indo-Pak. Conference

703, Shri Raghunath Singh: Will
the Prime DMinister be pleased fo
state:

(a) whether after a lapse of about
two years the Conference of Chief
Secretaries of Assam, West Bengal
and East Pakistan was held at Dacea
in the first week of August, 1962; and

(by il so0, the result of the

Conference”

The Prime Minister and Minister
of Extermal Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) Recommendations made at the
Conference are under examination.

International Trade Exhibitions

704. Shri Mohammad Tahir: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the countries where India parti-
cipated in the International Trade
Exhibitions and Fairs during the
yvear 1961-62; and

(b) the benefit derived from such
participation and the amount spent
thereon?

The Minister of International Trade
in the Ministry of Commerce and
Indostry (Shri Manubhai Shah): (a)
Afghanistan, Australia, East Germany,
Ethiopia, Italy, Jordan, Malaya,
Morocco, Poland, Singapore, Somalia,
Syria, US.A. and Yugoslavia.

(b) The primary benefit derived
by our participation in International
Exhibitions and Fairs is the publicity
achieved for India’s export products
in the World market. Participation in
such Fairs also provides us with an
opportunity to compare the quality
and prices of our goods wis-a-vis the
products of other countries and to
devise methods by which our goods
will become more competitive. It is
not possible to assess the benefits of
participation very precisely, as only
the coming years will show the full
benefits in termsa of increased trade.
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The nature and number of recent
trade enquiries, however, indicate
that there is a growing interest in
Indian goods in the foreign markets.

Amendments to Labour Acts

705. Shri Priya Gupta: Will the
Minister of Labour and Employment
be pieased to state:

(2} whether Government have any
proposal to amend the  Workmens'
Tompensation Act, Payment of Wapes
Act and the Factories Act; and

{b) if so, the reasons therecfor?

The Minister of Labour im the
‘Ministry of Labour and Employment
{Shri Hathi): (a) Yes,

(b) Briefly the reasons for the main
amendments are as follows:—

Waorkmen's Compensation  Act—
The cxisting rates of compensation
are pre-War rates, They have become
out of date. It is accordingly propos-
«ed to revise them. It is alse proposed
to increase the wage limit for cove-
rage undcr the Act from Rs 400 to
Rs. 500 and prescribe suitable rates of
Compensation for the workers of this
higher wage group.

Peymeni of Wages Act—-Certan
amendments have boccome  necessary
in the light of the working of the Act.
It is proposed to authorise deductions
towards the payment of premia in
respect of Fidelity Guarantee DBonds
to enhance penalties for the infringe-
ment of the provisions of the Act, to
cxtend the time limil for presentation
of claims etc.

Factories Act.—With a view to enab-
ling the State Governmenis to take
proper steps towards accident preven-
‘tion and to ensure better safety stan-
dards, certain amendments on  the
lines of the recommendations of the
Labour Ministers’ Conference and
other Conferences have become neces-
sary. This opportunity is also being
taken to make a few other amend-
ments to remove the difficulties ex-
perienced in the working of the Act

Azad Market, Delhi

706. Shri Mghan Swarup. Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that a com-
plete block of 30 shops in Azad Market
constructed by Government is in dan-
ger of collapsing;

(b) whether it is also a fact thal
wide cracks have appeared in the roofs
and walls of the shops on the ground
floor of the said block; and

(c) if so, the action proposed to ba
taken by Government in this connec-
tion?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) No.

(b) Only four shops have develop-
ed some cracks which can be repair
ed. No cracks have appcarcd jr the
roofs. The blocks are single storeyed.

{c) All these shops have been trans
ferred to the allottees in ownerships
and they are now responsible for their
repairs and maintenance,

Shortage of Coal and Transport

707. Shri R. Barua: Will the Minis
ter of Commerce and Industry be
pleased to the reply given to Starred
Question No, 23 on the 19th  April,
1962 and state:

(a) whether  Government have
finally examined the recommendations
made by the Federation of Indian
Chambers of Commerce and Industry
reparding removel of procedural diffi-
culties, adequate supply of coal and
augmentation of transport capacity;
and

(b) if so, the steps taken to imple«
ment them?

The Minister of Industry in the
Minister of Commerce and Industry
(Shri Kanungo): (a) and (b). The
following are the main steps taken by
the Government to ensure adequate
supply of coal to meet the increasing
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demandg of coal from all
country:

parts of

(i) Provision from July, 1962 of
additional wagons for the
movement of coal from the
Bengal-Bihar coal-fields;

(ii) movement of an additional
one million tons of coal by the
rail.cum-sea route;

(iii) creation of coal dumps;

(iv) movement of coal in block
rakes in heavier type ol
wagons;

—

(v) increasing the production in
the Centra] India Coalfields to
the maximum extent possible
to avoid haulage from the

Bengal;Bihar coalfields;

(vi) loading of coal wagons on
Sundays and Holidays; and

(vii) transporting some coal bv
river and road for short dis-
tances in North India so that
wagons for distant consumers
may be released.

Exchange of Fire between Indo-Pak
Police

[ shri Hem Barua:

) Shri Raghunath Singh:
7 Shri Yashpal Singh:

| Shri Ram Ratan Gupta:

708.

Wiil the Prime Minister be pleaset
to stale:

(a) whetker it is a fact that there
was an exchange of shots recently
between West Bengal police and East
Pakistan police near Char Dawnapur,
Murshidabad District, West Bengal;
and

(b) I so, the details of the inciden'?

The Prime Minister and Minister of
External Affairs and Minister of
Atomia Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.
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(b) On 22nd July, 1962 an Assistant
Sub-Inzpector and a member of the
National Volunteer Force were kid-
napped 5v Pakistani nationols, sup-
ported by ‘wo members of the Eas*-
Pakistan K'fles, from the West Bengal-
East Pak'sian border at Chuar Deona-
pur. Un receipt of this report, a
Havildar of our border out-post pro-
ceeded towards the scene of occur-
rence, showing the flag, in accordance
with the Ground Rules for peaceful
contact with the Pakittan border
police, but the Pakistan armed per-.
sonnel suddenly opened fire. Ou
border personnel had no alternative
but to return the fire in self-defence.
The exchange of fire continued for
about ten minutes without nav casuil-
ty on tne Tndian side.

Importers in Goa, Daman and Diu

709. Shri Hem Barua: Will the
Minister of Commerce and JFundustry
be pleased to state:

(a) wbtrether it is a fact that certain
concessinny have been effected in the
import policy, so far as  e-~tablishe:
importers are concerned  for Goa,
Deman ond Diu; and

(b) if so, the nature of these con-
cessions and the basic reasons for
effecting them?

The Minister of Internationsl Trade
in the Ministry of Commerce and
Industry (Shri Banubhai Shah): (a)
Yes, Sir.

(b) Iterms like certain varieties of
textiles, wines and soirits, etc, the
import of which into India is disal-
lowed or restricted, have beon allowed
for imports into Goa, Daman and Diu
by Estatlished Importers. These con-
cessions have been allowed having re-
gard to {r.e fact that such items have
special economic significance for Goa,
Daman and Diu, and necessity for
allowing established trader: to adjust
themselves to the changing conditions
and similsr factors.
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Radio Station at Jodhpur

710. Dr. L. M. Singhvi: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) when it js proposed to complete
the arrangements for Radio Broadcast-
ing station in Jodhpur; and

(b) what are the reasons for delay
in starting the station?

The Deputy Minisler in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) A 1 KW
Mediumwave Transmitter, with its
associated Receiving Centre will be
installed at Jodhpur by 1963-64 for
relay of Vividh Bharati programmes;
it will, however, not be a full-fledged
radio station,

(b) There has been no delay in the
implementation of this scheme as sch-
eduled.

Price of Imporied Silk

711, Dr. L. M. Singhvi: Will the
Ninister of Commerce and Industry
be pleased to state:

(a) whether the Mysore Govern-
ment have approachsd the  Central
Government to raise the price of un-
ported silk or to buy ithe Indion silk
al cost price;

(b} if so. what is Government's re-
action thereto;

(c¢) what are the causes of the high
cost of production of Indian silk;

{d) what are the recommendations
of the Central Silk Board in the mat-
ter; and

te) whether a detailed statement
would bg laid on the Table explaining
the policy of Central Government?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) (b), (d) and (e).
A statement is laid on the Table of
the House.

(c) The high cost of production ot
raw silk in India is due to the poor

quality of indigenous cocoons. Efforts
are under way to improve its quality
and reduce the cost of all levels of
production.

STATEMENT

Imports of raw silk have been cana-
lised through the agency approved by
Government since 1955. At present
imports are arranged by the State
Trading Corporation of India Limited,
and its distribution is done by the
Central Silk Board. Imported raw
silk is released at prices fixed by Gov-
ergment from time to time, while in-
digenous silk is marke:sd through nor-
mal trade channels. The Mysore Gov-
ernment have represented to the Gov-
ernment of India that they are finding
it difficult to market their fileture silk
at economic rates and have to dispose
it of at a price lower than its cost of
production

In order to step up exports and tc
overcome the lacunae in the existing
system of sale of indigenous as well as
imported raw silk and payment of
incentives under the Export Promo-
tinn Scheme, the Central Silk Board
has [ormulatei an integrated scheme
for distribution of indigenous and im-
ported filature raw silk and the pro-
motion of export of silk fabries.

This ‘Draft Scheme’ is under the
consideration of the Government of
India in consultation with the State
Governments of Mysore and Jammu
and Kashmir. A copy of the scheme
when finallsed will be placed in the
library of Lok Sabha Secretariat

Sub-office of Coal Mines Provident
Fund at Kothagundinm

712. Dr. U. Mishra: Will the Minis-
ter of Labour and Employmint be
pleased to state:

(a) whether there is a proposal to
open a sub-office of the Coal Mines
Provident Fund at Kothagudium;

(b) if so, whether the same has been
examined; and
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(c) the nature of decision arrived
at?

The Minister of Labour in the
Minis.ry of Labour and Employment
(Shri Hathi): (a) to (¢). Yes. Two
Regional Offices—one in the State of
Andhra Pradesh (Kethagndium) and
the other in the State of Madhya
Pradesh (Pench Valley Coalfields)
are being set up to ensure effi-
cient administration of the Coal Mines
Provident Fund in these two States
respectively, Two additional posts_ of
Assistant Commissioners Coal Mines
Provident Fund have been sanctioned
and each Regional Office will be in
charge of an Assistant Commissioner,
who will work under control and
superintendence of ithte Cecal  Mines
Provident Fund Commicrinner
Dhanbad.

Singareni Collieries Company

713, Dr. U, Mishra: Will the Minis-
ter of Labour and Employment be
Ppieased to state:

(a) the grounds for the delay in the
enforcement of standing orders on the
basis of revised model standing orders
for Singareni Collieries Company; and

(b) what steps are being taken by
the Regional Labour Comissioner
(Central) in {his regard?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) The employers’ and wor-
kers' organisations  have  suggested
certain amendmoents to the revised
Model Standing Orders for coal min-
ing industry which are under conside-
ration. The employers are awaifing
the resulis thereof. There has also
been no application from the workers'
unions to have the Standing Orders
moedified.

{(b) In view of (a) above, the Re-
‘gional Labour Commissioner cannot
take any action under the Act.

Singareni Collieries

714, Shrl Eswara Reddy: Will the
Minister of Labour and Employment
be pleasedi to state:
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(a) whether the management of
Singareni Collieries Company have
violated the arrangement arrived at
with the Singareni Collieries Workers’
Union that there will not be fresh
Tecruitment of Gorakhpuri workers;

tb) whether the management have
also declined to confirm such of the
Gorakhpuri workers who expressed
their desire to become permanent;

ic) if so, whether the action of the
management does not constitute viola-
tion of the tripartite and industrial
committec's decisions; and

(d) what action is being taken by
the Implementation and Evaluation
Division of his Ministry in this con-
nection?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) No such agreement
has been entered into and the ques-
tion of its vin'ation does not arise.

(b) No; requests from 4 of the
Gorakhpuri workers for confirmation
were received and are under conside-
ration of the Managcment.

ir) and (d): Dn not arise.

Cycle Industry

715. Shri A. N. Vidyalankar: Will
the Minister of Commerce and Indus-
try he pleased {o state:

(a) whether Government have re-
ceived represeniation from the Small
Scale manufacturcers of cycle parts,
complaining against present licensing
policy of Government that has forced
on the small manufacturers an un-
equal and unhealthy competition with
the large scale units;

(b) whether it has heen suggested
that certain components should be
restricted to be manufactured and sold
only by Small Scale Units in which
Small Scale Sector has specialised;

(¢) whether it has also been com-
plained that proper and equitable
facilities in the matter of supply of
raw material, import and export are



1737 Written Answers SRAVANA 23, 1884 (SAKA) Written Answers 1738

not afforded to the Small Scale Indus-
try that are allowed to the large scale
units; and

(d) whether Government will con-
sider the whole position in order to
examine the possibilitiez of suitable
adjustments between large scale and
small scale sectors in the cycle indus-
iry?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). A state-
ment is laid on the table of the House.

STATEMENT

The Central Government have re-
ceived a copy of a Memorandum sub-
mitted by the Northern India Cyecle
Parts  Manufacturers’ Association,
Jullundur, to the Chief Minister of
Punjab. The suggestion made in the
Memorandum are under examination,

No specific cases regarding discrimi-
nation in the facilities accorded to
small scale units vis-a-vis large scale
units have come to the notice of the
Government.

Export of Coffee

716. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the export of coffee
declined ]ast year; and

(b) the steps being taken to increase
the same?

The Minister of Internationa] Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) No,
Sir.

(b) Does not arise,

Central Institute for Labour Research

717. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) the progress made so far in the
proposal to set up a Central Institute
for Labour Research;

1455(Ai) 1.SD—4

(b) whether the site has been select-
ed; and

(c) the amount proposed to be

spent?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): (a) The Central Institute for
Labour Research has been registered
under the Societies Registration Act
(21 of 1860).

(b) It is proposed to locate the In-
stitute on the premises of the Central
Labour Institute Bombay, which is
under construction, and for this pur-
pose an additional floor will be built.

(c) Rs. 14 lakhs during the Third
Plan period.

Refugee Market in Ultadanga, Calcutta

Dr. Ranen Sen:
T718. Shri Dinen Bhattacharya:
Dr_Saradish Roy:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the Central Govern-
ment had given a grant or loap to
Government of West Bengal to  con=
struct a 'market for the refugees in
Ultadanga, Calcutta; and

(b)y if so, at what stage the con-
struction of the market is at present?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) A loan of Hs. 477,100 has been
sanctioned to the Government of West
Bengal for the construction of a mar-
ket for displaced persons at Ultadanga,

(b) The construction work is ex-
pected to be started by the State Gov-
ernment in the near future.

Holy Shrines Left in Pakistan

719. Shri D, C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 1017 on the 24th May, 1962 and
state:
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(a) whether any further decision has
been taken with regard to the holy
shrines left in Pakistan;

(b) H so, the details thereof; and
(e) if not, the reasons therefor?

The Prime Minister and Minister of
Externa] Affairs ang Minister of Ato-
mic Energy (Shri Jawaharla] Nehru):
(a) to (). No Sir. The Second meet-
ing of the Indo-Pakistan Joint Com-
mittee on Shrines has not yet taken
place. The Government of Pakistan
have so far not responded to our in-
vitation extended to them in February,
1962,

Staple Fibre Factories

720, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the progress made
so far in the direction of establishing
staple fibre factories to meet the cotton
shortage in the country?

The Minister of International Trade
in the Ministry of Commerce and In-
duostry (Shri Manubhai Shah): Two
units are already manufacturing staple
fibre with a total capacity of 56 million
1bs. ‘The question of establishing
additional capacity is under examina-
tion.

Tea Auction Market in Assam

721. Shri P. C. Borooah: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether a decision has been
taken on the question of opening a
tea auction market in Assam; and

(b) if so, what action has been
taken in pursuance of the decision?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah); (a) and
(b). No, Sir.

Tea Production

722, Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:
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(a) whether tea production in Nor-
thern India in June this year had de-
creased;

(b) if so, how it compared with the
tea production in that region last year;
and

(¢) whether this decline is attribu-
table to certain specific factories, and
it so, what?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). Production of tea in North
Eustern India in June, 1962 amounted
to 29.5 m. kgms. compared to 31.5 m.
kgms during June, 1961, thereby show-
ing a decrease in production by about
2 million kgms.

(c) The decline was mainly due to
excessive rains and floods in the Assam
Valley and Cachar,

Development of Tea Gardepn

723. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is a scheme for
development of tea gardens by exten-
sion of promising small gardens and
closure of uneconomic ones; and

(b) if so, how many small tea gar-
dens in (i) Norih Eastern and (ii}
other parts of the country, are to be
extended and how many uneconomic
gardens are to be closed?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubbaj Shah): (a) No,
Sir.

(by Does not arise,
faasii § W f

WY, &t Ifear : FUr geTR HAEt
Tg q A FI HA F

(F) wr@ & foaw fasft gamam
# fly ol 9w 2w A agw ®
gaifeal #Y fgfer € @ §; Wi
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Exchange of Fire Between Indo-Pak.
Border Police in J. & K.

J Shri P. C. Borooah:
= \ Shri Raghunath Singh;

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that there
occurred a heavy exchange of fire bet-
ween Pakistani armeqd troops and civi-
lians, on the one side and Indian
border police and villagers on the
other in Chhamb area of Jammu on
the 13th July, 1962;

(b) if so, the cause of the fire-ex-
change; and

(c) casualities, if any, suffered by
either gide?

to Matter of Urgent
Public Importance

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) No Sir,

(b) and (c). Does not arise.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DIGGING OF TRENCHEs BY PAKISTANI
ApMED FORCES ALONG THE WEST
BENGAL-PAKISTAN BORDER

Shri Yash Pal Singh (Kairana): Sir,
under Rule 197 I call the attention of
the Prime Minister to the following
matter of urgent public imporiance
and I request that he may make a
statement thereon:

“Reported digging of trenches by
Pakistani Armeq Forces along the
West Bengal-Pakistani border”,

The Minister of State in the Min-
istry of Externa] Affairs (Shrimati
Lakshmi Menon): Information has
been received from the Government:
of West Bengal on 13th August, 1962,
confirming that some trenches “seem
to have been dug"” near the Pakistan
Border Output Jadarpur, opposite the
Indian village Madhupur and Haripur,
about 15 years of the de jure boundry.

The West Bengal Government
received a report about the digging of
these trenches from the district au-
thorities on the 6th of August, 1962.
On the 9th of August, 1962 the West
Bengal Government filed a protest
with the East Pakistan Government
describing the digging of trenches on
the Pakistan territory so close to the
de jure boundary line as a violation
of the ground rules and a contribution
to the heightening of tension in the
area.

The West Bengal Government also
stated on the telephone that the D.I.G.
(Border Police) was trying to collect
more facts and that close watch was
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being kept. The West Bengal Gov-
ernment have no further information
to give.
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Shri S. M. Banerjee (Kanpur): I
want to know whether it is a fact that
the places where the trenches have
besn dug are just 60 miles from Cal-
cutty and if =0 1 want to know what
steps have been taken to see that our
forces also remain an® watch the po-
sition and their activities,

We must keep an ey« on this so
that tne digging may not go on. They
may dig their own graves!

Mr Sperker: He wants to know
whether any protective 'measures are
heing taken by our people  because
they are diggiag trenches near our
border,

Shri Jawaharlal Nehru: I do not
quite understand what protective mea-
surcs to be taken against a trench! It
would simply mean we should be wide
awake,

Shri S. M. Banerjee: You should
keep an eye on it

Shri Dinen Bhattacharya (Seram-
pore): May I know whether it is a
fact that these actions are taken by
the Pakistan Government only to
distract the atiention of the East
Pakistan people from the movement
for a democratic form of Government
which is going on there?

Mr, Speaker: That is a matter of
opinion,

Shri H, P. Chatterjee (Nabadwip):
This is not the first time that they are
digging trenches. They have dug
trenches on our side too. When they
have posted the military on that side,
why should we not also have military
on this side? That is my question
That should be done especially when
all our people there, on the border,
are suffering and....

Mr. Speaker: Order, order. Let him
put the question,

. Shri H. P, Chatterjee: I am putting
it. Is it not a fact that the people on
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this side of our border are passing
sleepless nights since their lives and
properties are not safe and on that
side there is the military? If so, what
1s the reason that the 'military should
not be posted on this side also?

Shri Jawaharlal Nehru: I really do
not know how 1o answer it, because
the military are round aboui; whether
they are on the exact spot, I cannot
say. There is the police and there 1s
the military, all of them. But why
people should pass sleepless nights
because somebody is digging trenches,
I do ‘not understand.

Shri II. P. Chailterjee: Because this
side is not protected. That is my
point.

Mr. Speaker: Order, ordor.

Train Bus coLLISION NEAR KASHIPUR
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12.11 hours.
PAPERS LAID ON THE TABLE

AxNUAL RePorT OF INDIAN STATISTI-
CAL INSTITUTE

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
I beg to lay on the Table a copy of
Annual Report of the Indian Statisti-
cal Institute. Calcutta. for the year
1960.61. [Placed in  Library, See
No.LT-319/62.]

NOTIFICATION TUNDER REQUISITIONING
AND ACQUISITION OF IMMOVABLE
ProPERTY AcT

The Minister of Works, Housing
and Supply (Shrl Mehr Chand
Khanna): I beg to lay on the Table
a copy of Notification No. S.O0. 2444
dated the 4th August, 1962 under sub-
gection (2) of section 17 of the Re-
quisitioning ,and Acquisition of Im-
movable Property Act, 1952, [Placed
tn Library, See No, LT-320/62.]
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Supply Position in Delhi

GOVERNMENT RESOLUTION CONSTITUTING
ExporT INSPECTION ADVISORY
CouncIL

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): I beg
to lay on the Table a copy of Govern-
ment Resolution No. 55(1)EP(Coord/
62 dated the 12th July, 1962 constitu-
ting an Export Inspection Advisory
Council. [Placed in Library. See No.
LT-321/62.]

GOVERNMENT RESOLUTION UNDER TARIFF
CoMMISSION ACT

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): I beg to lay on the
Table a copy of Government Resolu-
tion No, Ch(1)-6(9) 461 dated the 18th
June, 1962 under sub-section (2) of
section 16 of the Tariff Commission
Act, 1951. ([Placed in Library, See
No, LT-322/62.]

GOVERNMEKRT RESOLUTION RE: WAGE
BOARD FOR COAL MINING INDUSTRY

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): I beg to lay on the
Table a copy of Government Resolu-
tion No, WB-16(1) /62 dated the 10th
August, 1962 setting up a Wage Board
for the coal mining industry. [Placed
in Library, Sce No LT-323/62]

12.13 hrs.

STATEMENT RE: POWER SUPPLY
POSITION IN DELHI

The Minister of State in the Ministry
of Irrigation and Power (Shri Ala-
gesan): Mr, Speaker, 8Sir, while
making s statement regarding power
supply position in Delhi in this House
on Friday. the 10th August, 1962, the
Home Minister gave an assurance
that the House will be kept informed
of the progress made in the matter of
restoration of the supply. 1 am
makin':f a statement in pursuance of
that assurance.

For increasing
that assurance,

power supply to
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Supply Position in Delhi

supply conditions as early as possible,
the engineers of the Punjab State
Electricity Board have been busy
round the clock installing a 10 MVA
transformer brought from Nangal, re-
pairing the 38 MVA damaged transfor-
mer and erecting two pew 100 MVA
transformers. The Delhi Electric
Supply Undertaking of the Municipal
Corporation has also been making
every effort to repair and put back
in service expeditiously the plant that
had been taken out for routine over-
haul and repairs before the present
crisis developed. The officers of the
Ministry of Irrigation and Power have
remained constantly in touch with
the action that has been taken and the
Ministry placed at the disposal of
the Delhi Electric Supply Undertaking
the services of the experts of the
Centra] Water and Power Commis-
sion to quicken the process of resto-
ration of supply. The  Ministry
has been reviewing the day-to-day
position in consultation with the tech-
nical experts of the Commission, the
Punjab State Electricity Board and the
the Delhi Electric Supply undertaking.

The progress in the matter of com-
missioning the 10 MVA transformer
by the Punjab Electricity Board
is being maintained satisfactorily
and it is hoped that the supply
therefrom will be available to Delhi
by H p.m. this evening. This 10 MVA
transformer will, on commissioning,
deliver 10,000 KW to Delhi in addition
to the 23,000 KW that is already
being received, The work on dehy-
dratinp of the 38 MVA transformer is
in progress, This transformer is ex-
pected to be commissioned by ‘the 20th
instant restoring norma)] supply con-
ditions. Work on the installation of
the 100 MVA transformer is makipg
satisfactory progress. This transfor-
mer is expected to be energised by the
the 25th of August at the latest.

But for a 3.000 KW Unit at the
Central Power House and a 1500 kw
Unit at Chandrawal, the other generat-
ing units of the Delhi Electric Supply
Undertaking have been functioning
normally. The water level at the

China Border Situation

thermal power station is being satis-
factorily maintained,

The technical experts of the Central
Water and Power Commission and
the Delhi Electric Supply Undertaking
have been engaged on repairing the
3.000 KW unit as speedily as possible
ang it is hoped that this unit will be
commissioned tomorrow. One 1500
KW unit at Chandrawal is also under
repairs and is expected to be com-
missioned on the 16th,

The Ministry of Irrigation and
Power has taken immediate action for
the import of spare parts needed for
improving the output of the 20,000
KW Diesel Units at the Delhi Power
Station,

As g result of these measures, it is
hoped that power supply position in
areas of Delhi served through the
11 K.V. feeder will be restored to
normal by this evening. The shedding
of load elsewhere may have to be con-
tinued for some time more, but it will
be considerably curtailed. The situa-
tion is expected to be normal after
the 16th of August,

12.15 hrs.

MOTION RE. INDIA-CHINA BORDER
SITUATION—Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Sri
Jawaharlal Nehru on the 13th August,
1962, namely,

“That the situation along the
India-China border, particularly
in the Ladakh region, be taken
into consideration”

and also further consideration of the
substitute motions,

The Prime Minister ang Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Mr. Speaker, Sir, I followed
yvester®ay with considerable interest
and care the speeches delivered by
various Members of this House on this
motion,_ I, particularly, was interest-
ed in the oratorical efforts and the
wide range of subjects covered hy the
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speeches, most of which had little to
do with the subject in dispute. Shri
Anthony in ms vivid imag.nation saw
heads rolling here including Professor
Mukerjee's head. That itself shows
that his i1mag nation runs riot and
leaves realitv far behind. The Maha-
raja of Kalahandi delivered a speech
which I found little difficult to
understand. It was not very coherent
in various places

He wound up by ask'ng us to take
certain remedial measures, His re-
medial measures are: 1o convene a
conference of  South-East  Asian
countries, to ask military aid from
some countries to meet this menace
on the frontier and various other like
proposals. I wondereq whether he
or the group he represenis really
understands the position, has given any
thought to it or merely thinks in
terms of a cold war and wants India
to jump in head foremost into it.

What a conference of South-East
Asian countries will do is beyond me.
And, who are these South-East Asian
countries? Which of them does he
want to be called? I should like him
to make a list of them and show it
to us. Which of them is going to
help us or can help us? It is best if
thev carry on themselves, We have
recently had a case of a South-East
Asian country which had given a great
deal of trouble—Laos. Unfortunately,
it has been decided by agreement of
all the countries concerned including
some great powers. What is the bas's
of that decision? What was the basis
of the decision, that Geneva Agree-
ment, six years ago that these coun-
tries must not enter into any military
alliance with any party, that they
must remain un-aligned, uncommit-
ted? That is the only safety for them.
This has been accepted and admitted
by the great leaders of the power blocs
themselves,

So, the hon Member, the lgader of
the Swatantra Party, is so ignorant of
what ig happening in the world. what
is happening in India, what is hap-
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pening on the frontier. I do not know
what his party represents in  this
country except ignorance, ignorance on
the social sphere, ignorance in the
political sphere, ignorance in the
economic sphere.

He told us that India is no longer
a zamindary. Evidently, nis mind
still turns round to the question of
Zamindary. It is long past. India is
centrainly not a zamindary, and there
are no other zamindaris also in India.

We have discussed the question on
the frontier many times in the past,
and yet, whenever it is discusscd, we
go back not to the present situation
and what we are to do but, as Shri
Anthony and the Maharaja also said,
to what we should have done eight
years ago or six years ago, that we
should not have put forward China to
become a member of the United
Nations, we should not have said that
China has sovereignty over Tibet and
so on— facts which are long past. I
have dealt with them in the past, I
could deal with them again, but I
do not wish to take the time of the
House.

The point is, how we are to face a
serious situation now. I do submit
that this situation can be considered
polificallv and militarily. It is no
good talking about Mchabharata as it
exists at the present moment. Although
Mahabharata is a magnificent book
from which we ean learn a great deal,
but I do not think it will help us in
resolving the frontier crisis,

. 1
Shri Hem Barua (Gauhati): Lesson
for Raghunath,

Shri Jawaharlal Nehru: Nor is it
any good to talk about our 45 crores
of Indians standing as one. It almost
reminds me of Marshal Chen Yi talk-
ing about his 65 crores of Chinese
wanting this and that. It is, if I may
say so, with all respect both to hon.
Members opposite and to Marshal
Chen Yi, rather childish tw talk in this
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fashion. The 65 crores of Chinese are
great number and great power behind
them, but in a context of this kind
one does not talk, no responsible
person talks in that way, neither he
nor hon, Members here,

We have to deal with a difficult
situation, a serious situation as 1
have often said and a situation that
has been with us for the last few
years and that is likely to be with us
for many long years. We cannot
solve it suddenly because of obvious
difficulties in our way or in any-
body's way who tries to solve it. We
can increase our capacity to solve it
militarily or otherwise. I do think
and I am quite right in saying that
our capacity to deal with this situa-
tion politically and militarily has
grown in the last two years or so. It
has definitely grown. I do not wish
to exaggerate that; but it is much
better. Shri Anthony usked me
whether our position was better now
Man a vear or two ago. I say it is
definitely better both militarily and
politically. But, nevertheless, I can-
not guarantee,

I think the Maharaja of Bikaner
talked about giving a date when they
will vacale. How can I give a date
when we shall get the Chinese to
vacale? We shall do our utmost to
do that. We shall continue to do that
and we shall not submit. But about
one thing I can give an assurance—
it is not necessary for me to give it—
and I should think that that assu-
rance would be welcomed by every
hon. Member of this House and that
1s that nothing should be done in
this matter, or in any matter, which
will bring any kind of dishonour on
India and that we would prefer to
be reduced to dust and ashes before
we are guilty of any such thing. That
fs the broad approach. But when
you come to political and difficult
problems, you do not talk in the air
as, I regret to say, some of our hon.
Members did. They made brave
declarations and said, “We shall do
this; we shall not do this.” Responsi-
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ble politicians or statesmen do not
talk tall. They try to act as stoutly
as they can.

In this world today, apart from the
general question of war etc., in this
changing world all kinds of things
are happening. All kinds of new
weupons are being forged, I have a
feeling that many of the hon. Mem-
bers on the other side who spoke
have no realisation of the modern
world. They live in some kind of a
world of their own creation. Some
people talked bravely of the 45 crores
of Indians; others, like the Maharaja,
asked us immediately to go under
the wing or shelter of some other
power and take its aid to defend us.
That is not an honourable thing, I
think. Personally I do not think
that we shall maintain our indepen-
dence for long if we go about seeking
military aid from others to defend
ourselves. That is apart from its
being fundamentally opposed to the
policy we have pursued all this time
of being unaligned—a policy which
is not only being recognised every-
where as the right policy but which is
spreading all over the world. Even
those stout and big countries that are
aligned have come to respect it

Apart from any policy question, so
far as India is concerned, situated
where it is, that is the only possible
policy that any intelligent man
knowing the world today can pos-
sibly accept. Yet, wvaguely and
loosely the Swatantra Party leader
talks about our asking the aid
of South-East Asian countries—
what aid they can give us is beyond
my imagination—or of great Powers
having a concert for the defence of
all this area. All this has nothing to
do with reality. Any responsible
person in authority, whether in the
Government or in the Opposition,
must deal with reality. Certainly,
whatever be the difficulties, we have
to face them. Whatever happens and
however grave the crisis we must
never lose our nerve. It seems to
me that some hon. Members of the
Opposition never seem to be able to
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control their nerves. They are al-
ways losing it. They talk about
heads rolling and all that. That
shows that their nerves have gone
out of order whatever else might
have happened.

We are in a serious position on the
frontiers. It is quite absurd to talk
about China invading India and all
that., China has committed aggres-
sion. That is bad enough. We should
face it and try to get it vacated. But,
imagining that she is swooping down
the whole of India and swallowing it
has, I submit, nothing to do with
reality or possibility, even remote
possibility of any situation. India is
not so weak as all that. India is
growing in strength, whether Mili-
tarily or otherwise, Military strength
does not today or at any time consist
of large hordes of people. If anybody
knows at all the history of India, we
have never been lacking in courage.
But, we have been lacking in wisdom,
we have been lacking in modernity.
Whenever India has been conquered
or defeated, it was not because of any
wonderful deeds of the congueror,
but because of our own feebleness,
our lack of unity, our backwardness,
economic, industrial backwardness,
better weapons on the other side.
‘That is more important. Forty-five
crores do no good at all unless there
is unity and they are trained up and
they have a modern mind. I regret
to say that the opposition does not
even have an idea of what a modern
‘mind is, much less possess it.

Every time we come up here, the
arguments are, why did we recognise
China 10 years ago, why did this
happen 12 years ago. Why can't
they come to the year 1962 and see
what is happening in the world
instead of repeating all this? I think
of every step that we have taken in
the past: I mean the recognition of
China 10 years ago. Our non-atten-
dance at the San Francisco Peace
Conference—] think perhaps Shri
Frank Anthony said it—

AUGUST 14, 1962

India—China Border 1756
Situation
Shri Frank Anthony (Nominated—
Anglo-Indians): No, no.

Shri Jawaharlal Nehru: I am sorry
then; somebody else said it. Perhaps
the gallant Maharaja said it: I do not
know—our non-attendance at this
Conference had nothing to do with
China: absolutely nothing. It had a
great deal to do with Japan and it
pleased Japan. We have been friend-
lv with Japan. Many other things
because of that; because we did not
participate in a cold war exercise
against Japan and we made our
separate treaty with Japan. All these
things are of the past. The present
has certainly grown out of the past.
Qur trouble in" the frontiers have
grown out of the past. We have to
face the present situation.

1 am not going into the past which
1 have dealt with so many times dur-
ing debates in this House. But, in the
last two years, as we have stated,
we have concentrated on  increasigpg
our strength, military  strength,
strength in communications, roads,
ete.

May 1 draw the attention of this
House, talking about Ladakh, to the
whole of Jammu and Kashmir State
of which Ladakh is a part? Rightly or
wrongly, the Kashmir Government
took Ladakh and the frontiers for
granted. It had no posts there or
measures for defence of them. Nor
was there any fear in those days.
They sent perhaps every two Yyears
a small deputation or some people,
some officers and others to some
places to collect some little money,
very little money which was more a
gesture. Anyhow, they had nothing.
Then came Independence to be fol=
lowed immediately afterwards by
apgression by Pakistanis on Kashmir
which wen resisted. Pakistani aggres-
sion went right up to Ladakh. In
fact the route to Ladakh, the Zoji La
pass was captured by the Pakistanis,
and that prevented us from getting
to Ladakh; there was no way to
get to Ladakh except a risky one by
air. We then tried to go by another
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route to Leh from Manali, a very
difficult route. However, our Army
did get there. But something else
happened. Meanwhile, our Army did

something which deserves to be
recorded in the annals of warfare,
that is, it went up to the Zoji La

pass with the tanks; it had widened
the road, and went up to the Zoji La
pass with tanks and drove out the
Pakistanis from that position, and
thereby opened out the route to Leh
which is the heart of Ladakh. I am
merely mentioning that this happen-
ed right at the end of 1948, and the
Pakistanis were driven out of g large
part of Ladakh which they had
controlled. But, ever since then, the
House knows that we confront the
Pakistanis who are in control of one-
third of Jammu and Kashmir State,
and we are constantly threatened by
all kinds of fierce deeds which the
Pakistanis will commit upon us.

This was the position in the early
fifties of this century, It was about
that time that China took possession
of Tibet, and nothing that we could
have done could have  stopped it;
people seems to think that if we had
said ‘No, you must not do it', they
would have stopped it, or if we had
said that we would not recognise
them, they would have stopped it.
That is rather a fanciful notion.
Rightly or wrongly, they took posses-
sion of Tibet, and soon after, as their
possession grew, their hold grew, it
was difficult for them from the
logistic point of view to feed them,
to send supplies etc. right across the
Gobi desert, which is a tremendous
desert. They have gradually made
roads ete, and in the course of that
road-making, in the middle of the
fifties, they improved the whole cara-
van route which passed through the
northern area of Aksai Chin into
Tibet from Sinkiang. It is a caravan
route being used from time to time.
They used it because it was easier
for them to go from Sinkiang to
Tibet that way instead of crossing
the Gobi desert. And later, a year
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or two later, they improved that
route and made some kind of a road.
Roads in Tibet, as the House will
know, are not cemented roads, they
are just levelled places, because ow-
ing to the extreme cold, the ground
is so hard that it is as good as cement
or anything of that sort. So, they
used that. There was some difficulty
about using that Aksai Chin poad
because of lack of bridges. I do not
know; probably, they have built the
bridges later. That was the first
aggression of China on our territory,
right about 1957; I do not know when
the road was actually made, but we
heard of it at the end of 1957 or 1958,
1 forget exactly when.

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): 1957.

Shri Jawaharlal Nehru: In 1959,
while we were protesting against this
to the Chinese Government,—and
their answer had not come, and we
were waiting for it; and it came in
carly 1958 I think .

Dr. Ram Subhag Singh: In 1958.

Shri Jawaharlal Nehru: Just then,
the incipient rebellion in Tibet grew
in size, and as a result of it, the
Chinese sent much larger forces to
Tibet, which immediately fanned out
to its frontiers, partly, may be, be-
cause they thought that help was
coming to the Tibetan, rebels from
the fontier, from India and else-
where; they came to the Indian fron-
tier party because people were escap-
ing; the Dalai Lama had escaped. In
the same way, they spread out to the
Western side.

We who were fairly wide awake on
this side, and right from the begin-
ning, when the Chinese took possession
of Tibet, had not expected it, but,
anyhow, we were alert about our
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frontier on this side, the Sikkim and
NEFA front.er and we had even then
put up a number of check-posts there.
We added more to them,

On the western side, on the Ladakh
side also, we thought it was neces-
sary. It was the second priority;
NEFA was the first priority It was a
much more difficult undertaking. The
distances were big and the terra.n was
difficult. So slowly we were proce-
ding on the Ladakh side with our
military posts. But we realised that
the only way to do it was to build
roads. Otherwise, the distance was
too great and it took too long. Even by
air, we could not go there, We estab-
lished an air field there in—I forget
the year—1954 or 1955. All this was
with a view to protect this against any
possible incursion. The Chinese had
not come into Ladakh yet. But at
the back of our mind was also the
risk of it.

I remember going to Chusul air
field in—I forget the year—1954 or
1955. But there were no Chinese round
about anywhere. I went there be-
cause our air people were very proud
of having made the air field. They
called it the highest in the world. I
do not know if jt is—it is about 14,000
ft. high. I went there for a few hours
and then came back.

I have been talking about my per-
sonal exper.ences. 1 knew something
about Ladakh—not very much—some-
thing by trekking owver the Zoji La
in 1916—it is a long time ago. In
1916, 1 went there, covering the dis-
tance partly on pony and partly on
foot. So I knew something of that
place. I did not go far, but I had
some fair idea crossing the Zoji La.

So from that time onwards, we were
trying to protect this and make this
an air base—the Chusul one, We tried
0 build roads, The first road that had
to be built was to Leh itself which

AUGUST 14, 1962

India—China Border 1760
Situation

was the base. Unless we could reach
Leh quickly, it was no good making
roads elsewhere. This was a difficult
piece of engineering, especially as the
road itself was crossing certain
bridges. That wag made,

So initially the problem before us
was the building of roads. We could
not do anything without roads, and,
where we could, some air fields, We
built them. There was also the pro-
blem of getting aircraft which could
be used for this purpose. We applied
our minds to this. We had a spceial
Border Roads Development Com-
mittee formed, which has done wvery
well and built—I do not know exaclly—
thousands of miles of roads in wvery
difficult terrain and rather fast. It has
still not completed its work, Of
course there is no completion of it,
because more and morc roads come
into our plan as we make them But
it has eased our situation considerably,
both because of the Leh road and some
roads which are going to Chusul and
other places,

On the NEFA s'de too we built
roads. In UP we built roads on the
borfler. In the Punjab we have built
roads.

But however rapidly we built roads
we could not reach our posts. Some
we could, but most of them we could
not, We tried to feed them from air
and give them supplies. That meant
aircraft. We got special aircraft for
this purpose. Now apart from the
supplies, the mere stationg of our
troops anywhere in Ladakh, whether
it was in Leh or whether it was in the
interior, meant supplying them with
everything conceivable that they
wanted, because they could get nothing
there, nothing to eat and so on.
That required air supplies. We built
up our air supply position by getiing
aircraft—big aircraft—from  various
countries, We have got some heli-
copters ete. But in the main it con-
sisted of big transport aircraft, There
were some from the United States
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and some from the Soviet Union.
“Those from the Soviet Union were the
bigger ones, which were very helpful.
Then having got them, we had the
difficulty, that those heavy aircraft
landing on our temporary air fields
there dug them up. So, we had to
make the airfield move strong.  All
this, one problem after another. How-
ever, we proceeded and we improved
our military position, our supply
position, and we have got troops in
various areas there with forward
posts,

Somebody said that we have allow-
ed nine new Chinese posts. That is
true, angd yet it gives a completely
wrong idea of what the position is.
If they have got ninc posts, we have
got 22 or 23 or 24, ' do not know how
many, three times the number, These
posts of theirs are projections, patrol
projections of their own posts. They
have not gone very far. In fact, it
may be said that ever since we got
there with our posts, it has been exce-
edingly difficult for them to advance
further. They may advance a mile
oulside their own posts, 3 mile or
two, that is a different matter, just as
we can advance ang we do advance.
but broadly speaking, we have held
them in check there, and there ¢on be
no further advance by .them without
a major conflict,

That is not enough, of course,
obviously not, but that was the first
step that had to be taken, to stren-
gthen ourselves ang prevent any kind
of further advance taking place. So,
that has been more or less satis-
factorily done. That does not mean
that we are satisfied with the frontier
position.  Apart from the fact that we
have to get them to vacate it, even
otherwise it is not satisfactory, but 1
would not ge into the m'litary aspeets
but it is certainly a satisfactorv first
step in which we have succeeded.

Therefore, 1 said that from 5 mili-
tary point of view we are better off,
better circumstanced, than we were a
year or two ago, but if I am gsked
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when I will get them to vacate it, that
involves far greater preparation far
greater not only preparation— certain-
ly preparation in the military sense,
in the air sense and certain political
factors also. On the political field I
think I am right in saying that the
position is more satisfactory than it
was. It is difficult to measure this. A
military situation might be mecasured,
a political situation cannot easily be
measured, but I think it is better, but
ultimately and inevitably the position
depends upon our own strength,
military strength, and the strength of
the people ang their general response
to face any crisis. Now it is very
satisfactory to learn, to hear many of
the brave statements made by hon.
Members on both sides of the House.
of liow we shall face any crisis. of
how we shal] meet any danger. That
is all right, and that feeling in the
country is essential as a background.
Nevertheless, we know from the
history of India that all the courage
of the Indian people did not protect
them because they were lacking in
military weapons and the militarv art.
whatever it is. One of the simple things
our ancestors were lacking in  was
possessing even a physical mao of
India. Even till fairly recent times
before the PBritish came, they had no
proper maps of India. They had
vague drawings, while the British
when they came, everybn1v knows,
did not win by any major feat of arms
although thev had better arms and
that helped them, better trained soi-
diers—and small numbers of Indian
soldiers might have been utilised—
and in the end, maps and thev had
spics everywhere. Every Indian Court
had a British spy, often a M nister in
the Court, That is  how they
won. By their information services,
by their  maps, they knew
exactly where they were where
the other party was, while those who
opposed them gallantly, full of
courage, Rajputs, Marattas and others.
had no maps—simple thing. Gallan-
try is a fine thing, but something more
is necessary in warfare than gallantry.
Nowadays with modern weapons
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and other things, all this has become
even more complicated.

It rather pleases uys to compare
India with China and say one Indian
is equal to ten Chinese. I do not
know. I think an Indian soldier is
equal or more than any soldier in the
wide world. That is true. I am con-
vinced of that. They are very fine
men, and I should like to pay my
tribute not only to tie soldiers but to
our Army Headquarters, to the Defenc
Ministry and our Air Headquarters,
for the fine work they have done in
these two or three years especially in
the frontiers,

But the point is, how are we to
meet modern weapons, modern techni-
ques, with the resources at our dis-
posal? Of course, to the best of our
ability, we try to develop the modern
techniques themselves here. That is
why, our whole objective has been in
recent years not so much to buy from
abroad, but to build up, to manufac-
ture machines here, aeroplanes, heli-
copters anq other things, and that
takes a little time. Yet, we have done
well. and we hope that in another year
or two our strength will grow to
manufacture these. That is how we
are facing it. and meanwhile we are
taking such measures as we can

Shri Anthony on a previous oc-
casion—I think I was not here then—
objected to our military people keep-
ing secrets; I do not know what parti-
cular secret, I think it was about heli-
copters, the question arose about it. In
a matter of this kind we are governed
almost entirely by what our military
staff say. If they advise us this must
not be disclosed, we abide by their
advice. It is not I or the Defence
Minister that lays it down. It is the
General Staff which says this must
not be disclosed. And the difficulty is
that when we buy things from abroad
or we are manufacturing we come to
special terms with a foreign country.
The foreign country tells us that we
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must not disclose these. We do not
c¢are, but we have given our word to
them not to disclose it because they
insisted; either they have given us on
terms which they do not wish to be
diselosed—they are good terms for us,
but they want to get better terms
from somebody else—whatever the
reasons may be, S,o these are thc
rasons why one cannot easily disclose
these terms of our contracts with
others or what we are building.

Anyhow, my point was we have
concentrated on building, on manu-
facture. We have manufactured a
very fine supersonic plane at Banga-
lore, but having manufactured the
plane, it dees well in order to manu-
facture more, we have to get engines..
We cannot get the old engines from
the British sources, but we are getting
other engines, and that will be manu-
factured, We are manufacturing heli-
copters. They are so important in
those hilly areas. We hope to manu-
facture other fighter planes.

1 must confess that it hurts me for
us to spend so much money on
weapons of warfare, but circumstances
being what they are, I think we would
be failing in our duty not to possess
them. It is not so much that one
fights with these weapons, one may,
hut the fact of not having them itself
is an encouragement to others, I feel
that in the last few years occasions
arose when if we had not been ade-
quately prepared and we had not got
adequate weapons and aircraft, we
might have had to face a war. It did not
come because we were prepared and
they knew we were prepared. So,
much as I dislike this, we have to get
it. It is exceedingly important not
to allow the enemv to have control of
the air. It is an obvious thing.
Everybody will realise that it is
better to have self-control. If you
have not got it, at least the enemy
should not. And, if they had speedier
and powerful aircraft the idea spreads-
that you have not got control of the

air.
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I do not know if hon. Members,
how many of them, have any exper-
ience of bombing. 1 have not much
experience., But I have little exper-
ience, seeing bombs falling all around
you. Nothing is more frustrating ex-
perience, how aircraft comes quietly
and puts bombs where it chooses and
nothing to face it, no rival aircraft
to face it. Because the '‘mere fact that
you are having rival aircraft partly
drives it out and partly sends it up
high in the heavens from where it is
more difficult to bomb, Other things
happen.

Of course, all this is rather old story,
this bombing and aircraft. The next
stage is rockets. But it is difficult for
us to forget the intervening stages
and jump over. And, even from the
point of view of our technical skill
developing, it is desirable that we
should manufacture these things,
these supersonic aireraft in this coun-
try. So, we took all those steps and,
in the military sense, roads were built
etec, We built a kind of rampart on
this part of Ladakh and put up nu-
merous military posts, small ones and
big ones. It is true that these posts
are in constant danger of attack with
larger numbers. Well, it does not
matter. We have taken the risk and
we have moved forward, and we have
stopped cffectively their further march,

1f anybody takes ‘he trouble to read
the numerous letters of protest that
we have received from the Chinese
authorities, he will see how angry
they have been at our establishing
these posts, how they have said, ‘You
are trying to cut us off; you are try-
ing to encircle us'. The same thing
that was said on our side about them
are repeated by them about us. Some
things have happened and much has
happened on the part of our military
there, If you see one of their tele-
grams, they say—I forget the period—
they have mentioned the figure, over
300 air sorties by us. They say, ‘You
come into our territory’. It may be 6
months, During the last 6 months,
they say over 300 air sorties have
come into their territory. And the
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obvious answer was, ‘It is not your
territory, it is our territory and we
go as we like’. All this is happening.

People should realise what is being
done, It is a fine job that is being
done by our military and Air Force.
it is not right to put it at a lower
level. Nevertheless, we cannot sud-
denly press a button and declare that
the place is vacated, the aggression is.
ended. That will go by our strength
We are gradually building wup our
strength—and by politica] means.

Shri Karni Singhji asked me some-
thing about the atom bomb and that
China has an atom bomb, 1 do not
know when China ‘may have an atom
bomb, Broadly speaking, although
we are not thinking of an atom bomb,
[ think we are more highly developed
in atomie energy than China is. That
does not mean that China cannot
produce an atom bomb before us be-
cause we are not trying to. But, 1
shall not be worried in the least it
they do. People seem to think that
if a country has got an atom bomb, it
is bound to win in war. That is not
so, If they have an atom bomb do
you mean to say that after all effort
they produce an atom bomb only
to let loose on India? They will
keep it for other purposes. If they
let it loose on India it is worse for
them,

Ap Hon, Member: Wishtul thinking:

Shri Jawaharlal Nehru: I do not
understand our getting cold hands
and cold feet because they may have
an atom bomb or because they have
a larger number of soldiers in Tibet
who may shoot us down from the top.
They can shoot down; they can create
difficulties for us, They may. It is a
possibility. If they want to they can.
overwhelm some of our military
*posts, That does not mean that we
are defeated. We ghall\face them
with much greater problems and
face them much more stoutly. So, all
these military factors and  politicak
tactors have to be kept in view.
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It is no good my talking tall or any-
body e¢lse talking tall—‘We will do
this or that'. We should not do any-
thing which, as I said, brings dis-
honour to our country because that is
not an arguable matter. None of us
should do it; and, certainly, no Gov-
ernment can be responsible for it.

Having said that, we should try
every means to solve the problem,
anviow, if you like by military ‘means
or by peaceful means. The military
means have to be conditioned by mili-
tary factors, not by speeches here.
And, therefore, that conditioning has
to be there. In any event, I do believe
the: war is a bad thing, War bet-
ween India and China will be a bad
thing, bad for us, bad for China and
bud for the world because it may be-
come a world war. And, in the ¢on-
text of the world today, when so much
is said and so many cfforts are made
for disarmament, for peace etc. it will
be a particularly bad thing for us who
stood for disarmament and peace to
talk in warlike terms.

It may be, some people imagine, that
this shows cowardice, kayartha, that
we do not talk in warlike terms. 1
waould again remind them that some
of the bravest of the brave in India
who talked in the most warlike terms,
ultimately, were defeated because of
the better strategy, and better think-
ing and better weapons of the other
party, It is better economy of the
other party. Thercfore, we have to
think in modern terms and with
modern minds.

Thinking in modern terms, the first
thing is that everything should be
‘done tp avoid war because the conse-
quences of that war will be very ter-
rible for the world and for us es-
pecially,. We do not want to enter*
any war if there is a war in the world
unless circumstances force us, unless
there is an attack on us. So, let us
wint talk vaguely and rather lightly
about war, But, at the same {time,
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conditions being whal they are, we
have to prepare for that,

1 have told the House just now thal
I hate spending our hard-earned
money, money which is required for
development, for war planes and
others, Euch war plane may repre-
sent, I do not know, how many fac-
tories, how many plants, how many
hospitals, how many things. Yel, we
do it because the circumstances are
such, But we do it without an ex-
cessive desire to spend that way. So.
I do not myself see what other policy
we can pursue except to hold fast to
what we stand for and prepare  our
strength,

A great deal has been said: we
must not talk to the Chinese unless
they vacate. [ refuse to accept that
statement. I am quite clear about it.
[ am not such a child as to be 'made
to say something which I think is
fundamentally wrong thing.

Shri Hem Barua:
that vou....

May 1 submit

Shri Jawaharlal Nehru: Please let
me go on. Please let me go on.
(Interruptions). It is a childish and
infantile position to take up. First of
all, there is a difference between
negotiation and talks. There is a
world of difference. One should always
talk, whatever happens, whatever the
position and wherever the chances. If
1 have the chance to talk I will talk
to them. It is quike absurd not to talk,

1 sent for the Chinese Ambassador
here. He was going away. 1 gave
him a farewell lunch. He came to
my house, Ang it was said, ‘Oh, see
how hig relationship with the Chinese
is; he has given lunch'. That is an
advice which I am never going to
follow so long as I am in authority.
About that I am quite clear.

Shri Hem Barma: You yourself said
like that on a previous occasion.
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8Shri Jawaharlal Nehru: No, no.
Nothing doing. I have never said that.

e I o E R
&=, .. . (Interruptions).

Shri Jawaharlal Nehru: 1 make it
perfectly clear. It is my practice to
invite every retiring Ambassador to a
meal. This Ambassador was a doyen
of the corps for semetime and I in-
vited him and his wife to a meal
During the meal and afterwards 1
talked to him about the frontier situa-
tion. ] did. Why should I be afraid
of it? I told him that it was drift-
ing badly und the least he could dv
was to avoid lacidents. He could not
settle it with me. I told him that
otherwise it would be drifting to war.
What effect it had, ,whether it had
any effect on him is a different matter,
He has no doubt reported to his Gov-
ermment, That is a thing which is
always done. The Defence Minister
went to Geneva where there was also
the Chinese Foreign Minister, It was
his absolute duty, I told him so, to
meet him and talk to him. He could
not negotiate. There is no question
of any negotiation. At that time some
little firing had taken place in the
Galwan valley. I told him that he
must tell them that this thing was
drifting and if they were not careful
there would be war. He did so, quite
Tightly; he told them this when they
met; There is very little time; the
only time they meet in these places is
at lunch or dinner. In Geneva he met
the Chinese Moreign Minister once at
breakfast and once at dinner. The
others were present in these meetings
I am sorry to say that hon. Mmbers
who make much of it know nothing
about the normal practice in the
modern world, especially in western
countries and more especially in the
diplomatic world. They seem to think
that we must bring about untouchabi-
lity in our relations and unapproacha-
bility everywhere. That is not the
way diplomacy is carried on. The main
point is that we must not take a wrong
step by committing ourselves to any-
thing wrong. If our case is strong.
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as I believe it is, we should shout it
out at every opporturuty and should
shout it out to the opponent also and
make him see our views. I do not
understand this approach; it is a
dangerous approach because it makes
people feel that by our standing in a
corner we shal] solve the world's pro-
blems and our own problems. It is
quite absurd; I do not understand how
this kind of idea enters people’s heads.
We have to live in the world as it is.
It is difficult enough to follow the basis
policies for which any individual
stands. We have sometime to com-
promise those basic policies but we
cannot follow our policies or do any-
thing if we take up the stand and say:
we will not talk.

Now, there is a good deal of diff-
erence between negotiation and talk-
ing. Talking must always be encoura-
ged wherever possible, Negotiation 1a
a very formal thing; it requires a very
suitable background; it should not be
taken up unless a suitable background
comes, That ic what we have said
Talking is an entirely different thing.
Talking may not yield any result;
may be; at any rate it helps in under-
standing, in probing other's mind,
Maybe, the other probes your mind
too., It helps in understanding. It
may not yield any results. It is es-
sential and preliminary for any diplo-
mat to deal with each other or even
in wartime. I wonder how many of
vou realise that the ambassadors of
the two countries like the United
States of America and China which do
not recognise each other or, at any
rate, the United States does not re-
cognise China and is not at all favour-
ably inclined to do it, have been meet-
ing regularly for the last seven years
in Warsaw and considering their pro-
blems. They have no ambassadors;
there is no Chinese ambassador in
Washington; nor an American ambas-
sador in China. They chose Warsaw
as the place where both the ambassa-
dors talked and talked. Observe how
they persisted in their talks for seven
years. They have not become
untouchables. I do not know and I
cannot say but the latest I heard
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was that they were gradually
approaching some kind of an
understanding after six or seven
years of talk—of course not a daily
talk, but once a8 month or even at
longer . intervals. This thing is nor-
mally done by countries which are
even inimical to each other because
the only other way is to brace the
sword at every provocation, jump
into the arena, sword in hand;
that is considered rather childish
behaviour nowadays.

I have in the statement that I made
in the beginning of this debate yes-
terday, made it perfectly clear as to
what broadly our policy is and we pro-
pose to adhere to it and I should
like the support of the House in
carrying it out, as the House has
been pleased to give it to me on pre-
vious occasions. But 1 want to say that
this matter is obviously not a party
matter, not a Congress matter. It is
a national matter. Everybody agrees
to that. Yet, I regret to say that it
ts sometinmes ireaed as a party matier,
in a party wav. Sometrmes the mere
fact that Government is responsible
for it makes them run down the
Government and that, 1 consider, is
not justiicd. We may be wrong: any-
bod may be wrong. I welcome the
Members of the Opposition or Mem-
bers of this side of the House to
point that out privately and publicly
as they like. But it is the mentality
that I object the mentality of running
down the Government in a matter of
nationa] importance, which leads, not
to unity which everyone wants, but
to disunity; it leads to things like the
cessation of production, etc. All these
things are wrong. When we talk about
the frontier we talk bravely about all
of us being together, and all the 45
crores standing as one man and fac-
ing it. When it comes to our normal
activities, we are, 45 crores, constant-
ly broken up into 45 crores parts; if
not so many, at least, to many parts.
Unity or an attempt at unity does not
mean not criticising at all; but still
a different approach is essential Every
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country does that. It is not a question
of socialist country or a capitalist
country. I do feel that many of these
criticisms that come from some of the
opposite side, some Members on the
opposite side, are based on a very
radical difference in viewpoint, 1 can-
not help it; they are welcome to have
a different viewpoint. But when once
I said that Shri Frank Anthony
advocated our giving up the policy
of non aligmmnent which 1 gathered
from his speech, he said later that he
did not mean that and that he was
not for our giving it up. But what-
ever he has said even in his speech
yvesterday—it is a very forceful speech
was for giving up that policy; it can
have no other meaning; it means that.
And as for Maharaja of Kalahandi, he
did talk about it. He did not use the
word ‘mon alighment. But to get
military aid is to become somebody
¢lse’s dependant in that way. There
was all the tall talk of courage of our
45 crobes men when talking of getting
military aid to defend our frontiers, If
our country cannot defend itself and
die if necessary in the attempt then
we are not either maintaining our
honour or dignity or strength or capa-
city. We must be clear of the broad
lines of the policy we pursue. It is
vlear that we must fight every aggres-
sion, whatever it is; it is clear to my
mind. What are the reasons for the
Chinese Government doing like this?
The reasons are still rather difficult to
find out. Everybody who sees me and
meets ‘me, American or English or any
Press man here or a foreign Pressman
asks me: why do you think China has
taken this step against India, losing
the friendship of India which is a valu-
able thing at the most in the hope of
getting some rare mountains? 1 have
no answer to give them. I cannot. T
can guess about warious things, what
is happening in Tibet, this and that;
their old policy of spreading them-
selves out and their imagining, accord-
ing to their own maps, that this is ours;
let us know we are strong to pull
others into submission, whatever it
may be; because it is extraordinary to
me. The more I think of it, I realise
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how an dwhy the Chinese have act-
ed in this way. It is not a small mat-
ter that they should lose the good will
of India. It is not a small wmatter
even for the 650 millions of Chima, It
is a big thing, and they have lost it.
For what? They will continue in hav-
ing it and as a consequence they are
losing the goodwill of many other
countries in Asia. They have lost a
great deal,

A little territory by itself is neither
here nor there except when that terri-
tory becomes a matter of honour. That
is a different matter. What will they
gain if they think that they can gain
a little mountain territory from us?
They will pain perpetual conflict; it is
no small matter; perpetual illwill,
and it may spread out to other coun-
tries. I think—and I thought so—per-
haps they themselves wil] realise this:
that they have gambled rather badly.
Whatever their views may be, I am
nol able to find that out. But we in
answer to that should refraint from
gambling ourselves badly. We must
act wisely; determinedly but wisely.

Shri Hem Barua: Should we gamble
at all?

Shri Jawaharla] Nehru: Well, all
life 1s a gamble and everything that

one does is a gamble. They are gam-~

bles which are not wisely thought out.
Everything is a gamble; our Five Year
Plan is a gamble, Our future is a
gamble. That is a different matter.
But have a well-thought-out thing and
be prepared to take the consequences.
We have to proceed in that way. Om
no account must we do anything which
will bring dishonour to India or weak-
ness to India. I do not believe in sur-
rendering anvthing that one has, what-
ever the consequences. That is true
But let us not call every bit of thing—
if I talk to somebody—a surrender. It
is childish nonsense, if I may say so,
rand it is absurd for the Government
if it is to be carried on in this way:

do not talk; do not have tea with him; -

do not have lunch with him! Is this
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the way to carry on this great debate,
tnis great argument, in this great con-
Hict with another country? Are we to
carry on by not having tea with some-
body and not having meals with some
body ¢lse? The whole thing is fantas-
tic. What docs it mean?

Bul I can understand this; the hon.
Members feel strongly about this issue,
as all of us should. If they think it
is necessary to remind me that I should
not weaken, I have no objection, 1
wan{ to be strengthened by our good-
will and your strength. But what [
fear is,"as 1 said, there is the basic
difference of opinion between the
policy we have been pursuing, not to-
day but all these years, and the policy
of some hon, Members, and this basic
difference of opinion comes out in their
speeches and in their amendments
which they have moved, and it is this
Basically, whatever they may say, they
do not like our policy of non-align-
ment. They want the cold war to
come in  here and the cold war is
bound to come in if we join up with
somebody. The cold war will come in
here not only with its other ecvils,
weakening us in our defence and in
our military position but with every-
thing. That is the choice which this
House should make. Therefore, we
should choose carefully. We all agree
that we must stand up to the aggres-
sion and we must do our utmost to
get it vacated. Therein we agree. But
what follows ig either said explicitly or
implicitly implied—we must join some
militarv bloc to save us from this.
That, I am not prepared to do, Even
if disaster comes to us on the frontier,
I am not prepared to do that, because
[ am not going to let India rely on
foreign army to save its territory. That,
1 am not prepared, whatever happens.
I do not think that that contingency
will arise. I think we are strong
enough to resist and to prevent any-
body coming, and I do not think that
it ran arise because of the world situa-
tion apart from our strength and many
other reasons,

In the 'mountains, in Ladakh, the
situation has arisen and we face it and
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we will continue to face it and com-
tinue to get over it and to push them
out. That is a different matter. It
may last years. I am not thinking of
this crisis being resolved suddenly. It
may last ears unless gome other de-
velopments take place and these in-
ternal or external developments, the
world developments, take place. We
must be prepared to face it for years.
But that does not mean that we should
leave our basic policies which I think
are good and which have done us good
and which are recognised to be good.

May I say quite clearly that there
is, and there has been, no question at
al] of our accepting the 1960 Chinese
line or any other line. It is quiie ab-
surd, But some hon. Members talked
about our deep interest in spiritual, re-
ligious and other matters—Kailas and
Mansarover—and therefore, we should
take our boundary up lo Kailas and
Mansarover, up to Brahmaputra! That
kind of thing has no meaning to an
intelligent man. Only the unintelligent
can say so. I regret to use that word.
It has no meaning. We respect, we
honour. Kailas and Mansarovar. It has
been my desire—I wrote in my book 30
vears ago—and one great desire to
visit Mansarovar. But there it is. But
I do not make Mansarovar or Kailas a
zamindari of India in order to wvisit it
This idea is essentially a =zamindari
idea,—by possessing something as a
zamindari and bossing over it.

The world is moving out. I think
even countries’ boundaries do not count
for much, not to speak of astronauts
and cosmonauts who are going round
and round. We live in a changing
world, It is a little difficult for us
to keep our minds up-to-date. It is
difficult to understand what these
cosmonauts mean. Two of them are
going round and round, conversing
with each other, consersing with the
world. What do they mean to this
changing world? They do mean
something: a mighty force has come
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into being, a mighty thing, both -
peaceful purposes aad warlike pur-
poses. We do not keep up-to-date.
We still talk in terms of medieval
ages. Most of us live too in terms of
medieval ages. That is unfortunate
and we have to come out: whether it
is for five years plans, whether it is for
our defence or whether it is for our
progress, we have to think on modern
terms.

I regrel I am unable to accept those
amendments which have been moved.
There are some things in those amend-
ments to which I have no exception,
but I am unable to accept the whole
background of those amendments, I
believe we have been given an amend-
ment approving of this Government's
policy. If you permit that being taken
up, I should like to support it.

Shri P. K. Deo (Kalahandi): Most
respectfully, 1 would request the
Prime Minister to make a statement to
clear the misunderstanding that is
prevalent in the country: that there
would be no negotiation so long as the
Chinese do not vacate the occupied
places in India.

Shri Jawaharlal Nehru: Yesterday
morning I made a statement. I shall
make no more categorical statement. I
want frecdom of action. I want to
say it quite plainly. I say, first of
all, that nothing can happen without
this House being informed.

Secondly, we should agree that
nothing should be done which, in the
slightest degree, sullies the honour of
India. For the rest, I want a free
hand.

Shri Hem Barua: The Prime Minis-
ter has made a reference to what he
said yesterday. 1 have certain doubts
about what he said yesterday. He
said in one place about preliminary
negotiations towards the relaxation
of tension. May I know whether he
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proposes to have this on the basis of
status quo? In another place, he said
about negotiations on the basis of
officials’ reports. May I know on
what basis—on the basis of the
garbled and truncated version of the
Chinese or on our report?

Shri Jawaharlal Nehru: 1 cannot
precisely say. [ think the present
situation in the frontier is such that
we cannot have any serious talks
with the Chinese. Therefore, 1 said,
I am prepared to ask, whenever 1
have the chance to meet an important
person, “If you are anxious, as we
are, to have serious talks, a climate
must be created for it”. What is
necessary for that climate, we may
discuss.

Shri Hem Barua: I just wanted to
know for the enlightenment of the
House and of the whole country, on
the basis of which report negotiations
would be held—on the basis of the
garbled and truncated Chinese version
or on the basis of our report?

Shri Jawaharlal Nehru: That is a
subsequent step. When we talk about
1t on the basis of the reports—plural—
obviously we do not discuss it on the
basis of one report, but on the basis
of both reporis. Obviously we stand
by our report and of course, no doubt
the other party will stand by its
report. We will discuss both the
reports. But that question does not
arise; that climate has not arisen. It
1s in order to facilitate that climate
to arise that we may—I do not say
that we will—have some talks.

Mr. Speaker: May I know if any
hon. Member wants to press his sub-
stitute motion?

Shri P. K, Deo: A voice vote may
be taken.

Shri Frank Anthony: No, Sir. We
are not pressing those substitute
motions.
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Mr. Speaker: I presume they are,

"with the permission of the House

withdrawn.

Some Hon. Members: Yes.

The substitute motions were, by leave,
withdrawn

Mr. Speaker: Now that we have
no positive motion before us, there is
a substitute motion approving the
policy the notice of which was
received a little late. But the House
15 in a mood to condone the delay in
tabling that substitute motion. That
may be taken up, if the House agrees.

Shri Surendranath Dwivedy (Ken-
drapara): That will be a departure
from what you have followed in this
House. There are other substitute
motions tabled by hon. Members to
the motion moved by the Prime
Minister, but because they were not
tabled in time, you were pleased to
rule them out. At this stage, after
the discussion is over, after we had
thought that because of the Prime
Minister's very straight replies to
questions, at this juncture we should
not press our substitute motions, I do
not think the Prime Minister or the
Government should like to put us in
an embarrassing position by placing
a motion like this at this stage. 1
would like that that substitute motion
should not also be allowed.

Mr. Speaker: 1 have already said
that the motion was received late. I
had not given permission to it. But
in view of the atmosphere created,
when these substitute motions had
been withdrawn, I thought the House
might be in a mood just to take it
up, and pass a positive motion after
all this discussion. There is no ana-
logy between those substitute motions
and this one, because now I am put-
ting it to the House to give the
consent.

Shri Surendranath Dwivedy: May
1 again appeal and submit that we
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did not want to press those substitute
motions because if they were
defeated, it will create a different
atmosphere altogether. My substi-
tute motion, I still feel after the
reply of the Prime Minister, was
acceptable to the whole House; there
1s nothing in it which would be
objected to by the other party. But
we wanted to create a good atmos-
phere. To the basic policy of the
Prime Minister, the House is agree-
able. Therefore, let them not press
1t at this stage; it will be difficult for
us to agree to it unanimously.

Shri S. S, More (Poona): 1 feel
that the House is supreme and has
sovereign powers. The procedure
which has been laid down for the
House is for ordinary occasions. But
on certain occasions, if the House
feels that a particular motion is
absolutely  necessary to make its
intention clear to the world, I think
there cannot be any objection about
rules. Rules are the creatures of the
House; it is not like the Constitution.
Therefore, I feel that you can consult
the House and if the House permits,
1t may be allowed.

Mr. »peaker: No one has doubtec
that power of the House. Shri
Surendranath Dwivedy was arguing
quite a different thing. When he says
that the speech of the Prime Minister
was acceplable to the whole House, I
thought the atmosphere is such that
we might take up a positive vote on
that. That was why I was putting it
to the House. I am not giving it my
own sanction or my own consent.
The House is supreme, as has just
been said. Therefore, the House can
take up this motion if it so desires.
[ had thought that probably therc
would not be any discordant veice on
that. That is why I pul it to the
House.

Shri Surendranath Dwivedy: We
do not wanl to express it publicly;
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at a stage like this, we might have
to refrain from passing a motion like
this. This will not look nice. I still
feel you should also give us protection
There are rules which you are strictly
following. You should give protection
to us.

Mr. Speaker: Have I given any
indication to violate any rule? 1 am
putting it to the House. Why should
there be that imputation that T should
protect?

Shri Surendranath Dwivedy: [ am
sorry; there is no imputation.

Shri P. K. Deo: The usual proce-
dure is that amendments are usually
negatived by the House. There is no
question of withdrawal.

Mr. Speaker: Does he want o press
it then?

Shri P, K. Deo: I do nol ask for a
division, but I wanl to press it

Mr. Speaker: If he wants to press
it. I may have to put it to the House.

Shri S. M. Banerjee: He has already
withdrawn it. How can it be put
to the House now?” Regarding thas
particular amendment which has
come upproving the policy, I would
submit  that there arc instances
where  amendmenis  received  later
have been accepted.

Mr. Speaker: I know of those
instances. 1 did not want it to be
carried by u voice vote that the per-
mission is granted. I thought the
whole House might agree to it. In
the interests of the country and in
view of the situation that is there, I
thought it would be better that we
might all agree to it. I am not autho-
rised to give that sanction. [ know
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that it is too late and it has been
received after time. It was there-
fore that I put it to the House. Now
the climate is such wherein I thought,
some positive motion also might be
passed.

Shri Surendranath Dwivedy: If
there was unanimity, you could do
that. '

Mr. Speaker: | am just putting it
to the House that they might recon-
gider this. 1 am not taking any sides
or expressing my view. I just want
to know the views of the House I
had thought that all would be united
In that. Therefore I put it to the
House that if all are united. we might
take it up. |

8hri Frank Anthony: May I make
a submission? The Maharaja says
he wants to press his substitute
motion. I thought he had asked for
leave and was given leave to with-
draw it.

Mr. Speaker: Yes. 1 had put that
alse 1o the House.

Shri Frank Anthony: 1 would
request the Leader of the House also
not to press this particular substitute
motion. There has been a  certain
splintering of lances. The fact that
the other substitute motions have
been withdrawn surely is an endorse-
ment of the Prime Minister's policy.
We did emphasise the fact that we
must give the appearance of complete
unanimityv. Now if that motion is
pressed and even if  somebody
abstains, it would be bad.

Shri Surendranath Dwivedy: How
is it going to help the Prime Minister
if there is a snap vote?

Shri Jawaharlal Nehru: I do not
want this substitute motion to be
placed before the House if any section
of the House objects to it and if they
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feel that broadly speaking the object
of it has been attained.

May 1 ask you, Sir, if the amend-
ment moved by the Maharaja of
Kalahandi is going to be put to the
vote of the House ar has it been
disposed of?

Some hon. Members: No, no.

Mr, Speaker: It has been disposed
of.

Now, 1 think, because the hon.
Members on the Opposition have also
now expressed that the speech of the
hon. Prime Minister was unexcep-
tionable and was acceptable to every
section of the House, there is no need
for our passing any motion with
regard to that. Everybody is agreed
and supports everything that has been
said by the Prime Minister. There-
fore, there is no need for putting that
motion to the House.

We shall now pass on to the next
item on the Agenda.

13.31 hrs.
MOTION RE: REPORT OF U.P.SC.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Sir. I beg to move:

“That this House takes note of
the Eleventh Report of the Union
Public Service Commission for
the period 1st April, 1960 to 31st
March, 1861, together with the
Government’s Memorandum there-
on, laid on the Table of the House
on the 18th June, 1962."

Sir, it has been the practice, year
after year, to take into account the
report of the U.P.S.C. with a view to
see whether any special consideration
i3 neccessary either for their observa-
fions or for their recommendations,
it any. 1 am happy to find that the
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U.P.S.C. has on the whole been satis-
fied with the Government’s reactions
to the report, though here and there,
naturally, they make certain observa-
tions which have to be followed or
in respect of which certain considera-
tion has to be given by the Govern-
ment after the report is received.

Now, I would like to point out one
very important thing in this respect.
Year after year, whenever the reports
are received, the Government has
been giving the fullest amount of
consideration to them with a view to
accepting their recommendations to
the fullest possible extent. In the
year under report you will find that
in respect of 12,800 cases the opinion
of the UPS.C. was sought, and it
ought to be gratifying to the hon.
Members to find that only in four
cases out of these 12800 have the
Government been in a position to
depart from their advice.

13.34 hrs.
[Mr. Deputy-SpPEAKER in the Chair]

In spite of the largest number of
references in which they have given
their advice, the Government have
been following the practice of accept-
ing their advice and acting upon it
as much as possible.

Under the Constitution, there are
are certain matters, especially dealing
with the services, where the advice
of the UP.S.C. has to be sought. As
1 have already stated, generally we
accept the adwvice of the UP.S.C,
though in certain cases in the public
interest or on public grounds it
becomes absolutely necessary for the
Government to depart therefrom. This
will be clear to hon. Members from
the fact that we have been all along
in a mood to accept the advice of the
UPS.C. to the fullest extent possi-
ble. I shall read only a few figures
giving the number of cases referred
tu the UPS.C. for advice and the
number of cases in which we have
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departed from their advice. In the
year 1956-57 there were 10,500 refer-
ences and only in respect of one of
them the Government was in a posi-
tion to depart from their advice. In
the years 1957-58 and 1958-59 we
accepted their advice totally. That
means there was no case of any
difference of opinion or there was no
occasion to dissent from the advice
tendered by the UP.S.C. In the year
1959-60—the year previous to the one
for which their report is before the
House—there were 15,136 references
to the UP.S.C. Their advice was
departed from only in respect of one
case. And, as I have already stated,
In the year under reference, only in
four cases the Government were com-
pelled to aepart from the advice given
by them. It was not actually one of
the cases, but there was a case where
certain rules had to be framed by
the Government and a decision takem
by the Government on principle.

You are aware, Sir, that in respect
of the IAS and the IPS and certain
other examinations the UP.S.C. have
a combined examination. What they
do is, they advise us as to the manner
in which the results have to be ulti-
mately followed up. It was found on
a number of occasions that in respect
of the TAAS the period of probation
ought to be increased to two years.
What happens now is, after the
results are out and the recommenda-
tions have been received a certain
procedure is gone through. For
example, there is the medical exami-
nation, the wverification of character
and such other things. Then offers of
appointment are given to the candi-
dates who are appointed to the IAAS
and to the various cadres in the State
services.  Thereafter, as you must
have seen, the Government have a
National Academy of Administration
stationed at Mussorie. There the
candidates undergo for five months
what is known as the foundational
course, Thercafter there is a regular
course for certain other candidates as



1785 Motion re:

also for the IAAS. Then they are
token to wvarious places of adminis-
trative and developmental importance.
With that the first year’s course is
complete and a probationer's exami-
nation is held by the U.P.S.C. After
that they are confirmed or other
necessary steps are taken. It was
found by experience that it would be
advantageous to have, instead of a
one year’s probationary course, a
two-years' probationary course con-
sisting of one year at the National
Academy, Mussorie and one year's
actual, what can be called, field
experience in the warious distriets.
That is absolutely essential. When
we have a number of develop-
mental projects in hand, these
administrative officers also will have
to deal with them to a large extent
in the interests of the country.
Secondly, we have been attempting,
as far as possible, to establish a Wel-
fare State, and in the case of a Wel-
fare State, naturally, the duties of
our district officers are very heavy
and they have to come into direct
contact with the people. It is for
these reasons that it was felt by
Government that there ought to be
a two years' probationer’s course
instead of one. On this point there
was a difference of opinion between
the UP.S.C. and the Government of
India. But after consulting the State
Governments most of the State Gow-
ernments also thought that in the
interests of efficiency of administra-
tion there ought to be a two years’
course. Therefore, ultimately, the
Government had to depart from this
particular advice. The details or the
reasons why the Government departed
from this advice have been given in
the memorandum which we have
submitted along with the Report itself
to both Houses of Parliament. There-
fore I need not go into them except
incidentally to point out or to stress
the very strong reasons that the Gov-
ernment had so far as these four
cases were concerned for departing
from the advice of the UP.S.C.

Then I would make a wvery short
reference to certain other points and
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leave hon. Members to make their
own observations. So far as tempo-
rary appointments were concerned,
there was a time when the largest
measure of criticism was addressed
to the Government by the U.P.S.C.
Now gradually things are being
rationalised. The policy that is
followed with the consent of the
UP.S.C. is that when Government
feel that certain high appointments
have to be made for a period beyond
one year, there ought to be a refer-
ence to the UP.S.C. and their views
or recommendations have to be ultie
mately considered by them. But when
in a large Government like ours
where it becomes necessary to make
certain appointments for a shorter
period or where there are -certain
departments which are more or less
of a temporary character and not of
a permanent character, in the interest
of the immediate work that has to be:
got done, Government have the power
to make such appointments. The
UPS.C. also have recognised that if
the appointment was to be for a
period short of a year, Government
are entitled to make such appoint-
ments.  But there also a further
safeguard was added. If after six
months the Government feels that
this appointment is likely to go beyond
one vear, a refercnce has to be made
to the UP.S.C. On the whole this
policy the salutary principles of
which were eveolved in consultation
with the U.P.S.C. has been followed.

There are certain cases to which 1
shall make a short reference after-
wards. Sometimes it becomes diffi-
cult to approach the UP.S.C. in time.
For example, it is not humanly possi-
ble under certain circumstances to
anticipate whether the appointment
will be for one year or will not exceed
one year. Secondly, throughout Gov-
ernment have been anxious to see
that economy measures are followed
and that all the posis are not filled
for all time to come as a matter of
course. Therefore under such circum-
stances Government have to consider
the whole matter and oftentimes some
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more consideration is given by Gov-
ernment. Then Government might
.«come to the conclusion that a refer-
cnce which was made to the UPSC
might not be necessary at all and
'Government request the UPSC not to
proceed with it on the grounds of
fconomy.

May I point out that we have got
@ constant Economy Unit which
throughout the year goes into the
wquestions of various appointments
‘with a view to see whether any
economy can be effected by not
‘making posts permanent which are of
‘4 temporary character. After the
advice of the Economy Unit is
received Government considers
whether a particular post in respect
of which the UPSC have been
approached should at all be filled—or
‘whether the work can be done by any
.other person. When Government
comes to the conclusion that in such
cases the appointment need not be
anade, Government has to inform the
UPSC that their procedure regarding
that particular appointment need not
be: followed

In the present Report some criti-
cism has also been offered by the
UPSC regarding two circumstances.
One is delayved or cancelled references
and the other is delayed appoini-
ments, So far as the appointments
are concerned. it is for the UPSC to
make recommendations and after the
recommendations are made certain
formalities. ...

Shri Sham Lal Saraf (Jammu and
Kashmir): 1 would like to make a
submission. The hon. Minister should
place this Report before the House
and after hearing the viewpoint of
hon. Members he should give a reply.
My feeling is that certain informa-
tion that the hon. Minister s giving
he may have to give again. For
instance, I may have to ask one or
1iwo things and he may have to repeat

AUGUST 14, 1982

Report of UP.S.C. 1788

what he has said so far. Se, my sub-
mission is that the hon, Minister
should eonly place the Report on the
Table of the House.

Mr. Depaty-Speaker: The Report
has already been placed on the Table
of the House.

Shri Datar: So far as his first point
is concerned, the Report has been
placed on the Table of the House
along with our memorandum long
ago. So, there is no force so far as
that point is concerned.

So far as the second point is con-
cerned, I am placing these circum-
stances with a view to shorten the
discussion as far as possible. That is
the reason why 1 have made a refer-
ence to these general points and not
L the specific points which I am
leaving entirely to the hon. Members.

In certain cases, as I have stated.
the uppointments have to be delayed
till after the formalitics have been
gone through. In respect of the
delayed references also I have already
given the reason.

Then, the UPSC have been advis-
ing us, quite correctly, regarding
what is known as forward planning
and co-ordination. When more posts
of a similar nature carrying the same
duties are reguired to be filled up,
the UPSC desire that we ought o find
out this wvear as to what would be
the cxtent of our requirements in
respect of a particular tyvpe of post
next year. That is what is known as
forward planning.  Since 1957 the
Government have been following this
very carcfully. We have also got in
the Home Ministry what is known as
the Directorate of Manpower. As far
as possible we try to see whether the
UPSC can give us, what can be called, .
mass recommendations about a num-
ber of appeointments though here and
there sometimes it becomes difficult
also to get all the material in time
in view of the very large work that
the Government have to do. Con-
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sidering the enormity and the magni-
tude of the work and also the few
cases where some lack of co-ordina-
tion is found, I believe that it ought
to be considered as immaterial. There
is a great amount of work in respect
of which we have got forward plan-
ning and co-ordination.

Then I would like to make a refer-
cnce to the Scheduled Castes and
Scheduled Tribes. So far as the
intake of the Scheduled Castes and
Scheduled Tribes in Government
services is concerned, it was certainly
very low. It was inadequate for a
number of years. Therefore Govern-
ment had to think of a policy of giving
them some preliminary or pre-
examination training so that they also
can comec on a par with the other
candidates, who were generally
placed in a better environment. For
that purpose about three years ago
Government took a decision to have
such pre-examination classes conduct-
ed at Allahabad. We requested the
other universities also and now it is
likely that onc university in the South
may start a similar pre-examination
course. When this wuas started in
Allahabad cntirely at our cost, we
found thut the selected candidates of
the Scheduled Castes and Scheduled
Tribes did go through this training
very profitably.  That is the reason
why since recently we are having a
very good intuke so far as the Sche-
duled Castes and Scheduled Tribes
are  concerned. I would therefore
make a very brief reference to what
the U.P.S.C. have stated in this respect.
1 would invite the attention of the
House to page 9 where they have
pointed out:

“The Commission are alive o
the need for stimulating the
intake of candidates belonging to
Stheduled Castes/Tribes in Gov-
ernment services in  respect of
posts reserved for these communi-
ties.”

In such cases, in addition to the train-
ing that they get, there is also maxi-
mum relaxation of the standard of
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suitability compatible with the main-
tenance of efficient administration.
That is the reason why their number
iz increasing very fast. Formerly, in
some cases, hardly one or two could
be had for the 1.AS. or the LPS. or
Class 1 service. Here, in the year
under report, you will find that 32
Scheduled Caste candidates and 11
Scheduled Tribe candidates were
recommended on the results of the
examination so far as the I.AS, and
I.P.S. are concerned. Therefore, that
is a point which may kindly be noted.
That would show that the Scheduled
Caste and Scheduled Tribe candidates
require some training, in view, as I
said, of the lack of congenial atmos-
phere. If they pass through it, they
would hold their own even with the
candidates from other communities.

In some cases, a complaint has been
made that the requisition was can-
celled. I have pointed out the reasons
why it had to be done so far as 4
cases are concerned. I would leave
the matter to the hon, House because
in our memo we have given detailed
reasons and if it becomes necessary,
I shall make a brief, reference to
them. But, on the whole, 1 am very
happy to find that the report of the
UP.S.C is satisfactory to the largest
extent possible and I should like to
place on record the Government’s
appreciation of the very important
work that the UP.S.C. have been
doing in this respect.

So far us the orbit of the discussion
i1s concerned it is open to hon, Mem-
ber: to  complain against whatever
Government does. The UPS.C is a
very high and dignified body and I
should request hon. Members Lo exer-
cise the greatest amount of restraint
50 far as their complaints, if any,
against the U.P.S.C. is concerned. But,
they are entitled to criticise the Gov-
ernment 10 the fullest extent possible.

Mr. Deputy-Speaker: Motion moved:
“That this House takes note of the

Eleventh Report of the Union Pub-
lic Service Commission for the
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period 1st April, 1960 to 31st
March, 1861 together with the
Government’s Memorandum there-
on, laid on the Table of the House
on the 18th June, 1962.”

Shri Yallamanda Reddy (Marka-
pur): Mr. Deputy-Speaker, now, we
are discussing the Report for the year
1st April, 1960 to 31st March, 1961.
That means, we are discussing this
report after 13 years. Article 323 (1)
of the Constitution says:

“It shall be he duty of the
Union Commission to present an-
nually to the President a report
as to the work done by the Com-
mission and on receipt of such re-
part the President shall cause a
copy thereof together with a
memorandum explaining as res-
pects the cases, if any, where the
advice of the Commission was not
accepted, the reasons for such non-
acceptance to be laid before each
House of Parliament.”

Therefore, I am sorry to bring to the
notice of the House that this report has
not been placed on the Table of the
House in time and a discussion has not
taken place.

Also about this memo submitted by
the Government, I have to say this. It
is clearly stated here that they have
to give reasons where the advice of
the Commission has not been accepted
by the Government. But, in the memo
there are only two aspcets. The prin-
cipal policy matters are explained, On
the other matters pertaining to so
many things, regarding promotions,
regarding appointments, and s3 many
other things, the Commission disagreed
with the Government. But the Gov-
ernment have not given any explana-
tion in detail. Of course, the hon. Minis-
ter now comes here and he has
made a statement. But, it is the duty
of the Government that they give in
their memo an explanation wherever
they disagreed with the Commission
and wherever the Government did not
accept the advice offered by the Com-
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mission, In that respect, the Govern-
ment failed to give with full details
their reasons for not accepting the
advice of the Commission. There are
many cases of irregularities, delays in
reference regarding appointments and
promotions. The Government or the
Home Ministry should have given de-
tailed reasons why they have not ac-
cepted the advice tendered by the
Commission,

Regarding our civil services, I would
submit a word. The whole fabric of our
civil services is as it was in the past.
There is no serious break from the
past to suit our eonditions in the coun-
iry. After Independence, certainly,
the country wants to make a radical
efforty to reconstruct itself, to develop
into an industrial country. Of course,
we are trying to build our country
through all these plans, But, the super-
structure or the fabric of the civil
service has not been changed to suit
the conditions and needs of the coun-
try. For instance, the 1. A. 5. officers
are people who come from their colle-
ges and get through the examinations
and after one year's probation, they are
appointed in some district or some-
where else. But, these people, because
thev have no practical experience, be-
cause they do not rcally grasp the as-
pirations and ambitions of the people,
could not sympathetically understand
their problems and try to help them
in solving their problems. They would
simply look into the rules, books and
codes and if a rule says g certain
thing, even if it goes against the whole
village or the whole taluk, the officer
will eling to his rule and it will go
against the masses, Our Government
and our leaders should have very seri-
ously tried to have a civil service
which could suit our conditions, which
rould help our masses to construct and
build our ecountry. Words have been
said many times; but in practice, it has
not been achieved.

The Government have appointed a
Committee to suggest ways and means
about this—a committee called Public
service (Qualification for recruitment)
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committee. This committee has been
constituted, I think, in 1854. I am not
happy over the composition of the
committee or the work of the com-
mittee that has been done. Even as
regards the recommendation that has
been made by the committee that Uni-
versity degrees may not be pressed as
a qualification for the lower services,
I do not know how far this Govern-
ment are implementing it. '

There are so many opinions about
-our services, about our education, and
.6 muy radical re-organisations must
be done. In order to bring a change
in our services, we must have a change
in our educational system. Of course,
that is 8 big thing. However, I can
submit that our civil service has not
been built to suit the conditions and
needs of the country now,

Coming to the important policy mat-
ter that the hon. Minister said about
the combined competitive examina-
tion, the stand taken by the Govern-
ment, to some extent, is a good thing.
Because, the Government want to give
to a student not only two chances in
a particular examination but alsa in
three varied examinations. A student
may not be qualified in a particular
examination, say the LA.S. He may
qualify in Class II or in the Central
Secretariat service or in the I, P. 8.

Therefore, the attitute of Goven-
ment in this regard is very near to the
truth and is what it ought to be.

14-hrs.

Reparding the proposal 1o  enhance
the period of probation to two years
in the case of the TAS officers, 1 think
it is most commendable. At present.
after the students finish their college
education, they appear in the campeti-
tive examination held by the UPSC,
and those who are selected for the IAS
spend one year or six months at the
Naional Acadamy of Adminisration,
and then they are straightway ap-
pointed in some particular office and
are assigned some important job,
though, in practice, they do not have
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any touch with so many problems in
real life. So if the period of probation
is increased from one year to two years,
it will cerainly help in giving them
experience in the practical aspects of
their work,

1 think that even in the past an IAS
officer used to go the village and take
training under a village karnam, re-
venue inspector and tahsiladr, so that
he might know the real implications of
land revenue and revenue administra-
tion etc. So, it is good that Govern-
ment have now proposed to extend the
period of probation, and it would be
better if these offiers are kept for at
least one year at the taluk and village
levels, and entrused with all these
works, such as community develop-
ment, block administration, village ad-
ministration, taluk administration ete,
For, there they can come in touch
with so many problems that come in
the way of the people and come in the
way of the real development of the
country,

I could give an example In 5 parti-
cular village, the people have dug so
many spring channels by themselves,
and they had cultivated nearly a
thousand acres, ang they had grown
good paddy. But the village karnam
wag not well off with the villagers,
and so also was the revenue inspector,
and so, they had actually gone and
booked a case for penalising the ryots,
according to certain supposed rules. I
represented that case for nearly two
years. Because the officen; concerned
did not know pracically what was
happening in the villlage, they could
not appreciate the difficulies of the
ryots. But, after two years, one par-
ticular officer went to the village and
studied the whole robplem in person,
and he could really appreriate the
difficulties, and at the time of the
jamabandhi he quashed the whole
penality. I can give so many instances
like this.

The remedy for thig kind of situa-
tion is that the IAS probationers
should be there in the villages for
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nearly a year or fifteen months, study
the records there and study the diffi-
culties of the peasants and the pro-
blems of the people there, especially
in relation to the development pro-
jects.

In regard to the police verification
of character and antecedents of candi-
dates after selcetion by the UPSC, 1
have to submit one thing. namely that
this must be done by the UPSC itself,
ba2rause that has been stated in the
Constitution itself. What happens at
present js this, and this question has
been ratsed in this House so many
times. Some people, who are supposed
to be Communists, or who are sup-
posed to be the sympathisers of the
Communist Party, or who are suppos-
ed to be members of the students
federation or who are supposed Lo be
members of the kisan  sabha
trade uniom; or who are supposed to
be in association with these organisa-
tions are eliminated from the services
in spite of the fact that they have got
good marks and they have been se-
lected by the UPSC. This is certainly
a very had thing, and it goes against
the very spirit of the Constituton,
because it has been guaranteed in the
Constitution that there shall be no dis-
crimination, and the UPSC  should
look into all these things,

In an earlier session, the Home Mi-
nister had stated that no circular or
no instruction had been sent from the
Centre to the States to that effect. ]
may humbly submit that not only the
Home Minister here but even his
counterparts in the States are pro-
claiming that they are not doing any-
thing in that manner, but in practice.
they are doing the same thing, and in
fact, they are doing even worse things
with regard to so many people who
have nothing to do with the Com-
munist Party; simply because those
persons are supposed by some persons
in authority to be communists, or
sfmply because they are not liked by
some people in authority, they are
being eliminated from these services.
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When this question was brought up
in the West Bengal Legislative Assem-
bly, Dr. B. C. Roy had stated:

“Government had to satisfly them-
selves that applicants for Govern-
ments services—

(a) had no prior conviction for a
criminal offence;

(b) are not persons who have been
dismissed from Government service;
or

(c) did not belong to an association
which resorted to subversive activi-
ties.".

Under the term ‘subversive activities,”
the Centre has clarified the thing and
sent a note to the State Governments.

This term includes association with
the Communist Party, Swatantra
Party, Jan Sangh, the Revolutionary
Socialist Party etc. According to this
interpretation, persons who have any
assoclation with all these parties are
bing eliminated in every State.

Regarding the Kerala State, I would
like to read out one particular state-
ment made by the ex-Chief Minister
Mr. E. M. S Namboodiripad. He said.
about this Home Ministry's circular,
that:

“I also informed the House that
from my knowledge of the files
connected with it I could assert
that there was a written instruc-
tion from the Central Home Minis-
try to the effect that those who
have a record of asociation with
the Communist Party are to be
demied appointments since they
should be deemed to have partici-
pated in subversive gactivities.,”.

This was the statement made by the
ex-Chief Minister of a particular State
after he had seen all the records.

Coming to the Andhra Pradesh
State, unfortunately, I have mnot
brought that ecircular here with me
teday, but I have seen that circular.

Shri Sham Lal Saraf: May I know
what Mr. E. M. S. Namboodiripad did
with that circular; did he continue it
or did he change it?
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Shri Yallamanda Reddy: He had
quashed that circular. Generally, the
Kerala Govermment did not attach
much weight to that interpretation of
the term ‘subversive activities'. Bu!
they took into account only other thing
which were against the appointment
of those persons to Government ser-
vice,

So far as the Andhra Pradesh Gove-
rnment are concerned, they have cate-
gorically issued a circular. Unfortu-
nately, I have not brought that circu-
lar here today, but 1 have seen it,

According to that circular, people
having association with Communists,
Swatantra Party, Jan Sangh, or the
Revolutionary  Socialist Party or
Muslim League must be eliminated,
1 know of so many cases where sim-
ply because they were not {riendly
with the Congress people in a parti-
cular village, after they had been
appointed to the particular high
offices there, they have beep dismis-
sed without being given any reasons
whatscever. The order merely read
“Your services are not required any
longer’. That was the only sentence
in the order. Ewven natural justice
demands that after they are dismissed,
they should at least be given the
reasons but that also is not being
done everywhere. 1 could give one
or two examples in this regard.

In Kerala, there were as many as. ..

Mr. Deputy-Speaker: That concerns
only the State Public Service Com-
mission and not the U.PS.C. That
is not relevant here.

Dr, Melkote (Hyderabad): The hon.
Member should produce the proof, o
that other Members could challenge
it.

Shri Yallamanda Reddy: I am say-
ing that because of the instructions
from the Union Home Ministry, these
persons have been dismissed.

Mr., Deputy-Speaker: He may refer
only to those cases,
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Shri Yallamanda Reddy: 1 am not
mentioning the cases of persons be-
longing to the State Civil Service, but
I am referring only to those in the
All India Serwvices.

Mr. Deputy-Speaker: So far as the
State Civil Services are concerned,
the State Governmentis are responsi-
ble for them. If there are any inst-
anzses in the All India Services, the
hon. Member can refer to them.

Shri Yallamanda Reddy: That s
true, but the whole State Adminis-
tration is being guided by the Cen-
tral Government,

Mr. Deputy-Speaker: That has to be
thrashed out in the State Legislature,
and not here.

Shri Yallamanda Reddy: 1 :hall
Jeave it at that. My poirst is that the
method pursued by the Home Minis-
try at the Centre is gquite unjust,
against the interests of the country
and also against the spirit of the
Constitution, because it amounts to
saying that simply because a person
belongs to a particular section, he
cannot be admitted into the services.
Even after the UP.S.C. has selected
them, even though they have secured
very high marks, and they have even
secured the first place, they are being
¢liminated. That is a very bad thing.
This is how the element of MacCarthy-
ism is being introduced in the ser-
vices. This point has been brought
to the notice of this House so many
times, but the Home Minister. ...

Mr. Deputy-Speaker: How many
cases has the hon, Member brought to
the notice of the Home Minister?

Shri Yallamanda Reddy: Seventy-
six cases from Kerala by way of
appeal to the Home Minister in this
House. Of course, the Home Ministry
says that they have not issued any
such circular. ...

Mr. DLreputy-Speaker: The hon.
Member should bring particular ins-
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tances to the notice of the Ministry.
Merely saying that is not enough.

Shri Yallamanda Reddy: Coming as
it does from you, Sir, who are in the
Chair now, certainly your advice js
respectable. But we have become
fed up with all these things. I have
carried on a case of person in the
Central Government service. He
was working in a factory. He has
been removed. No action has been
taken even when it was brought to
the notice of Government. 1f the
hon, Minister says that cases should
be brought to his notice, certainly it
is very strange, because we have
brought cases to his notice. I have
personally brought a case to Govern-
ment’s notice. It is that of an engi-
neer. This Government have dis-
missed him without assigning any
reason saying ‘Your services are not
required’ because there was a report.
Who submits such reports? This re-
port has been prepared by a head
«constable. Who 1is in the special
branch. That head constable sends
the report to the sub-inspector. The
.sub-inspector sends the report to the
‘Superintendent. The Superintendent
sends it to the IG and the IG forwards
it to Government. The Government
blindly signs the paper and dismisses
the man. Because the Minister want-
ed it, I have been constrained to state
the facts.

They never pay heed to representa-
tions made. What I want to say is
this that if they want to do such
things, let them come out openly and
say so and then do such things. Let
them say that “we do not want in
government service those persons who
are not supporters of the Congress.
We are not going to allow supporters
of communists or any other party not
belonging to the Congress.” Let
them come out with a bold statement
like that. It is no use telling that
‘we are not doing such things' when
.actually they are doing them.

Shri Bhagwat Jha Azad (Bhagal-
pur): It means that my hon. friend's
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Party adopted such policies when
they were in power in Kerala?

Shri Yallamanda Reddy: No. You
can say that because of that you are
doing it now.

Shri Bhagwat Jha Azad: You must
have done that. You are making
wild allegations

Shri Bakar Ali Mirza (Warrangal):
When there is a dismissal without
asslgning reasons, he can go in appeal
in a court of law, if there is a solid
case like that.

Shri Yallamanda Reddy: My hon.
friend is probably a lawyer. That is
why he is bringing in a law point.

Shri Datar: May I submit that the
scope of the discussion on this Report
is of a limited character., Here he
cannot go on criticising the services
in general or the Central Govern-
ment in general. He should limit his
observations to what the UPSC,
have said.

Mr. Deputy-Speaker: The UP.S.C.
Report and the Government memo-
randum thereon are under discussion.

Shri Yallamanda Reddy: What [ am
saying is certainly relevant to the
U.P.S.C. report, because after the
U.PSC. selected a particular candi-
date, he was not allowed because of
a police report On this point 1
would like to submit that Government
are pursuing a MacCarthy policy.
This will eat into the vitals of the
administration.

Coming to other points, Govern=
ment have not given any explanation
to some points raised by the Com-
mission, in regard to the attitude of
Government about promotions and
appointments. Whether it is two
cases or more, it does not matter. It
only shows the method and policy
the Government are pursuing towards
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particular issues. 1 would quote one
ar two paragraphs from the Report.

“In June 1960, the Ministry re-
«quested the Commission ‘to accard
exr post facto approval to the re-
employment of the superannuated
officer upto 31st May, 1960. The
Commission declined to do so for
the reason that the appointment
had been made in disregard of
the recruitment rules and had
been prolonged even after the
Commission had pointed out the
irregularity involved, and a serv-
ing officer of the Department,
who was entitled to be promoted
to the post, had been denied pro-
motion for a not inconsiderable
period without any justification.”

In spite of the fact that the attention
of Government had been drawn to
this irregularity, in spite of the fact
that a particular officer was being
denied justice, the Government per-
sisted in asking the Commision twice,
thrice and four times to accord ap-
proval o the continuation of a super-
annuated person.

There is another funny case
<oncerning the Ministry of Railways.

“The ad hoc—and irregular—
arrangement had continued for
more than three and a half ycars
and, since the Ministry had not
been able to draw up recruitment
Tules for the post during all that
period, the correct course was to
advertise the post for compelitive
recruitment.”

1 think in 1954 the policy was adopt-
ed that departmental promotion com-
mittees should discuse promotions.
In spite of the faet that this policy
was adopted in 1954, for all these
years they could not formulate rec-
tuitment rules and whenever the
Commission asks for some revision or
deviation in the rules they do not
take action. They simply flout the
advice tendered by the commission.

1455 (Ai) LSD.—6.
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There is another case:

“In April 1960, the Ministry
approached the Commission for
the regularisation of the appoint-
ment of this officer as Regional
Director from 1955. The Com-
mission after examining the case,
informed the Ministry that the
officer had been irregularly pro-
moted in 1955 and continued ‘as
Regional Director without his case
being referred to the Depart-
mental Promotion Committee even
when they met subsequently and
recommended  certain officers
senior to him for promotion”.

The Departmental Promotion Com-
mittee recommended certain persons
for promotion. But the Government
has promoied a person who is junior
and who was not recommended by
the Committee. He was kept for five
years and Government asked the
Commission to accord approval to it.
For five years this irregularity which
is against the rules of the Commis-
sion and of the Departmental Pro-
motions Comniittec continued,

In the memorandum, the Govern-
ment could have given full explana-
tion with all the recasons. The
Minister was telling so loudly that
there were only four cases, Here
some important cases have been listed
by the Commission. They may be
four or five, but they show the
gravity of the situation and how
Government are flouting the advice
of the Service Commission and the
Departmental Promotiog Committee.

1 will mention one or two other
points about the services. The LC.S.
and L.A.S, officers after retirement are
taking up employment in private
firms or industries on very high re-
muneration. Just before th=ir retire-
ment, they hold key posts in
Government and are the seniormost
officers. Just after retirement, they
join private service. This will cer=
tainly lead to corruption. In this
regard, some decision ought to have
been taken by Government.
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As regurds the members of the
Scrvice Commission, according to the
Constitution, they cannot be employed
in government service or paid a pen-
sion. I submit that after their retire-
ment, they must be paid a pension.
There is some justification for this
bocause vwe are preventing them frtum
joning any service. Also the high
officials who are at the heim of
affairs in the country must be pro-
hibited after retirement from joining
private firms,

Shri Sham Lal Saraf: 1 heartily
welcome this report of the Public Ser-
vice Commission which was placed on
the Table of the House some time
back bv the hon. Home Minister.

Our Constitution has guaranteed
certain institutions which not only
help aur country in governing the
couniry on democratic principles
based on secularism, but also do us
cradit in the eyes of the other parts
of the world as well. Among these
avc the Supreme Court, the Election
Commission and the Public Service
Commission

Recruitment to services is referred
to this Commission by the Govern-
ment departments. Calling for appli-
cations, sorting them out, holding
examinations and interviews and
finaliy recommending persons to the
Government departments is not an
easy job. It is a great task, and I am
viry happy that in general it is very
well conducted, and for that the Com-
mission deserves congratulations.

The hon. Minister, while moving
the motion, presumed that Members
who might get an opportunity to
speak on the subject, might be talk-
ing in rather wild terms. I can
assure him that as far as we are con-
cerned, we are ourselves responsible
people, and know how to respect
those who are equally responsible
and are placed in more responsible
places. With this preface, I would
like now to place before you my
humble observations on this report
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Though this report concerns the
Union Public Serviece Commission, I
wouid submit that on page 2 of this
report there Is mention that the
Union Public Service Commission has
held conferences with the State Pub-
lic Service Commissions in Delhi some
time back, and the purpose of it is
also given, but what happened later
has not been stated. My submission
is that the Ceniral Government
should place it before the Union Pub-
lic Service Commission that they in
collaboration and co-operation with
the State Public Service Commissions,
should create a fervour or spirit in
the countrv  so that the people,
whether reeruited  at the State or
Central level. have the fullest confid-
ence in these inztitutions, who in
return should also see to it that the
persons do get justice in all walks of
life.

Just now my hon. friend Shri Yal-
lamanda Reddy said certain things
with, I must sav, a little bit of pre-
judice. | If he had spoken in general
terms, perhaps I hight have agreed
with him in certain respects. 1 do
know and feel that these are institu-
tions growing, and growing well
Still, the Central Government, more
particularly, the Ministry of Home
Affairs, may kindly see—of course,
they cannot issue anv directions- -
that the functioning of these Public
Service Commis=ions is almost at par
ag far as the States are concerned. 1
would be the last man to ask for anv
directions to be given, but by persua-
sion, by placing before them the feel-
ings of Parliament, you can impress
upon them the necessity of their
creating a spirit of confidence in the
people in these institutions.

So far as the weaker sections of the
community are concerned, they should
certainly be given preference as
envisaged in our Constitution, but
under cover of that, certain things
are happening today, into which I
shall not go in detail now. I was
once Minister in charge of Education
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in my State, and the Minister of
Education at the Centrc then was the
late Maulana Azad. 1 discussed with
him the same point. Personally I
feel that we must give some preflcr-
ence to our weaker sections, but the
point is how long. Why? Not for
the reason that I would grudge the
weaker sections getting special treat-
meny for more time. Ne. Unfortu-
nately what happens is that with the
growth of education, internal compe-
tition s~2ts in among ihe persons in
the very same weaker sections of the
community, with the result that,
firstly, they are noy able to go ahead
and secondly, they will never be in a
position to withstand the competition
from the other sections of the com-
munity. Therefore, in those days I
had suggested to the late Maulana
Azad that it wes betler to {ix a time
for 15 or 20 years. If out of five
sections of the community, two are
backward, for 20 years you give them
preference, starting with 20 per cent
both qualitatively and quantitatively,
and gradually decreasing it by one per
cent every year till i disappears.
Let there be some D-day fixed when
the whole cowntiy will be troated on
a par. How long vou can spoon-feed
the weaker sections I do not know.
How long you can leave things adrift
I cannot understand, because that
will not be conducive to the wellbeing
of those very sections for whom we
have so much of sympathv today. I
may tell you that the late Maulana
had almost agreed. but then after a
few months Maulana Azad, one of
our great leaders, passed away,
Therefore, this point should he
given consideration. Some time should
be fixed once and for all, five or ten
vears more, but let it be known that
within that time the weaker sections
should come to the level of the rest
of the country, so that when the
fishes and loaves of office are distri-
buted, they are distributed in a man-
ner that nobody can say anything this
way or that way. Therefore so far
as the functioning of the Union Pub-
lic Service Commission as .lso the
State Public Service Commissions is
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concerned, my submission js that
there may be an unwritten code of
uniform practices to attain this objec-
tive. And that will only be possible
if the Ministry of Home Affairs puts
its head into it.

With regard to recruitment, pro-
motiong ete, I am all praise for the
manner in which the Government
have collaborated and co-operated
with the Commission, but [ want ‘o
point out two things which are to me
matters of principle. Firstly, at one
place the Commission have complain=-
ed that after they go through all the
formalities and recommend persons
for vacant posts, they are informed
by the Government that they have
decided not to fill the posts. I think
that should not happen as a malter
of principle. That would not be res-
pecting this great institution, would
not mirror or reflect the greatness
that we give to such institutions in
our country. I would like to know
what steps Government is taking with
regard to that.

Secondly, they have mentioned that
when all these formalities of selecting
randidates have been combleted and
men have been actually recommended
to Government, belated offers are
coming. 1 have gone through these
processes of examinations in my
youth, and I can wvery well imagine
what hardship and frustration it
means to the young man seeking em-
ployment who has gone to the Public
Service Commission and proved his
merit, to be told that he has no
chance. So, T would submit through
vou to the hon. Home Minister that
he should wery kindly tell us what
action the Government is taking on
this point that has been brought to
the notice of Government by the
Commission. These are {wo of the
points which they have mentioned. 1
may tell you this, that I have a little
experience of the working of the
Government and I know how difficult
it becomes for a Ministry or a Depart=
ment to refer every case, every time,
every moment, whether it is tempo-
rary or permanent, to the Public
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Service Commission and wait for their
recommendation. 1 know it full well
But even then, as far as these two
points are concerned, I wish that the
Government should apply its mind to
these problems and take a decision
which will stop the recurrence of such
instances in the future.

But as far as appointments of a
temporary nature are concerned, per-
haps it is permissible for the concern-
ed Government Department, the
competent recruiting authority, to
recruit an officer for six months in
the firsi instance and later continue
the post for ancother six months with
the permission or concurrence of the
Public Service Commission. 1 think
this should be sufficient time for any
Government Department to decide
whether to have that post permancnt-
ly or not, If this is followed in letter
and spirit, I think the Public Service
Commission will have nothing to say
so far as this point is concerned.

My hon. friend Shri Yallamanda
Reddy has referred to certain aspects
of public recruitment, though 1 feel
that he went beyond the scope of the
discussion today. Because, as far as
today’s discussion is concerned, its
scope 15 the consideration of the
Eleventh Report of the Union Public
Service Commission and what other
things might flow from it. My hon.
friend said that when Shri Namboondri-
pad took over as Chief Minister of
Keorala he came across a file wherein
it had bean ordered that persons
belonging to such and  such a party
will not be taken into the rovernment
service. They may be coirect.  But
is this the corrcet furum for
bringing forward that complaint? And
the question might «. ~ L2l you can-
not believe it unles. vou sce the file.
Equally, there is an u!legation against
Shri Namboodripad where it was said
that it was a camouflage on his part
to recruit communists into the service,
There is that kind of allegation from
the other side. I have gone to Kerala
severa] times and there is this other
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allegation that it was a camouflage on
the part of Shri Namboodripad to in-
filtrate as many communists as he
could into the service of the State.

Shri Umanath (Pudukkottai): You
must include Congress also in the cir-
cular; you are not doing that.

Shri Yallamanda Reddy: Because,
previously Communists were mnot
allowed into the service. After this
was quashed, some people could get
into the service. Then there was a
clamour.

Shri Sham La] Saraf: I do not ob-
ject to your saying, or my saying,
something. But actually in a forum
like this, in a Parliament like this,
we should be absolutely sure of what
we are talking about. And, secondly,
we 'must have evidence about it. I
had been told by responsible people
inside and outside the State of Kerala
that it was a camouflage played by
the ex-Chief Minister of Kerala to
infiltrate Communists into the service
of the State. But 1 did not mention
it to vou or to anybody else. Becuuse,
if somebody says something, let him
say that. Who knows what is correct
and what is not? Therefore, I per-
sonally think that bringing in such
things here may not be correct.

Again, with regard to certain De-
partments, a sort of frustration sets in
among the services, at whatevcr level
it may be, when there are no recruit-
ment rules or rules for promotion. The
Commission have pointedly pointed it
out in this report that with regard to
promotions or appointments in certain
Departments, rules have not been
framed. May I request the hon. Min-
ister to tell us as to why the rules
have not been framed and if they have
now been framed. It might be that it
was with the best of intentions; Gov-
ernment might not have been able to
get them framed. But what happens?
When such an observation comes from
the Public Service Commission I am
afraid it creates a very bad {feeling
among the people concerned, and
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about an institution about which you
and I, every one of us, should have
the greatest regard,

Therefore, with regard to these three
points that the Commission have point-
ed out, I hope the hon, Minister will
tell us in his reply that these things
have been gone into and that they
will not leave any chance for the Com-
mission to mention these complaints
once again when their next report
comes,

Finally, through you, Sir, I pay my
best compliments to the Public Ser-
vice Commission, both at the Centre
and in the States, and offer them our
fullest co-operation in conducting their
work and assure them on behalf of the
people of this country that they have
the backing of the people under the
Constitution and they have to func-
tion independently and boldly and
serve the purpose for which that
Commission has been set up.

Shri Narendra Singh Mahida
(Anand): Sir, I wish to make a
few observations in connection with
this Report of the Union Public Ser-
viece Commission. 1 welcome the re-
port; it is a very healthy one. The
task of the Commission has also in-
creased from year to year. They are
now dealing with 34,349 applications
in a year. It is a huge task
and we must appreciate  that
they are doing proper justice by
selecting appropriate staff for the
Union services. I am very happy to
note that some women have also been
selected and they are given suitable
places. The Scheduled Castes and
Scheduled Tribes, after due considera-
tion, have been given adequate places
and are being properly trained for
their posts.

The former I.C.S. has now been sus-
pended and we now have our own ser-
vice called the 1.A.S. 1 happened to
have craved in London for the LC.S.
and, though I never succeeded, I have
the greatest respect for that training.
I wish such a thorough training is
given to our LA.S. officers. Those
British officers of the 1.C.S. days were
virtually ruling the districts. I want
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our LAS. officers to adjust in the
present state of affairs and be com-
plete masters of the situation at all
times, normal or abnormal.

I have the greatest respect for our
Indian services. And thouzh, politi-
cally, we fought against them during
the British regime, the late-lamented
Sardar Patel had paid them their de-
serving tribute. I gtill maintain that
upon these services who run the Gov-
ernment, Governments may come
and go, but upon them alone all the
governments, in all parts of the world,
have to depend. My submission is
that there is uniformity of art of gov-
ernment all over the world. Whether
it is in Pakistan or in India, Russia
or the United States, all the officials
have to carry out the general policies
of their governments. They ‘'must be
given as free a hand as possible in-
ternally angd politicians should refrain
from interfering in the day-to-day
administration.

A general policy has to be laid down
by a Government and that policy is to
be carried out by the government offi-
cials. T am proud that our government
officials in India are trying to carry
out the policies in the best manner.

I have noticed from the Report that
there have been delays in publicising
selected appointments, Even this re-
port is a delayed publication. So, it is
rather difficult to speak after 2 years
on the subjects which have already
been dealt with. I request the UPSC
to send their reports as early as possi-
ble to the Home Ministry.

I also notice from the report that the
UPSC have difficulty in obtaining the
proper cadre of candidates, parti-
cularly, in medical, enginecring,
scientiflc and other technical posts.
Advertisements in the Times of India
and other papers are not attracting
sufficiently such candidates. Serious
attention should be paid to this and
scientific personnel should be sttract-
ed to government services.

My humble submission ig that unless
we increase the salaries of our doctors,
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engineers, scientists and other techni-
cal personnel, they will not come for-
ward for government services, After
independence, the tendency has been
to reduce the su:laries of such per-
sonnel, with the result that these qua-
lified persons are not attracted to gov-
ernment services. They go to the
private gector or join firms. So, gov-
ernment is deprived of the best mate-
rial available in medical, engincering
and other technical posts. So, I would
raguest the Home Minister to see to
this and to recommend to the UPSC
to find the best talent and give them
proper remuneration.

1 have also seen that many of our
Indians go abroad to the western coun-
tries and other places to obtain tech-
nical degrees. When they return, they
find it very gifficult to get suitable
jobs. Efforts are being made by which
such persons can Pegister their names
and Government shall try to fix them
up in proper places. This process is
rather causing delay and by the time
the Government is able to offer them
posts—they cannot wait for 6 months
and 7 months—they go back to foreign
countries. They get higher salaries
outside thanm we can offer them in this
country. So I say, without reflecting
on the national feelings of Indian
candidates, we should take the fullest
advantage of their technical training
not by merely appealing to their
national feelings but by quickly deal-
ing with their cases and offering them
suitable appointments.

I know of marny technicians, who
have returned from foreign countries,
but have not been able to fin® suitable
jobs in this country and so have gone
back. In this way, we are losing the
much-needed services of such persons.
My submission to the Home Ministry
{s that they should pay more attention
to the utilisation of the services of
these people. They should be offered
recruitment as early as possible.

There is paucity of suitable Sche-
duled Caste and Scheduled Tribe can-
didates for whom certain posts have
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been reserved. Owing to their gene-
ral backwardness, they are not at par
with the general candidates. And, I
am glad to observe from Shri Datar’s
statement that Government is doing
its best by opening special classes and
giving them training to put them at
par with general candidates,

I also find from the Report that
there is no proper coordination bet-
ween the different Ministries. The
remarks, of the Public Service Com-
mission are there and I desire that
Ministries should see that such omis-
sions  are remedied as early as
possible.

I have a submission to make to the
Home Ministry., In the Commission
we have highly trained ICS officials
and =ome Police officials also. May 1
request that Government may include
some progressive businesg executive
also in this Commission? I have busi-
ness experience for 25 years and I
have also held responsible positions in
selecting staff for different companies.
And 1 find that business people are
morc sharp and alert. They realise
the day-to-day position much more
quickly than the retired officials of
our country. If we have to put our
services fittingly in the modern world,
[ submit, Government hould not have
only their point of view but should
also have the progressive views of our
countrymen. They may get talented
business executives or, they may get
Members of Parliament even; but
such persons shoulq be there in the
Commission so that their progressive
views can also be absorbed.

In many commissions, I have seen
that, generally, it is the interviewer
who puts questions to the candidate
and does most of the talking. This is
a very old method. I submit that the
candidate should talk more and the
Commission Members ghould listen to
the candidate and form their opinions
of the candidate's ability from his
statements or talks. I also submit that
modern methods like tape-recording
should be introduced during inter-
views whereby, if such is a doubt



1813 Motion re:

about the candidate’s manner of talk
etc., these instruments can be used
and they can re-think about a parti-
cular candidate.

Personal appearance also counts in
the services; and there ought to be a
general ctandard set up by the UPSC
for candidates; how they should
appear, in what mode or manner they
should address the members ete. when
they come. In absence of such direc-
tions, generally, our candidates coming
from rural areas are not able to im-
press well.  Though they may be
clever in the written test, in appear-~
ance, they are not up to the mark
That is why, probably, they are not
selected. It js likely that they are not
selectedybecause they are not properly
dressed or they do not know the pro-
per method of addressing the mem-
bers as they come in. So, if a general
Code of Corduct iis printeq and made
available for the knowledge of the
candidates, it would prove to be very
useful. City manners are quite dif-
ferent from rural manners; and India
18 a country of rural people. Such a
code would be a guidance and would
be very educative to the candidates.

I note that there is, generally, a
down-grading of the standard of new
candidates, compared with the old ones.
It is no fault of the candidales them-
selves; but the standard of education,
as a whole, has gone down in the coun-
try. It is my personal opinion and 1
d-q not know if other Members agree
with me or not. But, efforts should be
made to raise the general educational
standard of our people. ‘The candi-
dates should be ndvised what to read
because by merely reading newspapers
they do not get enlightened: specific
books should be recommended so that
they can enhance their knowledge.
The general knowledge of our candi-
dates is very poor. If we regd the
Teplies of some of these candidates,
they are howlers. They do not know
who i3 the Prime Minister or Presi-
dent of India. .They should be in
touch with the day-to-day affairs of
the world. Some of them are not
aware what is Sputnik, India has s
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record for these howlers. It may be
very interesting to read them bugt it
reflects the poor stature of the candi-
dates. To improve their performances
we must advise themy what they must
read for the examinations. The exira-
curricular reading must be increased.
For instance, in the United States they
join different scientific clubs, Then
there is also the quesiion of languages
in the UPSC tests. The controversy
is going on whether to have Hindi or
English. We must have both the lan-
guages; English should be continued
at least till our lifetime. Many of us
find it very gifficult to pick up Hindi
at this stage. If people from Madras
are unable to write or speak Hir ‘i

1s very difficult to disallow them on
that ground. So, it must be emphati-
cally stated that Engl'sh also would
continue not only till 1965 but bewond
that. If our State Public Service
Commissions are to have examinations
only in Gujarati or Marathi or Urdu or
Bengali, it will not be proper because
they will never then be able to enter
the Union services at all. Even at the
State level along with the State lan-
guage, Hindi and English must be
made compulsory so that all candi-
dates from all States may come to the
Union Services. English should be
continued for g number of years be-
cause of the importance of the English
language all over the world. We must
catch the students while they are
young and at the university stage,
more particularly post-graduate
students. I do not think there is any
liaison between the different publie
service commissions and the universi-
ties with the result that young people
coming out of the u:ni\?ersitiES g0
round hunting for jobs. I was in Bom=
bay for a number of years and I have
known bitter experiences of jobhless
frustrated university students, they are
double graduates, some of them, some
have obtained first class. They are
not able to get private jobs as well
After specialisation in engineering or
some technical training, they have to
go round looking for jobs for more
than six or seven months. It is diffi-
cult for us not to provide them with
any jobs. That gives them a sense of
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frustration. Serious attention has to
be paid to this matter. They should
be registered while at the university
and within two or three months of
their success in examination, they
should be provided with guitable jobs.

Shri Bakar Ali Mirza: Sir, we have
a very good report and a fairly com-
plete memorandum of the Government
of India. I would first refer to the
remarks of Shri Reddy about some
people being dismissed from the ser-
vices for some reasons. First of all, let
me assure him that there is protection
for these people in the Constitution it-
self. They could not be dismissed from
gervice without sufficient reason: the
procedure laid down has to be gone
through: even if there is some techni-
cal flaw the courts say that they should
be reappointed. If there gre some per-
sons like that T would advise him to
get in touch with his lawyers. Maybe,
some of these persons were holding
temporary appointments.

He also talked about communists
being barred from apopintments. 1 do
not know about the presence of that
circular. When the British were in
India and when they found somebody
very revolutionary and very active,
they got him married or gavehima job
in the Government; that was the best
way for making them inactive. It
seemg to me to make a condition like
the one futile, whatever be the basls
for it. In the age of 21-22, people are
yvoung and get excited. That is the
period of great emotional activity. If
they join some party at that age, it
should not come in the way of their
normal chances in life in future. T am
in agreement with Shri Reddy that
there should be no place for such a
circular,

The hon. Minister said that only in
four cases out of 12,800 or so, Govern-
ment disagreed with the UPSC. He
referred to the past years also. It is
like this. Suppose the Mohan Bagan
team says: we have played hundreds
of matches but only in two cases were
*  umpires beaten up by our suppor-
ters, The point is not the number,

~ "t is that the very purpose of
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the Commission is spoiled, even if it is
only one case. In England during the
last 25 years, there was not a single
case where Government had disagreed
with the advice of the Commission.
Conditions there, I know, are differ-
ent; first class people do not go to Gov-
ernment service, except foreign ser-
vice. But here such people are
keen to enter Government ser-
vice. The public undertakings are
coming up, industrial growth is there.
in spite of this difference, I am unable
to accept his explanation. If a person
does not get a Government job in Eng-
land, he will pet a job elsewhere
¢asily. There is no question of un-
employment among the educated clas-
ses there, Seeondly, in our country,
if there is a recommendation, a candi-
date is debarred. In England, a re-
commendation js really a help to the
appointing authority. Anybody who is
in charge of making an appointment
sees the candidate only for a short
timc; he sees his record at the exami-
nation. When the professor of a uni-
versity, who knows the student tho-
roughlv well says that so and so, in
my opinion, is very good, he knows
economics well and so on, he is mark-
ed out as a special case to be consid-
cred. But here. we recommend not
fhose who deserver but we jrecommend
only those who nced. So, while re-
rommendation there is really a help to
the appointing authority, here it is a
hindrance to the appointing authority.
These are the considerations which
really, probably, help the British Com-
mission to get all their cases accepted
by the Government

13 hrs.

Apart from that, the point of view
of the Governmenti and the point of
view of the Commission are entirely
diffcrent. The administrators know
‘hat a certain person is really good
and i¢ working. well. The person co-
operates with the officer, and the Gov-
ernment officer would like that man
there and probably he is right. But
when the case comes up to the Com-
mission, it sees it from a judicial angle
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and see another person's report and
forces that man on the Government.
This officer gets irritated and natural-
ly so. The conflict, therefore, is bound
to be there, because, you will notice
that most of the people who are ap-
pointed to the Commission are from
Government service. They are either
former Chief Secretaries or Home Sec-
retaries. While the person is Home
Secretary or Chief Secretary, he con-
siders appointment to the Commission
as a nuwsance, gnd the game man goes
and becomes the Chairman of the Pub-
lie Service Commission, and he thinks
that Government is really very un-
reasonable not to accept the advice of
the Commission. So, there is a differ-
ence of approach there. Naturally you
have to create g climate where the
advice of a semi-judicial body is ae-
cepted by the administrative body,
even if you are 100 per cent sure that
that advice is wrong, because, it is a
question, after all, of one or two or
three cases. Look at the advantage of
having such a climate. You create in
the whole country an atmosphere that
a body is there which has nothing to
do with the administration. which has
nothing to do with a particular candi-
date. which makes a recommendation
which is really binding on the Gov-
ernment, whatever that Government
might be. For the sake of three or
four caees is it worth-while that you
should lose such an advantage? I do
not think so. Now, for example, the
Minister has argued about one year or
two vears' probation. How does if
reallv come in and how is it really
important? He says that it is a matter
of policy. Then it should not go to the
Commission. After all, when the case
goes to the Commission, you should
accepi the advice. They also are ad-
ministrators who have retired from
service after 25 to 30 years of work.
If you say that this is a matter which
they do not understand then that is
verv difficult to swallow.

I believe that you must prepare in
this country a condition, not only at
“the Centre but in every State, that
Commissions and Courts are above all
things. When a candidate is selected
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by the Commission, a candidate must'
feel that he is as good as appointed. It
18 no use saying that the appointment
is cancelled, that it is no longer neces-
sary, that economy will be effected,
ete. All these excuses can be manu-
factured in nurhbers, but one must
feel that the selection of 3 candidate
by the Commission is final for all
practical purposes.

I chall now say a few words about
the State Public Service Commissions.
When there is a conflict between the
administrative and the judicial body,
and the judicial body is very, very
fair, sometimes the administrators,
namely, the Government body, be=
come restless and try to influence in
other ways. It happened in the Ame-
rican Supreme Court. As it was very
judicial, they tried to put in people
who were more accommodative. So,
this corruption comes the other way
about. That is why there is difficulty:
that the appointing authority is the
same as the authority which has to
take the advice of the Commission. It
1s very difficult to get over this diffi-
culty at the Union level. Bui there is
a chance to get rid of that difficulty
at the State level. Why not do it?
Why should the State Commissions be
appointed by the Governors? They can
very well be appointed by the Presi-
dent of India. Of course the Constitu-
tion has given a lot of safeguards so
that justice is done: no Commission
member can have Government service
afterwards and all that. But what
about the obligation before the ap-
pointment? Suppose I am a Collector
somewhere ang the Chief Minister
says: “I was thinking of wou for a
membership of the Commission now.”
For one and a half years, I hang
round the Chief Minister and once I
am appointed,, naturally the obligation
is there. I see that he may not be
able to give me anything in the future
and he has already given me. If a
candidate brings a recommendation to
the Commission members, he i; de-
barred, but there is nothing to prevent
any citizen of India from getting any
recommendation for his owr appoint-
ment as a member of the Commisawi.

These are the points $n Tie on i T -
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[Shri Bakar Ali Mirza)

I would guggest to the hon. Minister
to see that appointments to the Com-
missions in the States are made by the
President of India, and to secure that
there is greater justice, possibly, we
have to create conditions. We know
that there is a ot of communalism,
linguism, provincialism.

An Hon. Member: Casteism.

Shri Bakar Ali Mirza: Yes; there is
also casteism as my hon. friend puts
it. To avoid all that, you must create
a machinery so as to eliminate the dis-
ad.antages.  Why not the Commis-
si0i., ol th:¢ State level, have some-
body from outside the State? It is
better to have the views of somebody
from grother state. A man sitting in
the Comm: -ion, however fair he may
be,~-he may not listen to the recom-
mendation—may be subject to other
influences of a very subtle kind. Social
pressures are there. He may say ‘I
know he is son of a friend of mine”
and so on. These pressuresare there
When you get a person who is free
from these pre :zures;, naturally he can
act in a just way. Why not make use
of him? India is a big country. We
are all one. I suggest that if this is
done, it will greatly help in improving
the statug of the Commission and also
result in greater justice in the mat-
ter of appointment.

We have a lot of public undertak-
ings. I would ask the Government to
bring all these bodies under the pur-
view of the Union Public Service
Commission.

I would like to make one or two
suggestions. Sometimes, you get a
cage with complete confidential re-
cords. There may be another case
with a few records which are probably
complimentary angd with the adverse
remarks suppressed. So, it is very
difficult to give a correct estimate of
the relative merits of both cases. I
sugpest that the Commission should
have gnother branch where they
should automatically have the records
of every officer who comes under its
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purview. Suppose, an annual confi-
dential record is made, it should be
sent, without asking, to the Commis-
sion also. Along with the records,
they must also send the record of the
person who is making the remarks in
the records. Suppose a man says that
such and such a person is corrupt,
and the man who is making that re-
mark is himself a currupt man end
not of good integrity, we can follow
that up by looking at the two Tecords,
which will show the true position. In
the Commission, it should be possible,
within a ten-minute notice, to go to
the library or record room and pull
out a drawer and find out the record
of g particular officer whose case is
before the Commission. In that way,
there will be no difficulty in assessing
the true merits and there will be no
reason for any abuse of authority,

About viva voce, some people think
that it is rather unfair that a candi-
date is just debarred because the Com-
mission member gives so many marks
for cach and then adds up the marks
scored at the other examinations and
s0 on. So, there is a tendency to mini-
mise the importance. In fact, Mem-
bers of Parliament who go through
the Question Hour every day can find
out how much could be done in two
or three minutes, and know how much
even a Minister does not know and
how much he is trying to aveid in
those two or three minutes! You can
find out from it the depth of a Minis-
ter's knowledge. So, it is much easier
for a trained person who sits an the
Commission as a member of the Com~
mission to find out exactly how much
a man knows. What the candidate's
capacity is or what the candidate’s re-
actions are. can be found out. For
example, when a candidate says that
Queen Victoria is the Mother of Par-
liaments, naturally he does not know
anything of political science or what-
ever it is. You ask a candidate, “what
games do you play?” He says, “cric-
ket”. Then you find that he does not
know what a leg-bye is; you know
what he is. Thus, you can study the
character, approach, and all that,
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My hon friend just now suggested
about general knowledge. The pur-
pose of the Commission members is
not to find out all that the candidate
knows, They want to find out what
the capacity of that person is, the
subject that he is intcresied in, how
much he knows of it and whether in
that very subject he has got a broader
outlook. So, the oral test, I think,
should be given the importance it
deserves. If you want to add to it,
have psychological tests. In the army
they keep the candidate for two or
three days. You have that for higher
appointments if you like, but do not
minimise or cut dows the things
which have been found useful

About language, the only thing 1
can say is, whatever language and
pattern you choose, you have to see
that every candidate is meade to bear
the same amount of load. That is all
that is important, If you do that, if
does not matter whether it is Hindi,
Tamil or Gujarati and so on. But let
there not be a feeling in the country
that a man from U.P. will get an ad-
vantage over a man from Madras.
That is what Rajaji is saying, namely,
you will not be anywhere if Hindi
comes. So, see that the man from
U.P. has tp carry the same amount
of load as a man from Madras by
making some other language from the
south also compulsory. Then, there
will be satisfaction everywhere.

About scheduled castes, my hon.
friend made some remarks. We have
general sympathy for them, but what
Is the object in giving concessions to
scheduled castes? The sense of in-
feriority feeling they have, a sense of
feeling that they are not equal to
others, should be removed. That can
be removed if they come intp open
competition with others. I know if
there are disadvantages, they should
be helped. But what we have done is,
we have created separate classes, se-
parate examination and separate
teaching for them. So, they are com-
peting amongst themselves and they
will never get the confidence that
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they can compete with anybody else.
There are quite a number of them
who can do as well as any candidate
from the higher castes. So, we have
to create opportunities, but they do
exactly the opposite, What they have
done so far is those who are selected
on the basis of merit are removed
from that calculation of 15 or 16 per
cent, so that we have only very back-
ward people who come out of that 15
or 16 per cent. In fact, those who
are interested in the welfare of sche-
duled castes should have insisted the
other way. If three scheduled casles
get appointed on merit, they should
give up 6 from that quota. That will
give them the confidence that they are
on the same basis and they can com-
pete with others, How long can you
go on like this treating them as a
geparate compartment? To be back-
warq seemg to have become a sort of
vested interest and I know a number
of people would like to be backward
{# they can get the chance to enter.

Lastly, there are so many irregular
eppointments ang so on, but that has
not been touched in the memorandum.
Of course, no advice was given and
8o it wag not necessary to mention
that ip the memorandum. But those
cases should also have been mention-
eq where the Commission has not
agreed with the ad hoc appointments
of the Government. If that is also
mentioned, that would be very useful

Shri Swell (Assam—Autonomous
Districts): Sir, my observations on
the eleventh report of the UPSC to-
gether with the memorandum of the
Home Ministry will be few and I be-
lieve I shall be able to do that with-
{n a short time. My observations will
be confined to two broad categories:
observations of a general nature on
the report and the memorandum and
observations with particular reference
to the problems of the scheduled
tribes, because as my hon. iend who
spoke before me just now said, T be-
long to that privileged or under-
privileged tribal community and T am
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supposed to know a little more of the
problems facing the scheduleq tribes
at least in my particular area than
anybody else in this House. There-
fore, I claim that I can speak on the
subject with a little amount of autho-
rity and I would request the Minister
u} the Ministby of Home Affairs to
kindly pay particular attention to that
portion of my speech. If he is not in
a position to reply to certain propo-
sals which 1 am going to make, he
may not, because I think this problem
of scheduled tribes in my area is eng-
aging the attention of the Home
m.mgtq- and the Government other-
wise.

First, going through this report, I
think I am at one with my hon.
friend, Shri Saraf, who paid compli-
ments to the UPSC for the good work
they have done during the year under
review. I say that of course, sub-
ject to a few exceptions. I will not
go into details, but I will confine my-
self to the broad fundamentals. I think
the UPSC has done an outstandingly
good job in standing up against cer-
tain what would appear vested inte-
rests in certain ministries of the Gov-
ernment. The UPSC is a statutory
body. It has a very important rolc
to play in the nation. It is its duty
to ensure the eficiency and the sta-
bility of our civil services. To that
extent, ] am a bit unhappy that this
discussion of the report of the UPSC
shoulg take place today because of
obvious reasons. Yesterday and this
forencon, the energy and attention of
this House were engaged in the dis-
cussion on Ladakh and the speech of
the Prime Minister. Granted that isa
subject of the greatest topical import-
ance in the country but, yet, if you
go into the fundamentals, Sir, you
will find that what is really important
to the nation is the character of the
nation. Even. for purposes of defence
or international relationship that
character of the people, that character
of the administration is of fundamen-
ta] importance. 1 do not believe that
we can stand up to China or any
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other nation in the world unless the
character of our people, the character
og the administration is strong. And,.
Sir, it is a very important duty, al-
most the sacred national duty of the
Public Service Commission to ensure
that the character of our administra-
tion is of the very first standard.
Therefore, I should have liked that
there should have been a litlle more
time, that there should have been a
little more attention paid, to this im-
portant problem of the nation.

However, I think, as I have said,
the Public Service Commission has
shown a very good spirit in standing
up against certain efforts of certain
vesteq interests in certain ministries
to hustle and scuttle the Public Ser-
vice Commission into rubber-stamp-
ing their decision. Sir, cases of that
have been mentioned in this report,
where certain irregular appointments
or irregular promotiong have been
made and after they have been made
the ministries go to the Public Ser-
vice Commission and ask them to ap-
prove of them. I am happy to note
that the Public Service Commission
while trying to accummodsic  these
people taking inlp  utlOuii certain
difficulties in the day to day adminis-
tration, in the long last has stood up
against it and has refused approving
such cases,

Sir, the other day when wc were
discussing about the power crisis here
in this capital eity it was an oDeD
statement accepted by everybody that
the power crisis here in Delhi was on
account of maladministration, &nd a
aumber of speakers even on the Con-
gress side hag said that the responsi-
bility would lie ih certain leagues and
cliques that are the pockmarks of the
Delhi Electric Supply Undertaking.
Well, that is a pointer, that unless and
until the Public Service Commission
exercises its duty in a bold manner
the danger is that the entire adminis-
tration will collapse, will be corrupt-
ed.
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The Public Service Commission in
its report, on page 12, has made a ™
«claim about the assessment of its per-
formance. It is said that the follow-up
of candidates recruited by the Com-
mission shows that 93.80 per cent of
them have been found to be quite
suitable for the jobs. I wish it were
s0. But I am afraid that this assess-
ment of the Public Service Commis-
gion is a bit ambitious. I am sure
if this report had been written after
the discussion on the power crisis in
Delhi gnd after a little more exami-
nation of the affairs in the country
the Public Service Commission would
not make such an ambitious claim
However, T agree that on the whole
the administration of the country is
stable ang to that extent the credit
will go to the Public Service Com-
mission.

On one point I find that T am una-
ble to agree with the proposals of the
Public Service Commission, and T am
inclined to apgree with the Govern-
ment, the Home Ministry on that
polnt, That is with regard to the
period of probation. It seems there
is a difference of opinion between
the Home Ministry and the Public
Service Commission as tnp the period
of pr-"otion. The Public Service
Commission is of the opinion that the
perind of probation should be for one
vear T am talking with reference to
the Indian Administrative Servies in
particular, The Public Service Com-
mission seems to think that a period
of one year for training and probation
is good enough, and the Ministry
thinks that after training the candi-
date should be on probation on the
field for another one year. I think it
is a correct thing that the period of
probation should be for two Yyears,
because however clever a young man
may be in the precincts of the col-
lege or within the confines of the
training institution, it is altogether a
different thing to find him in the
field. in contact with the people and
how he deals with the people. It is
not enough just to be a good scholar
or to be able to write. The important
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thing about an administrator is that
he should know the art of public re-
lationship, he should know how to get
eo-operation from the public, and you
cannot form your opinion of a person
unless and until he has been put to
the field. 1 think tp that exlent 1
agree with the Home Ministry, that
the period of probation should be for
two years.

Sir, I will come now to the pro-
blem of the Scheduleq Tribes. There
are certain remarks made in the re-
port with particular reference to the
Scheduled Tribes. On age 8, this is
what it says—the Minister in the
Ministry of Home Affairs also in lus
opening speech  while moving his
motion referred to that, and I will
read out that portion and the other
portion relevant to it:

“A sample analysis of infruct-
uous recruitments during the year
under report disclosed that the
recruitments had failed on account
of (i) dearth of qualified candi-
dates, (ii) the highly specialised
qualiflcations insistedq on in cer-
tain cases (ii) unattractive pay
scales, and (iv) paucity of suit-
able Scheduled Castes and Sche-
duled Tribes candidates for whon-
the posts had been reserved.”

Then on page 9 it says:

“The Commission are alive tn
the need for stimulating th. in-
take of candidates belonging !-
Scheduled -Castes/Tribes in  Gov-
ernment services in respect of
posts reserved for these commu-
nities. For such posts, com-
petitive selection is normally con-
fined to candidates belonging to
these communities in the first in-
stance, and at the time of selec-
tion, maximum relaxation of the
standard of suitability compatihle
with the maintenance of efficient
administration is kept in mind.”

Sir, if you ask me what is my reac-
tion to this, my reaction is that [
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dp not like ai all that these remarks
should be in the report of the Fublic
Service Commission, because it does
not do credjt to the Scheduied Tribus,
because it give; a sort of impression
that the Scheduled Tribes people are
a people, class apart, that are inferior
in calibre, in gift, to the other people.

Shri Sham Lal Saral: Is that aot
a factual report?

Shri Swell: Yes, it is a factual re-
port. I have rcason o think that the
Governmein,, the Miniciry »f  Hcuine
Affairs have been giving this ctten-
tion and thinking of the problems of
the Scheduledq Triboes in this way. But
what 1 would suggest to them is that
they should not always take ap atti-
tude of patronising the Scheduled
Tribes: that they should do ccrtain
things which will bring the Scheduled
Tribes rapidly on a par with the other
communities in India.

Sir, I know the Scheduleq Tribes
a little better than others. I have
been a professor in Shillong for the
last 15 vears. I know of a number
of myv own students, about ten or
fifteen of .them, who have studied
under me andi who have come out
with flying colours in the all-India
competitions and have been recruited
to the Indian Administrative Service
and gthers, 1 would ask you, Sir, to
refer to another part of this report.
On page 5 it is =aid—it is about the
number of candidates to the Indian
Administrative Service, Police 8Ser-
vice and others recruited during the
year under review:

“The names of 87 candidates in
the order of merit were reccm-
mended for appointment to the
Indian Administrative Service.
These included 86 candidates who
were also recommended for the
Indian Foreign Service. Among
those recommended, there were 9
Scheduled Castes candidates, of
whom 6 were recommended for
the Indian Administrative Ser-
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- vice/ndian Foreign Service, and
3 for the Indian Administrative
Service only, and 5 Scheduled
Tribes candidates of whom 4 were
recommendeq for the Indian Ad-
ministrative Service|Indian For-

eign Service and one for the
Indian  Administrative Service
only.”

I might state here for the informa-
tion of the hon. Home Minister that
all these five Scheduled Tribes candi-
dates during the vear under review
come from my constituency. Four of
them are Khasis belonging to my
particular community. I kaow them
personally. Another comes from the
M.zo lillis. They were my students. I
know them. Many of them come
from the ranks. A* least two of them
came into the Service through oprn
competiiion after having been in ser-
vice under the Government of Assam.
A few of them, withou! any particular
training and through their own merit,
competed and passed, I know at
least of the case of one o- two who
were recruited into the Service
through open competition ang not
through any special consideration

It we look into the picture of the
State as a whole, whereas we have
five Scheduled Tribes candidates rec-
ruited into the Indian Administrative
Service. if 1 am not mistaken, there
is only one other candidate in the
whole State of Assam. You  know,
Sir, Assam is a multi-rarial and multi-
lingual State. There are Bengalis,
Assamese and so many other people.
But as against five Tribnl candidates
there was only one more in the whole
State of Assam through ooen com-
petition. What does it sh~? T! shows
that given chances cur pcenle can do
as well as the others or can do much
better than the others. But the diffi-
cullty here is that you are not giving
us the right chances.

The home Ministry talks of giving
special scholarships and special faci-
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lities to the Scheduled Tribes {0 come
and get some special training in the
Allahabad University., At least I am
not aware of any student from my
area who has availed himself of that
opportunity of training in Allahabad
and who has been successful in the
examination after the ‘irainirg in
Allahabad. I do not believe that you
can get people pass these competitive
examinations through any kind of
special training. Whatl is required 1s
the general standard, the background
of the family, the general intellectual
development and the background in
the societyv. Until and unless that gene.
ral background of that particular
community is raised, you can never
expect fond voung men, good students
to compete in the examinations.

Today, the Bengalis and the Mad-
rasis, if I am not mistaken, are pro-
portionately more in the Services in
the country. If vou ask me the reason
why......

Shri Harish Chandry  Mathur
(Jalore): The number of Bengalis is
going down. Now it is the Madrasis
and the Punjabis.

Shri Swell: Maybe, it is going down
now but it was so until a few years
agn. Now it is the Punjabis. All right.
About the Punjabis I do not knaw
what the reason is, but as far as the
Bengalis are concerned, I am sure
that one of the reasons why they are
proportionately more in the Services
is because......

Shrimati Renuka Ray (Malda): Not
now,

Shri Swell: I am not talking of now;
I am referring t+ th~ pa27t Fhat is
because they were the people who
first receiveq Woestern education in
this country. Th~ same thing applies
to Madras. If vou take the rase of
Punjab, 1 wonder if the proximity
of Delhi is not the cause for the ris-
ing proportion of the Punjabis in the
all-India administration, But here are
the Scheduleq Tribes out into the
conflnes of the country, in the bound-
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aries and you are not doing much
about it. I am talking of the Sche-
duled Tribes in my community. What
is the Government doing, the Govern-
ment of India or the Government of
Assam? Will you believe me that 15
years after the achievement of inde-
pendence neither the Gowvernment of
Assam nor the Government of India
have established a single eonllege in
the Hill Districts of Assam?

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Swell: Sir, I am on a point
which is important and I request vou
to give me a few minules more. T
will conclude soon.

They have not established a single
college there. Whatever little edu-
cation has been spread in the Tribal
areas is the work of the private
agencies, particularly, the Christian
missionaries. Now vyou talk of re-
servation for the Tribal people and
of giving them scholarships in a place
that is thousands of miles away from
where they are living, You are not
doing anything to educate them and
to raise the general intellectual stand-
ard of these people To me it sounds,
if T may use a strong word, a little
bit hypocritical.

In my speech on the last Finance
Bill I had made a proposal before the
Government of India that the erying
need of the people in the Hill Dis-
tricte of Assam is a university of their
own. The University Grants Com-
mission has made a sort of a decision
in another context which is good for
the country and that is that in order
to ensure the inteqrity and the unity
of the country there should bc a fede-
ral university in each of the States of
the country. Ir the Home Ministry
really want that the Scheduled Tribes
people should do away with reserva-
tion and things like that, et them
establish that university in the Hill
areas. | have had occasion to discuss
this informally with the hon. Home
Minister, Shri Lal Bahadur Shastri.
and I am repeating it herc that if



‘1831 Motion re:

[Shri Swell]

you want to do a thing like that,
Please take education nearer to the
Tribal people. As my hon friend said
just now, a time shall come when we
shall not only stand on our own but
we shall do better than the other
communities.

Shri Abdul Ghani Goni (Jammu
and Kashmir): Sir, while welcoming
the Report of the Union Public Ser-
vice Commission I pay my tribute tn
the members of the Commission who
happen to be men of very high pro-
minence, On going through the Re-
port and action taken, I understand
that even the requests of some parti-
cular Ministries for regularising some
promotions have been rejected by the
Union Public Service Commission.
This shows that the Union Public
Service Commission js an independent
body and it is trying to raise the ad-
ministrative standard of the country.

With the integration of the services
recently in Jammu and Kashmir State
I understand that the admiristration
had better efficiency and we had some
very good standards. But the inte-
gration of the services is limited only
to the administrative services. [ wish
to draw the attention of the hon.
Minister to see whether we can inte-
grate the services of the Jammu and
Kashmir State with regard lo cngi-
neering, medical and forest services
so that the services could be more
effective, more efficient and more
beneficial to the State.

Secondly, 1 would suggest *hat IAS
officers in the cadre of our State mav
be transferred to other States and
IAS officers from the other States may
be transferred to our State so that
administrative  efficiency could be
achieved in a better manner. I un-
derstand that posts in the IAS cadre
have been allotted to particular
States. When 1 read the Administra-
tive Report 1 find that Himachal Pra-
.desh and Jammu and Kashmir are
still lacking in that number. I cannot

-quote exactly but most probably we
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are still lacking about 10 or 12 per-
sons in the IAS cadre of oup State
in addition to other services.

I find that in the all-India competi-
tions these backward areas do not get
proper representation. But at the
same time I very much appreciate
what Shri Bakar Ali Mirza said be-
fore me. Most probably he happened
to be a member of the Public Service
Commissior in Hyderabad State and
has great experience. But 1 under-
stand that these opportunities are
not extended to the backward areas
just as they are given to central
places like Delhi, Madras and Bengal.
As Shri Swell has said just now, peo-
ple from Bengal, Punjab. Delhi or
Madras are dominating. The  main
cause is that proper education or
proper educational facilities are not
extended to the backward areas or
the weaker sections of the population.
Today, we find, of course, as eyery-
body agrees, that the standurd of ad-
ministration js getting better dav by
day. But, at the same time, we do not
get representation for the warious
communities, for the various sections
and for these backward areas like
the Jammu and Kashmir State,
Himnchal Pradesh and NEFA. 1
am glad, at the same time, that four
of the five persons from the Schedul-
ed Tribes, have come from the Hill
tribes of Assam. Thal shows that
even without Government cffort, per-
sons from the backward areus can
make their mark in the competitive
examinatlons. But, when we compare
the Government institutions, we should
aamit that the Government finstitu-
tions are not up to the mark in im-
parting education even in thz centre
of the country like Delhii If you
compare private instituticns with
government institutions, evervbody
will prefer to get a seal for his child
in a private institution. Why? The
Home Ministry and the Education
Ministry should look into the cause
of this, Why are government institu-
tions looked down upon and why
should the common wman prefer a
private institution, although it is very
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costly for him? A poor man cannot
afford to get his child admitted in a
public school. But, in spite of his
difficulties, he tries to get his child
admitted into a public school. That
shows that the Government is not
keenly interested in running its insti-
tutions. I would suggest that for the
purpose of getting better persons in
the service of the country, we should
look to the educational standards in
the government institutions. Only
then we can go ahead.

Tn this respect also, I would suggest
this as regards the weaker sections.
As Shri Saraf said earlier, there are
weaker sections and they do not get
proper representation. There are
other classes; they do not get proper
representation. If you read the lists
of the Public Service Commission, you
will find that some communities are
totally missing. That creates a great
grievance to the communities who are
not represented in the cadres. [ would
request that due consideration chould
be pgiven to all the communities
irrespective of which side they come
from. Utherwise, there will be some
sort of a lack of confidence in the
administration and in the Public
Service Commission. I would submit
that all these factors should be taken
into consideration and all communi-
ties should get a chance to be repre-
sented in the I.AS. and LP.S. and
the LF.S.

1 find from the report in the indices,
‘there are some posts which are still
lying wvacant for which they do not
get suitable candidates. That also
shows lack of efficiency in imparting
education or a defect in the ways of
imparting education to the common
man., That also requires a check-up.
When we spend not only thousands
or lakhs, but crores of rupees on
education—it may be education on the
technical side or Arts side—why
should we not have a look at it or at
least Mave a cursory glance at it as
to why the institutions are not func-
tioning properly as other institutions
are functioning. 1 would say  that
unless we improve the standard of
education, unless we improve the
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standard of our technical education,
unless we improve the standard of
character, we cannot get better per-
sons to give a better administration or
better service to the nation.

In these circumstances, surely, I
expect this from the U.P.S.C. There
are very great people on its member-
ship, people of high =niinence, highly
educated. But, still, when we come
to the I.C.S. and the LAS, the gene-
ral impression is that the 1.C.S. peo-
ple are much better tnan the I.AS.
people. That also requires to be look-
ed into as to why the difference in
standard is there. If the LC.S. peo-
ple are much better. why should we
nnt make the LA.S. peaple reach that
standard? Administration is the res-
ponsibility of the officers. After all,
Parliamentarians are here and State
legislators are there in the  States.
The running of the Government is
their business. Somebody may say,
the Congress Government is a corrupt
government or some other Govern-
ment is corrupt. Primarily, the gov-
ernment is run by the [.C.S. and 1.A.S.
officers. If they are honest, if they
are above corruption, if they are
efficient, if they are true patriots, I
am sure, the country will go ahead
like anything. Our plans w.ll develop
into realities. Of course, the policy
is that of the Government. Bul, their
execution is primarily with the 1.C.S.
and LA.S. officers. I had a chance to
be a member of a big committee in
the Posts and Telegraphs department.
There also, this question arose. Some
officers were complaining that the
particular Minister is a God on cur
head, he does not allow us to work.
I said, if you are honest, if you guide
the Minister rightly, there is no
reason why the Minister chould be
misguided. You are there permanent-
ly. The Ministers come and go.
Today there is one Minister. Tomor-
row, there will be another Minister.
The head of the department who
may be an LC.S. or an LA.S. officer
is there permanently. 1f he becomes a
honest man, surely, if he guides the
Ministers, surely the Minister will
have nothing to say. 1 assure the
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services that Parliamentarians and
the State legislators have got their
best regard for the I.C.S. and LA.S.
nfficers, whether they are on the ad-
ministrative side, or the engineering
side or the medical side. 1If they
raise their standard, the standard of
the country will be raised and we will
feel that our nation is going ahnead.

Shrimati Renuka Ray: Mr. Deputy-
Speaker, when the Conslituticn was
being drawn. I remember, in the dis-
cussions, the question of an indepen-
dent body for recruiting the best avail-
able personnel for our services was
considered and the provision for a
State and Central Public Service
Commission was included in the
Constitution. The time has now come
for us to judge how far we are actual-
ly getting the best gvailable personnel
through this means. We have, today,
also got to remember something
about which the last speaker spoke,
about the kind of education. Shri
Swell particularly and pertinently laid
stress on it, I remember and that was,
in accordance with the type of educa-
tion that we give to our people, so
we can expect the personnel for our
services. If adequate education does
not reach certain people, it is not
their fault that from such communities
as the Scheduled Tribes, you cannot
always get proper recruils. It is out-
side the sphere, to some extent, of
the Union Public Service Commission.
It is some other agency which has to
train those who can be later sclected
as the best type of personnel. If the
best personnel is not there, how can
we expect the UPSC to select them?
I make this particular point because,
in the discussion last year, our emi-
nent colleague and Member on this
side Shri Harish Chandra Mathur
gaid that it was the fault of the Union
Public Service Commission that the
best type of persons with proper moral
backeround were not recruited by the
UPS.C. I will suggest very humbly
to him and to others of the same point
of view, is it the fault of the UPSC.
or is it our fault and that of the Gov-
ernment as a whole that so far, our
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educational opportunitics have not
been of the right kind?

Shri Harish Chandra Mathur: I did
not say that; you are provoking me
to participate in the discussion.

Shrimati Rehuka Ray: You may
certainly speak. I have looked wup
your speech last year and this is what
[ find. I feel that we cannot put the
entire blame.on the U.P.S.C. in this
regard, because they must recruit
from what is available. It is our
educational opportunity, not only the
expansion of education, but the
quality of it, the fibre ot that educa-
tion which will determine the kind of
persons that we have for recruitment.
Therefore, it cannot be the fault of
an independent body which is set up
merely for the purpose of recruiting
personnel.

Another point that has to be takcn
into consideration is this, gnd this is
a point which the UP.5.C. have in-
cluded in this year's report. They
have said that there is no forward
planning and no proper co-ordination
between the different Ministries as to
the type of recruits that are wanted
and the number of recruits that are
wanted. I think many Members of
the House would have had experience
of that, and I think it would be quite
true to say that perhaps, we mught
even lower the number of persons
that might be required, if there were
proper co-ordination between nllied
Ministries in this respect before they
ask for personnel.

In regard to planning, certainly, for
implementing the Third Five Year
Plan, there should have been a com-
plete programme in regard to the
number of recruits wanted year oy
year, and not only should the UPSC
have been informed of it, but the
educational institutions also should
have been informed so that the right
calibre of persons could be trained for
the purpose. So far as that is con-
cerned, I agree with the UPSC, but
I also feel that the UPSC which has
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been set up as an independent body
ever since our Republic was formed,
has gradually got within its fold much
more work to do than it did in the
earlier days,

Now, I turn to the Industrial Man-
agement Pool. The Industrial Man-
agement Pool has also been entrusted
to the UPSC. Here, I would agree
with Shri Harish Chandra Mathur
and others that the UPSC as it is
constituted today may not be proper-
ly qualified even to deal with the
recruitment of such personnel, quite
apart from the fact, as the UPSC have
pointed out, that the Government on
their part have not framed even pro-
per rules in regard to the type of
recruits that are wanted, and they
do not cven know what type of per-
sons are required. That is one part
of the question, but the other part is
this; I would ask the Home Minister
particularly to consider either the
expansion of the present UPSC, or
the setting up of some other commis-
sion of a like nature. Whatever it be,
the persons who are to choose and
select candidates for the Industrial
Management, I feel, should certainly
understand something of industriul
management. Of course, the answer
wouid be pgiven that on each such
occasion, the UPSC co-opts some
technical person or somebody who
understands that particular  thing.
But I feel that such persons should
be there all the time, because they
also take some time to understand
how to select the personnel. You may
co-opt an engineer to select engineers
on a particular dav for a particular
purpose, but he cannot have that ex-
perience whirh the other members of
the UPSC have acquired to be able
to select persons quickly, and, there-
fore, his being co-opted for a parti-
cular purpose for a particular day :s
not good enough. I think the time
has come when the Central Govern-
ment should consider this aspect of the
matter, namely whether the UPSC, as
it is constituted today, can deal ade-
quately with the recruitment of per-
sonnel of a type that they have never
dealt with in the past
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There is also another thing that I
would like to mention. I have heard
this even individually from members
of the UPSC. 1 do not know whether
it is permissible to mention it here
or not. When complaints are rnade
that there is so much of delay, the
answer is given that the volume of
work is so great, and that is why
there is delay. So, when they speak
of delayed references and irregular
appointments by Government, I feel
that Government on their side have
some justification. I have some ex-
perience of this. It is all verv we!l
to say that there might be nepotism.
Yes, there might be nepotism, and
there might be all sorts of thingse
happening, if the proper procedure is
not followed. But what has Govern-
ment to do if there is an emergency?
You cannot always have forward plan-
ning for something new which turns
up. When some officers are appoinled
for the time being, in such cases, the
Public Service Commission always
views such appointments with suspi-
cion. Even though the matter is
referred to them, it will take some
time before they can advertise and
recruit the persons, but in the mean-
time, the officer. is required for the
job on hand. This kind of thing hap
pened in the case of the Rehabilita-
tion Ministry at the Centre and the
Rehabilitation Departments of the
State Governments. When a large
number of refugees started pouring in,
in an emergency like that, people had
tn be recruited not only at the lower
levels, but also at the higher cadres
In respect of which normally the
Public Service Commission would
have to be consulted. Ewven in such
cases, when appointments are made,
the Public Service Commission have
looked with suspicion on those
appointments. Besides, emergencies of

15.57 hrs.
[Snr1 MurcHanp Duse in the Chair]

a different type might also turn up,
and the Home Ministry might gudden-
ly be empowered by this Parliament
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itselt to take on some addtional work
which was not there before; then also,
they would have to bring in people, If
they delay the appointment, then this
House might ask them why they had
delayed the execution of what was
entrusted to them. If they do not
make the appointment, they would
have to wait for a long time for the
Public Service Commission to 'make
the appointment. Therefore, 1 feecl
that there should not be any nZidity
on the part of the Public Service: Gom.-
mission also in regard to this matter.
They should go into each case on
merits and see whose fault it was that
Government had sometimes to take
the lead and appoint somebody, uid
not look upon every such appoint-
ment with suspicion, or that such
appointment has always some npepot-
ism behind it. I do not say that
nepotism is entirely ruled out but it
is because of the inordinate delay on
the part of the Public Serviee Com-
mission that it happens. Therefore,
the best answer would be to have a
sufficient number of persons on the
UPSC, and if necessary, to demar-
cate their spheres of duties, by having
different sections if necessary or by
having some such thing, so that there
would be an adequate number of
persons on the UP.S.C. to deal with
recruitment in a very quick manner.
That would be the best solution. But
until such time I do not think that
1t would be quite fair for this House
to blame Government always if they
go in for irregular appointments as
they are styled by the UP.S.C. As
for delayed references, 1 agree that
delayed references should not be
there. References ~heonld nof be de-
fayed to the U.P.ST. But irrecular
appointments can hanpen  whenever
there is some kind of emerpency, as
I have pointed out alreadr. I would
like to draw the attention of the
U.PSC. to this matter namely that
when thev write their reports, they
should make a difference  between
those cases where in a situdation of
emergency or for the purpose of
quick implementation of something
new some persons have been appoint-
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ed, and other cases where references
have been made to them in a delayed
manner, and where they can perhaps
legitimately have a causeg for some
kind of suspicion in regard to the
appointments made by Govermment.

There is one other point on which
I would like the Home Minister to
explain the position to us adequatcely,
and that is the reason why the Home
Ministry has taken a decision against
the wishes of the U.P.S.C. in regard
to the period of probation of the 1.A.S.
officers. The period of probation was
one year till recently. The U.P.S.C.
have stated in their report that they
wanted it to remain one year only,
but the Home Ministry after consult-
fng the State Governments have in-
creascd it to two years. I would like
to know what justification there 1s
for this decision. Of course, there
might be some justification for not
listening to the advice of the U.F.8.C,
but I hope the Home Minister will ex-
plain this matter properly.

I do not want to make a long
speech. Before I conclude, I would
once again emphasise that the whole
business of recruitment to the services
and getting good personnel depends
not only on the UP.S.C. and on the
Home Ministry but on the type of
education and educational backeround
that we give to our children in the
future and to the young people who
are coming into the universities to-
day. I know that there is a great
move for having the regional langu-
ages as the media of instruction at the
universities. When I say this, I speak
puardedly, realising as I do that in
this House, there may be people who
hold an opinion different from mine,
but all the same, I do say that 1 do
not know how far it will be helpful
for the All India Services if we go
forward with this move to have
regional languages as the media of
instruction at the university stage.
We want more and more all-lndia
services. We want national integra-
tion. I come from a State where the
regional language has been in use in
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all stages and even in the university
stage on perhaps a mich wider scale
than in any other State because it
was optional; and many utilised the
option and so we did use the regional
language in the university stage to a
great extent. I think if we encourage
this today, we shall be encouraging
a parochial and provincial outlook to
a great extent, and the all-India ser-
vices to which we are looking forward
will not be able to be formed in a
proper manner. It may be said that
English will be kept out or Hindi will
take its place at a later stage as an
additional language. But the govern-
ance of this country cannot be carried
on in an ‘additional language'. It
must be carried on in a language
which is the medium in the university
stage.

16 hrs.

I would like to bring this matter
to the notice of the Home Minister. I
hope the Ministry will have it* own
viewpoint on the subject which will
be taken into account before a deci-
sion is taken. [ know that some uni-
versities, particularly Gujarat Uni-
versity, have already gone in for it.
There are others who do not go in for
§t, but there is a persistent attempt
made to try to induce them to go in
for the regional language at the uni-
versity stage. I would like the Home
Ministry, particularly the Home Mi-
nister, to look into this matter and
give it consideration from the point
of view of all India services
which are on the increase today.

With these words, I say that-where-
as I do not agree that the Public Ser-
vice Commission's recruitment is
always wrong and that it has tended
towards bringing down the service
conditions, T do feel that there is a
lot of improvement that can be effect-
ed, to which I have already referred.
I hope the Home Minister will take
note of it.

Mr. Chairman: Shri Yashpal Singh.

Shri Birendra Bahadur Singh
(Ranjnandgaon): On a point of order.
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With due regard to the Chair, I have
been noticing the Marshal requesting
the Chairman and then motioning to
Members who have been wanting Lo
speak. The Marshal is not the person
to decide who should speak. Other
Members have also noticed this. This
is not fair to the Members.

Shrimati Renuka Ray: Since this
has been mentioned, if it is, in regard
to me, | may say........

Some Hon. Members: No, no.

Shrimati Renuka Ray:...... that 1
had already sent a note to the Deputy
Speaker that I had to attend the meet-
ing of the Business Advisory Com-
mittee called by the Speaker.

Mr. Chairman: Shri
Bahadur Singh.

Birendra

Shri S. M. Banerjee (Kanpur):
Should I raise a point of order now
that he should not speak?

Shri Sheo Narain (Bansi): Is my
name on the list of speakers?

Shri Harish Chandra Mathur: Are
there many speakers?

Shri Birendra Bahadur Singh: [ rise
to appreciate the Report of the Union
Public Service Commission. 1 wish
to make some observations.

First of all, I would like to draw
the attention of the Home Ministry
and also the Public Service Commis-
sion to the cases that are pending
consequent on the reorganisation of
States—page 22 of the Report. When
reorganisation took place, a lot of
cases from Madhya Pradesh came up
before the Public Service Commission.
I am sorry to say that most of the
cases, running into hundreds, are
still pending.

The fact js that three kinds of re-
organisation took place in Madhya
Pradesh. Firstly, there were the for-
mer Indian States which had their
services. Then there was a reorgani=
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sation consequent on the 1956 scheme.
For instance, in Vindhya Pradesh,
first of all, the individual States had
their services. Then they were form-
ed into what is called ‘C' class States.
Later, they have been grouped under
Madhya Pradesh.

What has happened is that the ‘B’
and ‘C" class States, when they saw
that the rcorganisation was coming
over, immediately for reasons known
to them, upgraded and confirmed
them. But in the ‘A’ class States
which were within the purview of the
rules of the Public Service Commis-
sion is that they remained where they
were. After that they went to the
Government. These cases have been
pending for so many years. Many of
the persons concerned are already
dead or have retired and gone. So
my humble submission is that such
cases as are before the Public Service
Commission should be expedited and
something should be given to them.

The second point is about recruit-
ment from armyv officers. This is a
matter which has come to my know-
ledge. Officers in the army sometimes
retire between 45—50. Some of them
even get extension in service between
45 50—55. Generally, it is found
that those who are between 45-48
and so on are being recruited for
other work. As for the others, though
they may get retirement at the age
of 55, they are not recruited My
submission that this criterion should
apply to all army officers—I am refer-
ring to their recruitment for work in
connection with making roads etc.—
and thig field should be open to
officers even at the age of 55 and not
only to those who retire at 45 or 46.

The third point is this: I was going
through the list of members of the
PuMic Service Commission. I do not
want %0 say anything personal. But
it is high time that even the Chairman
of the Public Service Commission
should not be a member of the civil
service. For instance, in the list I find
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the name of Shri V. S. Hejmadi. Even
now there is an ICS officer as Chair-
man. This is not a correct thing.
When the other Members happen to
be men of eminence, educationists and
others, the Chairman should also be
one of them.

As [ said, I do not want to say any-
thing personal, but the tendency is
natural for an officer to prefer people
of his class. We know of cases. They
may not be here, but they are there
in the States.

In the States, we find that people
who have been officers are immediate-
ly after their retirement, put on the
Public Service Commission The
moment a man completes the age of
55, the moment his service is over, the
next baksheesh he getsis by becoming
a member of the Public Service Com-
mission. This thing must be stopped.
This is not going to help recruitment.
The intention of the Public Service
Commission is to get the right sort
of people, to recruit straightword
voungsters who are physically nice-
looking, educated nicely, who will
shoulder the responsibility for the
future. If you put them in the old
rut, the consequence is that they do

‘not see anything.

These people who are put there
look at things only from one angle,
or circle, as one hon. friend said. If
the man happens to be in the business
circle, naturally his inclination will
be to the business circles. T e
happens to be in the officers circ'e,
the consequence is that he will he
inclined towards that side. The
result is that most of our very good
youngsters who are coming from the
public schools and other places do not
get into the service. How many such
people have got into the service? Very
few. With the result, they go and
join English and other concerns, tea
gardens etc.

When persons are over 60, in order
to ‘ncrease their income for their
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livelihood for two or three years, they
remain on the Public Service Com-
miss:on. 1 am not speaking of the
Union Public Service Commission; I
am saying this with regard to the
State Public Service Commissions
which have got relation with the
Union Public Service Commission.
This 15 in the Report. You always
tak> them over. You take certain
officers from the States. When you
take those officers, naturally you co-
opt their members. When you co-opt
their members, all the difficulties are
there. [ do not wish to refer to any
particular State, but these are cases
which you will find if you examine
this matter.

The other point is about the back-
ward classes. The Scheduled Castes
and Scheduled Tribes get special
facilities in Allahabad. I do not know
why there should not be the same
facilities to backward classes also.
The backward classes should also get
the same facilities for training and
other things like the scheduled castes
and scheduled tribes in Allahabad.

I am glad that the period of proba-
tron has been made two years, because
1 feel that the period of one year was
not sufficient. ] have seen youngsters
having only five or six years of ex-
perience being put in charge of dis-
tricts. I would not like to mention
the names of places, but firings have
taken place due entirely to the in-
experience of officers, because they do
not know even the fundamental
things. I know of one case where a
district officer did not know what to
do, and all the time he was ringing
up the higher authorities on the tele-
phone to get instructions. Such types
of officers should not be placed in
charge of districts. So I believe even
this period of two vears of probation
is not sufficient. A young man of 25
or 26 years of age, with barely five
or six years experience, should not
be put in charge of a district. Imme-
diately after his training he is appoint-
ed Assistant Commissioner, and within
two or three years he becomes the
Collector or District Magistrate. Most
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of these people do not have enough
experience, and they do not have the
training also. Therefore, [ think in-
creasing the period of probation to
two years is good, but personally I
feel that if it is made three years, it
will help them from the point of view
of administration and knowing the
art of running the districts.

About the examination etc., I do not
know what the medium of the exami-
nations is so far as other places are
concerned, but in Madhya Pradesh the
medium of instruction is entirely
Hindi. If you go through the statis-
tics, you will find how many boys from
Madhya Pradesh have been taken by
the Public Service Commission for
various State jobs. I cannot say it
categorically, but I can say with an
amount of confidence that wherever
there is the Hindi medium of educa-
tion, the percentage of IAS and IPS
officers from that place is less, because
when they appear for examinations
they generally have to write in Hindi,
but the Union Public Service Commis-
sion insist on the viva voce and other
examinations to be in English. The
result is that a boy who go up to B.A.
or M.A. has been reading in Hindi
finds that when he comes before the
Public Service Commission for viva
voce, it is entirely in English, and that
too of a very high grade, and natural-
ly the boy from the backward areas,
whether he belongs to the scheduled
caste or scheduled tribe or not,
naturally fails because he comes from
a State where Hindi is the medium of
instruction, and he is never taken. In
order that the States that have intro-
duced Hindi as he medium of instruc-
tion may not suffer, I think it is high
time that the Public Service Commis-
sion started the wviva voce in Hindi
rather than in English. What is the
difficulty in conducting the viva voce
in Hindi, when they can be conducted
in English, because practically all the
Members here know Hindi? If five
or six questions are put, you can cer=
tainly put at least two or three of
them in Hindi;, otherwise, it is going
to be fatal to the backward States.
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So, the Home Ministry may review
this and see that viva voce takes place
in Hindi also.

I reiterate my request that the
cases of Government servants in the
integrated States should be dealt with
as early. as possible, as this is most
important, and the benefit should be
given ulso to those who have been
superseded, who have retired from
service, and whose cases are pending.

ot maqe fag (Fo) o wfe-
SSTAT JErad H Y w3 & v qfees
afaq Ffm F werw ¥ Fg gEE
AT AEAT § |

7 OeE g -7 AAY ¥ 4w
fagt som g § & oww A @
o] ¥ faew &t am fFo o,
forewt faerfae @77 Taw &1 @ gfemn
*Y gq ¥ a5y gfafedt 71 87z wr g
Tzatr Tiifaafor afrafad & 4% oot
sl ¥ @ B, faeg =ty e § @
t fF o1 ez gr T® ¥ o w2
q I F ITA A5G AR @ A9
WAL Wg I\ E, g wawe A
|y ¥ fF us TIET weg ¥ ANy
et & qm gran 8, gfrafedt w0 far
YT FTAT §, IAFT @A, IAF AT,
FEFT FAAR IAFT Af0r 99§ FAU
A A AF a7 Foff et aw 7 oAy
g TE @ 8, AT AT aw ey
¥ Sy g, A1 T NFE F AL IqH!
foiTe foar o &, € =T 9w
foar w0

fqay FoaT g9 8, § a7 FH
& oy, oL # g & 1 99 gme
‘oY Feg UT AT %A FT AT fRAr
& a1 S & &1 AT A T s
WY T & FRIL A gAY WS |1 4,
gAfd T BH-FF 7 q% | g WA
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X fFool #, srwaa-wTew #7 et
# foag a%q <9 giar €, foq a9
qag-U-aTia® 1 Jg g g, Sy
A, & AT TW A H gy o7 F) Afear
agdt gifY, s = faw gu @
T FALH AT I T & AN A
I FTFI &1 A FA7, A1 fF afafadt
¥ ¥ MU gu & uF e TR
2

Shri Datar: Let the hon. Member
be a Tiftle restrained. He speaks
about andhere and other things.

aafa AQlE® : AT G At
¥4 &7 @ §a7 I I T A AT
7df QiFg A1 70 TRGAY 2 W E
THEEAT AR & 7 9, 59 A H
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I7% fad ag &@r awmn @ & o
FAdT FY wifagt F @ ¥ T T
HE | AT T ATE o To UH o & SITY
# ar findY g4y ST Afa T ¥ a0 BT
W ¥, SRl I dud ¥ 79ET 9@,
St fF ST a06 ¥ 99 9C 9T &, AR
99 WMl & HEC § a9 99, S5t 5
FaT & fFeT a4 & J9A a7 oH o e
T TH o U o Yo &I F M7 7Y £ |
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woHT FiE A @ § F oF I F A
WHAT & WY IWHT AT F17 {ormar
t SEw wAeE faaar § a8 qal
I 9wy, S fefeae q1€ @
XTI a7 T & F R FAT Jear
g f fa=m, afg st sfaan 1 eam7 3=
¥ foma® qm fiwe &, wfor &, faar
2, afg &, vam o Al ¥
FATE | T TATE AT GH & FAATL
& AR & =¥ qaa &1 ST @A §
f& oF uHe o, Uo o g wfET
fafaus &, fomy wsrame < g€ &, Wi
FaFT qAumar faea § oF SE,
) gl T 9 2

SYAT 7 eged, 9Tl F qfaFA:
Ay @ sEvea 3w W WA
wgi wfag @@ fagwi &1 awwa
faay & i &i-uswfes, a1%-
FeaE, FIH-UEH(ES WM WHo Mo,
e o @R T AT fA@ad 2,
dg HETH qH T FI@T ¢ | FAA H
faem, afg &k sfmw &1 =71
faerm srfgw 1 3w faw &0 &F Twm
g f& o8 o 1 wifugi & g9sv
¥ 9T AW AT gL T@AT AMEm |

7 qUY TN TGN, I ZH OHAAT
¥ oo ASEEl F1 FEfagd & oA
g | 9% T WM F FAT AT AT
feorg &, T O F% & 1 WA
3 FT gATE g & frwmawa A g1
FFAT | AT Za4 faq 2 7G4, 97 gH A
HUA FERgIE W ag vm fedr ar
fr ferdt Zwrdy T &0 g A
Fza & & sud wifegen wfer
WAl | g8 WifgedT wifgEdT qEr ST
FHAr | 92 TH-FAW AT, D FH
I | IS ¥ SdAar & W
& fA 37 #1 w9 qEE F FW g
qE & T | g K dwT A

SRAVANA 23, 1884 (SAKA) Reportof U.P.S.C.

#2791, 'O IO F F @3 W
FATL 3T FY wFAAAT F1 @ AT AT
FHL O9E qT A F AG-NT FT @
m.a‘rfré':rﬁm‘amﬁgfrragn
FI ATI-NTGT FT WA A | HAE
T A AIGATET @A &1 Seer ar
arfeg wr Sttt dfe s AT
T g oM a1 wemEr arfew T s
gt " fom fam wmEEE wTR
goT Imy s o & agr o dfaw
WY ¥ FA OWTON T | T® AT
g7 § qgell €@ W aw Fr g f*
ofews afgm sfmm & gegml &
¥ AUSr WY ¥ FeF F7 @ fw
G, T] F@w &1 ey @@ o =
F Faw, fom #r anft, o a=
wega wife et & 9% & S
AT TIT AT F2H FF Fg fa@mr
g fe gard@ wadfa & s
& o7 aEdt §, A AT TEr O
AFdr & |

wET g WEW g wIE 3N
FL, 927 97 IF AWM AT N TE
¢ fF o =i =1 qar grEE #1 A
wes F1aw &4 | ofrw afaw i
ag from & grm & 9 e dren
¢ fawe dor 2, foEm 2 sast
et oY g i Wi § T faan 9@,
for =g ¥ fFaa & 39 2 ¥
47 A4 2T | UF a7F a1 g0 Fad 2
e gd W sl #1 fmir s
g " g @ ga femr #1, se
F @ ZFT ¥ & Frafomd &1 W@
gm 32 ¥ | w@fau & awear g fw
dt ot wfaw § faar @ soE A,
AT WX IAFT  FA FAT AT
afgd | AR 89 & FERW |
s WfTT &1 & ™A Agr ghm,
T FEK T ML A A g

185¢.
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[ e fere]
T T WIS Y SATAT, FHIA aTahT
T T FEM | W AR G ATE
T3 T foar & —
“The most fatal error that ever
happened in the world, was the

separation of political and ethical
sciences’,

Wq aF gHTR Saq # =fex /g wigm,
a9 OF W A94 W9, 999 H FF
sfer #1 arfag 7@ 31, a9 o= 2w
WT AEl @ TEAT & | TW AT qfew
wfaw wfma & gma 3z faow g
wifed f& =fodm amt 1 ofaw &
7 foaqr w13 | w1 T 95w Wi gl
qd & TEd g f® gwre Avrag
au3 f& 39 2w &1 faaio @ 20
a4 A7 R fF R FdweT ¥ gaam
¥ uF A" § 93 @ a4 q91 fF
afre sz dar g 9r 1 a7 AvEe
azd feare a1 | I97 F2 R FTHT
R 91 WY a1 fF = i § oA
¥ @ mfe & @t & 9m-
®EY T F TR § e g
& AV TR F T FF o 77 T A |
§® qTEq A FEAT F99 a7 &1 2
m 7 wfer fagwm #  qafasa
U |

§ uw gg A A F9r foifEa
& g w3 Te § f foeg dsaes
FEE Fg A g, faEr w2 oA o
THFCq F@T AT § IH FHITE gl
=ifg, 97 9 Al W FAS w9
T fagr st Sfgd SR 994 gIE
A F¥ gL FowT b @At Tfgm
T wx ITw osfafeae &
forqma & am & fegr mm at ge-
fafrcd s &= g smaTm ) gare gfew
W A I F FA Ifex i wn
qEY 4 WO AW ¥ gAY WS

AUGUST 14, 1962  Report of UP.SC. 1852

=R, IE fag et wifs faay
9 AfFN wa R RoET ¥ ar
TewT, dfeq, amw wifz fae g
fear 8, s femn g faar & o
St #Rrw, wfAw wfs qaw o @
T AT T W oA @ E

F-1)

amiwaﬁg«gq%ﬁﬁgt
waT a1 F1 3| & g g af |

St 77 g 49 5 ga agw, afan
I4, AT T I Y, 7 ZATO WA
Wt BT FHE a5 Fifam w7 )
ZHIR WA ¥ FF 9977 T 2 | TEqiar
Wit q, T a9 TR G, AT 237 9y
g | TE EA wWAARX WA £ |
GO TR B I c O o O S
afa ofT 93 7 */@ | A wT
wsfafrgas & wfs & @ 97,
T TqEAZT & AR 9T ;1T FidmA
@ & ar s vsf fAgem w9 a8
FHAT &, 42 B &1 STUAT | 7T 28 F2A
2 f& w1 &1 7= F 29w frg o 2@
ENegr fm o s 2 R gorn ¥
ZL AT A1 TUIT AT RVl A9 3 |
& amT £ fr zfors st degee s
ST &9 §, 3 FHIE FEATAT, g 5y
8 a9 § AT ITH FTC I FT L
g7 3913 faar < aar =ifzd 517 g
FEAT B 1 FAEy AfaT S#9 A T
a1 fad) =¥ a8 T AT qA00 # I
IzEy o FwA oar &5 FWoaE
g =ifza o wefafacdss 7 g8
g ¥t 1 ;o f5 wagqa av age av
=T ar Wit # g\ R T faar
wr fF ag Wit @ @ e @ A T
T @y v @ o o aga &
|aATF et | gg w9y SavE aEq
2 fF Frfaaa F1 w70 ), Sfor w1
g g AT gATE WY 5o Qo UHe
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miewd § 3 taFma & wifwdd ¥ 3T
R N ITFT FEfodq o 9% Ifer
1 AT g | Iqer qomE ey
1 wfgFT 377 ¥ 9F gu fdr
wrRHt F1 3 oY 72 frar s fed

TART a1 T HIA F70F A ¢
T afewa ¥ g & A ¥ dma dam

T &1 sgvey aar frar s @,
sy fage wiadft @, a1 wHEAT
o frdt &7 02 forg srft & famand
g ot 3u+ g2 "fawz 23 € a1 W
71 wefafedam & & S 1 32
Y, a7

# A g f& wfade # frast
aifeat & fag fosdz @ =nfag,
g 7 g wifEa 1 3fws afr-
fam # AEr graT Tfzd AT €A FH-
& # g1 T FE F G
gfexiz g =ifed 1+ & oA g %
g: g Fre fag wifd & g2 §, 99
agi 9% faega it wfafafaes 78 fuaw
g, OF Y A a1 FET g AR
g #Agt g, A FAF ;AT
& wafA At w1 o1 W
53¢ wifa § fag g1, ITH aTHI-
ey fogz 2 T8, I NH1TIT FEATT
¥ Fv% qiiAdz & " ad, gévady
} W, 9F wrs oA 7 2 e o
aF vsfafagwr &1 awas 8§, 9H
¥ AR F, AT &, AT F, afqq
* §ATA F1 AT GH F1L | T AGA
oar fFar ot gar §AIT " a3
a7 )

AR 17 A St 72 faem & W
# ITH W& F@TE | § awwn g
T ITFT 1% qAT famy oo =Wk
qg 1% g &Y 9% ITH AM A7 9%
#r§ aug 7@ & fe gm ofr a3 oy

SRAVANA 23, 1884 (SAKA) Reportof UP.SC. 1854

I7F FeNE A F oHfgw T
&7 | ¥fpT T gg A ¥ & g
¥ 3for 1 g8 F97 FL WK 0F F9A
OaST F @R FI, OF TR gACOA]
# &® F | TrOE G A", T
91 T, o) e @ aren
#1d ofr i ofsers afaq § 7 o7 A,
T AXE &7 TAAT g vy i |

gaTk 2w &1 fAmio gy, gara 2w
o qfeare €Y wifs o7 &2, 39 A9
#, 37 ®gd &1 #% fazry 8
o o 39 a<E #Y A19 g oAy
a9 garq & 7 fY ¥ "7 77 |/,
A S gRg Y AT A | WL
Fr = #71, aF T FT FATA @r A
] AT AE TF FHA | A A AT
qrer s @ I &, I g #
# 7wt ofr & fadzT &7 s g
fF g ST & ag g fend o
og 2 F FATFAT g | W Y Frafaga
FT WG HAAT FT AT AN 2 | 5W
FHET BT GAH GZS g T TET § |
WL §F F9H 1 Al AT GTM
ar 3w w1 sfor fear ssr avaar
T 9T T WX §49 9@ g 3
# &< & | afenw afafaq o7 ofees
wfaw wfraw & gqra ga 3 1 famior
FTHFA & A1 7 g AAAY o & faazT
AT TTE g 5 owat %1 gw 0w ot
st ST UF oFT TOF gwarT F1
foert 2o o sfra 097 @3 o'
q efafAaa 2 8 3X 4 F¥ 2F
F1 WYX 98 ¥ WG g1 ATE 7w AW
gaTT ¥ gy ©F wew  vofeaa
FCHD |

ot ferw Aremer (FidY) : awmfa
oy, S1ET gEd A At mft gt
so2w far @, SE@ A% qF A A
g ¥ ) AT d@epfr ¥ g A
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[=n fara )

& gAY AT T § | F IAY IRAT g
¢ 5 =7 3 & oo @ 3 o w9
et 8, 7 T famas §, wm
forrgrT & a1 F6 o 7 fasdrare €
# ar #gan g 5 qu fawawat &1, qw
Ia% AfFAT 8, R F THEY A §,
g T2 aarar @ | gR at FEd & fF
eI fRIT S 1 s FW X gwr AT F &Y
FIN AT § | EA AT § SR A E |
AT TFeleq FT AT 76 7 $ =L
AE g, fEE s i A Amg g #
LTI @F WA F7AT § AT § ARAT E
o9 LH F1 gA | DN A FA
& @rg FEAT A Oy it ag T8
AR A1 fF AAT ¥ qg AW &g ¢\
OFAH GTFL WA F QAT FIA T
T WX IEA O N AU FA ¥ {
¥ fr owr #1128 7rd

TREEY, WA Al I g
TR B & WIT TAE gt +vE
g @ § W fafay qwT gl
g g T FId § AfEa o=
gfeeser grr @ @ FAwr
g T g AREgr A fr @
FT FAE FZ F ATAY, | AARETR
Fifeamqg aem & =A@ & Uw
aF T W AT & foer w5 &, S
Fogmgm Hoeam feur 4ar 7
AmF aaarn =wwEdar g & ogw oA
¥ ar fral AL ¥ FEEIC @ E
A% T AT &1 TAME fF A
gheta #1 a21 g AR &F &7 FAT
<& faemar g, atarsd 1 faemar
g TWHIWLAR AT gAY FATE
A 3T 3 1 7 W i fafady
# fau AYqar } @war g, o Gt
&% ¥ fe o Wt 9 F et
gaFa g AFT A GwA g fF

AUGUST 14, 1962 Report of U.P.S.C. 1856

TG & s § A7 5 # JOET
T A9 | fRET & arg off aEETer
e gt wifgg 1 sz foiE W oag
w2 fF ey aer oF ghieT Wmax
T A g W oAgE
T F1 | N AHIET, G BOET
UF A FHL O 1 A vF aAgT
T g€ ff AR 7@ 7w @ fow @Y
4 & w9 gfew @t gt & T=
FESTH &7 T g AT AN
97 FEITZT FT A9 gATE a1 Al
9T FT AT E | A UF WH
Fgrad ¢ & Cfaor ar seaa” L afea
™ F fau e s g 7 S o
F TT UEHT FEAT & | WA o
qw@e @rif & fagas ggg . fF
I T F W OwEHI, WD A
TR FT AT AR E ) W
THIT, AT FT AT OF a0F £
ar /T AR, wEAT A1 SEET 23T
T EY FA 29 H 4 21 @Y
THHT FT g AT F4 ¢ FA F AT
gz diforg f a7 swre &, a@w g ar
g &) ATIAE &1 AT Wi AEHT, HEAT
i dzEr, A awr swA mn
o T E W ATE g avsfT #71 JarEE
g fedr tg wmr &1 wmws g
@ qifearie § 42 &7, 7@ O« z,
gEE ¥ U FagW Aami & 0 3z
F 24 7 fg= |1 T AT 74747 47 |
ng a7 fa7 ag § 99 A7 sewe H A
FATHG TEOTEH I 239 & O T
qr 1 HY @ AR HAST & 1T 4l
ZgT S X @7y . wm, 9@, qW
fedy 7 s, qw el A€ o 7
Faw g omn ) 99 faq & W aF
# 37T AT g, 7 = 7 faamdd,
w g | aww fed 7 am fFar
wEay fgdr % aF ffar w1 @e qo
o fe=t &Y | wmrer ofr feediT e
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g afFqa fedt a3 & @ #1
FGAT AL ATEAT | qEET TW A AN
TG W@ G R FT 7 AT FIA
¥ W T @ AT HERA G
urM E Fzi 7 W mepfq Fv oaw
T &, THOST F7 aW w #, afea
JH OET ARGl ARA | TG HEFA |
aferor fergram ar wrd o gwe A
"2 g1 #1 dqr & | AfFa mm sE
aX fevdt #1 framre aEswfzr FaEa
& | 38 T I7aTEt @ 9 F 9™ AT
AN FE ! F a1 A ¥ FIA
qEar g 5 7 A 9 29 F1 oaEd
g | amm, Y, dW AW A7 |
W, A7 F= K @A A gW o e
@i AT W A% F G @ A% H
CTIIEA A ag adrg &1 9% fam ¥
Fel, ® 3480 947 FIATE dneerruprions
o gf@ 1§ ¥ s g F
o T (AT T ATEAS FAT
HA o qlo WAETAT § Fgr 91 @i A
etz gear g fe zw fegdad =
AT FU1 7 qfswr g®  &v
AEE F A7 ANT FAT AT E T
® =Moo AW Fr TG FT 3%
= F1 St o v faar a1 5w Foadam
¥ 0T ¥ FIC 1 BW FATRT A gAY
gy €, g7 "o dto wgl grAT W
g, wrT Far gW oaurTEr ff AEY gr
w7 AT AR 4 AR ¢ TAGT
T g FFA ! WEET A Wy
Wt g i ¢t A whar 7 %4 @R
fedt fafrees 8t &1 a9 7 wTEw
fatrezs ofer Jze & 3fFw 31w
fafreee ot 7ff 81 =% 7 mfax
W ARE FATE 7 A4 fraa g @
M AT gy gEE & A g

F F7H W g 5 g el
§ ot g T & 1 ofeem afag s
FIRAT A @ wm dwrd

SRAVANA 23, 1884 (SAKA) Reportof UP.S.C. 1858

T &9 AT /Ay smar 1wy fAmErr
gerirsr & difad, Sfesa #71 ge
Hfag | foag =% 71 Fvem fow
ag fafawss & av gfqafady & f&
£ 376 T T¥ AAA KTLT, 57 F A
g | FfET 7 7o T o UW AT
o ¥ o ¥ feFiFgam wira £ 1 gAAT
qiEm &7 & 9 &7 fewmr adf 2
it g & X AR agi  zeaad fear Wi
¢ ardE F I oM UF AIF &I
HTYse FRE @1 F7 AEHHL g
F fam | =9 A9 71 fowre frar 9@,
T EEA A A FEA g ¥ 0%
qEF T R0 WA F frwe wwmwm, HX
gizfR¥e faar, g1 aome mfEaT
§ afzfwrz faar fr ag gfeeq & e
IOF AT FAFZT Ht Tw §49% + TG
faar = ag F9ro AT afefme
T OO T AW A FEr WT
fe ufesfae oifer &y &
Fgr f& & aiw are srfafrat s
foadefea g ot =ma a1 33 @ i
aw faar & 7 Ffew &= @@t g
# ¥ 737 & g fF Fv ofesfaz g 7
T8 A e wg a7 fafed | 7 wgar
wrear g v efcera et & ot g =Y
¥ 3 w7 A § A9d wel O agE
@ #T I W afFam & qEEy
# 5z @=d €1 gw fft ofr g weR
T & wEdw faw ov e e
F ¥ Fg1 a1 /17w 6T feE w7z §
fogaanic W & 17 BT AW &
F foaa &9 & 1 &, gurd e Ty
Ead-a

& [T WTEA 4Y TH AT ¥ AEWaA g
f6 Yo au Y 3o ¥ A1Y & faelt wraedy
1 TG T qA@T W@ | qfsdAw
afaq &dtoa 97 F1 43407 T FL 0
fe famr & wvay a1, gwe 0947 AEE
# dYo To YT AWTHA, F1(HA F dYo Uo
T ¥ A fia € 7 o f@ zart g4
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[ farr averwr]

AAE TR INTFA TR E
fom ®1 mamdE § s fRar 9r
w37 A & ofedw wfaw s
AT T AT @K Fgwm qgw §
afrafady & it oar a1 ag #r€ a7 9%
2, fr %Y dram Tz A1E € & 13w
A & wfaw & 9@ ¥ s S
¥ 9 #1 ofess afaw shaw & ama
AT NG, TA K. qUIATS FHEAT E

# Tz W § fr ofers afaw
SRTT ¥ 3 2eE ¥ g @ ag
W ZT wrEHr w1 3T gam fear w1
aq W T A7 59 fFEr &1 gy amar
g & 37 ¥ s faar oy, wre ferar
arg, e faar og, waewA o
sra, 37 % fag dew fied g
fEd | g graw gL o afews  wfag
FHTA # @@ A Aifed | q@r 9w
gfeaw ofr grn wifed, s g
«fzd, qEam g wfed | i
T F1 T AT R W LA |a
g AT | afeds wfaw FmA AWy
W Ao, WIFHE FT HSRT F T |

gy fed fF gark ofses afaw
At § ¥ &1 admr b g
TR 7T E3FTA 81 @1 9 gwie fafre
|Ted A 9@ fo o 35w fRfamw W
fe g seid A ana ag dar s ?
Ffesz T g & &% amar | 9w
5% &1 fawy 3 fear mar 1w
q&A ¥ BT T 3T & 1 g T A
T AET & | FATH TG &7 viatedr gy
afed wiT wg & fRrd g
aifed | 39 7eF ¥ fxoz w7aw afaq o

ﬁ'zlg-tm%rmmif
o 3 &7 iy wad 1wy et | e
¥ 5w g F o L | FET o &

@AE TaE A gm A §
W F I g g EEE @
0 frgg 2 ara E ¥fFT w9 ¥
oF 39 fig A9 & | 7w fHrErd A,
& ¥, auer § 51 qoF B 6T F
# 37 yosrsa Mg adt & 1 em Ty
E 5 “faaer @@ weE’ At ara
wigaw fear omy /T W W F e
W F faw omd it ofsaw afaw
FUTIAT &1 Feaor g1 a7, gt ;
FATT Z1 qFT W A FT F= 4107 &7
qwmo|

T i & oy | 3w foqie W
qHES FTAT F

o awma Tag o owma gfoa am
B fsd 1 919 ®/9q F1 FHE o0

T 8 7

=t fog omw o w9 wEA A,
wfad § 5 #7701
Shri S. M. Banerjee: Sir, as the time
at my disposal is very little, I want
to confine myself to two or thres
points. 1 have read this particular
report of the UPS.C. with interest,
and T must say that this particular
organisation is doing a lot of service
in selecting good candidates and effi-
cient candidates.

In this very House, Sir, when an-
other report was being discussed, I
pointed out the evil of sume corrup-
tion wnich is visible sometimes in the
matter of selections. [ do not attri-
bute any motive on the UPSC
members who are supposed to be like
Caesar's wife, but I must say that in
some of the selections where a depart-
mental official comes as an expert
there is some room for wrong selec-
tion or, we may say, some favouritism
or nepotism, I must, therefore,
request the hon. Minister to kindly
consider whether there is any way
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out to avoid the inclusion of a depart-
mental official at the time of selec-
tion. A particular post might have
becn advertised and the candidates
might have been asked to appear
before the U.P.S.C. I admit that the
presence of an expert is absolutely
necessary. But supposing a candidate
is being recruited to a particular
National Physical Laboratory or for
any particular Ministry, I have a feel-
ing that an official of that particular
Ministry or department should not be
taken at all as an adviser or as an
expert.

There is another point. It has been
mentioned by some of my hon. friernds
also. That is, even after the selec-
tion, even after the examination,
& candidate has to  wait for
months together for the final
orders to be given. He does not
know whether he has been selected or
not. In this age of unemployment,
where for each post at least 100 to 200
people apply, such an abnormal delay
or even ordinary delay should not take
place. That is my submission and I
Bope the hon. Minister will take note
of it.

Another very interesting thing has
been brought to my notice. I am sur-
prised by this and I would request
the hon. Minister to consider whether
this is a fit case for reference ‘o Lhe
U.PS.C. A question was asked in this
House by my hon. friend, Dr. U.
Misra. The question was addraszed
to hon. Minister of Home Affairs. The
question was:—

“({a) whether it is a fact that a
number of IAS officers have
been permitted bv Government
to join private concerns;

(b) it so, their number and which
are the concerns where they are
working; and

(c) whether it is a fact that some
uf these officers are earning
three to four times more than
their salary which they would

SRAVANA 18, 1884 (SAKA) Reportof UP.S.C. 1862

have been normally paid by
Government?”

The answer was given by the hon.
Home Minister, Shri Lal Bahadur
Shastri, and it reads:—

"(a) and (b). The Government of
India are aware of only one
such case in which the services
of a serving LAS. officer have
been lent by the Government
of Bihar to the Tata Iron and
Steel Company.

(c¢) The attached statement contains
tne relevant particulars about
the case."

1 am making reference to this with
reference to a particular item in the
UPSC’; Report which says that the
UPSC also permitted some of the IAS
officers to  joln other departments.
This is a solitary case of one Shri Ram
Sinhasan Pandey who was working
under the Bihar Government. This
particular IAS officer was one of the
Deputy Sceretaries—I do not know
whether he was the Secretary of tne
Labour Department. 1 also do not
know whether any reference was
made to the UPSC either by the Bihar
Government or by the Central Gov-
ernment before  lending his services
to the Tata Iron and Steel Company.
Now, what is the salary that he is
drawing? He is drawing basic salary
in the scale of Rs. 3250-125-4250; denr.
ness allowance of Rs. 300; entertain-
ment allowance........

Shri Bhagwat Jha Azad: Sir, could
1 have your permission to point out
that the hon. Member is mentioning a
particular officer by name? It i3 the
practice in this House that the name
of any officer or any such person who
15 not here to defend himself should
not be mentioned. Secondly, he is
also referring to the policy of the
Bihar Government who has appointed
one of its officers as Tata's agent, As
I know, there iz no need to refer this
to the UPSC and the Bihar Govern-
ment is permitted to do this in its
jurisdiction. I want you to give your
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[Shri Bhagwat Jha Azad]

ruling on these two points., namely,
whether he can mention the State
Government and whether he can men-
tion an officer by name in this House.

Shri S. M. Banerjee: Sir, befors
you give your ruling, I have a sub-
mission. This particular question was
raised in this House and it was ounly
on the 13th August that is, vesterday
that this had been answered by the
hon. Home Minister. I hope, Shri
Bhagwat Jha Azad will not defend
the wrongdoers in Bihar Government,
whether they are ICS officers or 1AS
officers. This question was answered
by the hon. Home Minister yesterday
‘and whatever 1 am referring is from
the debates of Parliament. T might
have mentioned the name.

Mr. Chairman: The ordinary rule
“is that name: should not be mention-
‘ed because persons whose names are

mentioned are not here to defend
themselves.

Shri S. M. Banerjee: 1 will not
mention the name. This particular
officer is drawing basic salary in the
scale of Rs. 3250-125-4250; drarness
allowance of Rs. 300; entertainment
allowance of Rs. 250; car allowance
of Rs. 150; Provident Fund contribu-
tion at the rate pf 8.1|3 per cent of
basic salary and is getting profit shar-
ing or annual bonus at the rate de-
clared by the Comany every year.
Since this question was answered in
the House I want to know whether
the permission of the Central Govern-
ment was taken and how an IAS
officer can retain his lien while in pri-
vate employment. Under what rule
can he do so? I would also like to
know whether the UPSC were con-
sulted in this case. If not, it shows
that this particular apopintment is
purely based on political motives and
this officer should mnot have been
there jn this appointment. 1 would
submit that this a matter where an
example should be set before the IAS
officers. 1f Bihar Government can
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make an exception in the case of an
IAS officer, other Governments would
also be permitted to do so. The
UPSC must give a ruling on this.

Mr. Chairman: If he was going to
mention this, previous notice should
have been given to the hon. Minister
so that he could have an opportunity
to reply to this.

Shri S. M. Banerjee: His senior had
given the reply.

Mr. Chairman: He aiso should have
an opportunity of replying to it and
previous notice should have been given
tn the hon. Minister. That is what
the hon. Member has not done.
Therefore 1 am ruling this part out
of order.

Shri S.M. Banerjee: He may reply to
it or not but this is for his informa-
tion. Such a thing should not hap-
pen in this country. IAS officers have
replaced the old ICS officers. If A
is permitted like this in Bihar, then
B will be permitted in UP and C will
be permitted in Delhi. Naturally, it
will be difficult for the L.A.S. officers
to function. I reguest that, if he ir
not answering today, at least, the
Minister will take note of it and tr
to answer it.

Shri Sonavame (Pandharpur): Mr.
Chairman, I have to thank you at
the outset for giving me a chance to
place my views on thig report. 1 will
not take long. I will make some points
in which I am interested.

At the outset, I would like to say
It has pained me when one of m
hon. friends on the opposite side said
that in the gervices, particularly Sche-
duled Caste considerations should no
be brought in and if this consideratio
t2 brought in and the Schedul"
Caste candidates are drafted into «
services there will be ruin or o
administration, - will go down.
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1965

was the remark which was made.
That remark has not been substantiat-
ed by him though he has made all
these vague allegations and reflect’ ons
on the Scheduled Caste candidates.
Particularly it hag pained me; also it
would pain others outside,

Shri Inder J. Malhotra (Jammu and
Kashmir): It has pained me also.

Shri Sonmavane: Coming to the
problem of the Scheduled Casteg and
‘he Scheduled Tribes, my friend on
my right who spoke very vehemently.
spoke from his heart and gave a true
picture of the conditiong of Scheduled
Caste people, their environments and
{raining, the hardships through which
they have come up and passed and
taken degrees with honours and wilh
gond marks. They have come up en-
countering all these difficulties. Their
work should be appreciated. They
should be encouraged. They should be
given encouragement. That 1ic the
work of the Government. I do under-
stand that the Government is doing

its best. We have no complaint on
that ground. But, we say that the
Government is doing a little. They

shnuld do much more. There are so
* many other aspects in which the Gov-
¢ ernment could go a long way to help
? these candidates coming from the
{Scheduled Castes and  Scheduled
Tribes and backward classes so that
they can come up to the standards or
even better standards than other can-
didates. For instance, if training faci-
lities are given to these Scheduled
Caste and Scheduled Tribes candi-
dates, 1 am sure, they may do much
Lietter and fare will.

A complaint was made that these
vy backward class candidates do well in
t the written examinations, but unfor-

funately, an unforseen hand puts
1 them down in the viva voce. I do not
n know how far this allegation is cor-
Lorect. But, there is a lurking suspicion
odfaing fear and a doubt that some such
» thing may be taking place. Other-
iriPise, many posts which are reserved
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ior the Scheduled Caste and Sche-
dule Tribe candidates would not go un-
filled. I find in the Gazetle, su many
posts are reserved for the Scheduled
Castes or Scheduled Tribes. But, it
is 2lso stated along with it that if no
suitable candidate ig found, the post
will be treated as un-reserved and
filled by others. What does that
show? That would show that even if
a1 Scheduled Caste candidate has pass-
ed the written test, vet, according to
the Commission, he may not be quite
up to the standard in the viva voce,
and so that candidate would be drop-
ped, and that place would be given to
and that place would be given to
some others. Therefore, if proper
training facilities are given, 1 think
Government will have taken a step in
ithe right direction. 1 was told that
the  Allahabad University has such a
programme, but one Universily taking
up such a programme would not do.
Other universities also should take such
a step, and Government should impress
upon the other universities also that
such a step would be in the right
direction, and that would go a long
way in helping these people and in
bringing up these people to the level
of others.

D

Generally speaking, there is a lot
of opposition, so to say, from certain
guarters, and it is said that merit
alone should count. I think that
Scheduled Castes and Scheduleq Tribes
and Backward Classes do have merit.
But te say that merit alone should
count would mean that there is somc
kind of prejudice against the Sche-
duleq Castes. The moment a Sche-
duleq Caste or Harijan is taken, an
innermost fecling is there in the minds
of certain pcople that they necessarily
would be inferior to others or would
be lacking in merit. That prejudice is
responsible to a great extent when
some of my friends say that Schedul-
od Castes should not he given admin’s-
trative posts of high rank. If this
prejudice is done away with, 1 think
that our minds will be clearer and
will be better towards these people.
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In regard to character, 1 am at one
with my hon. friend who has said that
people of character should be drafted,
anc this aspect should be taken into
consideration by UPSC while select-
ing the candidates. There are many
vaseg of corruption in the administra-
tion now. ang if this test is applied,
't would be a very good thing, and
therefore, 1 would support the sug-
gestion made by my hon. friend. At
the same time, 1 do not know what
would be the measuring-rod to test
character. That is a great handicap.
Character certificates are very easily
forthcoming, and in fact, even I might
pive character certificates for per-
sons whom 1 have not known fou
long, because pressure is brought on
me. Therefore, there should be some
standard assessment test which the
Home M'nister should think of, and
this character test ghould also be ap-
plied while selecting people.

The last point that T would |ike to
place before the House 45 this. The
UPSC had about eight members; one
of them was a Scheduled Caste mem-
ber. We fought that on every Com-
miss‘on or Committee, wherever these
reeruitments are made, members of
Scheduled Castes or Scheduled Tribes
should be taken on these commissions
and committees su that there would
be proper appreciation of the merit
ol candidates coming from these scc-
tions. 1 learn from this Report that
Shri S.vashanmugam Pillai retired
after the close of the year, on 17th
August 1961. Thereafter, 1o my
knowledge, the vacancy has not been
filleq by cither a member of the Sche-
duled Castes or of the Scheduled
Tribes. It is not that if a Scheduled
Caste or Scheduleq Tribe member is
there, our quota would be filled. But
then we would have the confidence
that our man is there, ang therefore,
we will not be denied justice. He
might fight for the Scheduled Castes
and Scheduled Tribes with the other
members. That confidence is theres
among the candidates,
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Therefore, 1 would suggest that this
post should be filled up by a member
of the Scheduleq Castes or Scheduled
Tribes by men of eminence and there
uare many such men in the country. 1
feel that this step would go a long
way jn the furtherance of the wel-
fare and recruitment of Scheduled
Castes and Scheduled Tribeg in the
competitive examinations.

ol f&o qzem® (wFEegY)
garafa wgEw, w9 §<7 # afae
afea afaw de & ard § &t ==t
W 2 9w a9 & w7 3 AL ST
QT FIA A5 AEAT A07 E 39 &
ar # w47 afend &

aft o ARAIE A F 3T 91a
F1 forx fear &z 2o & soft Y
Ao M o Mo WIFHHA & IT &1 Ao
fro wHe wifpEA F  sARIf@ET
THT GTAT 2 | qF AT SO0 AT A 2
fr fafesr sard # o1 #mdo Yo UHO
qifed 210 9 9z e feegeana
¥ I WTEo Uo MIEHH § TP Fg1al
gsg 4 | nHTFEAT AT HE A & R
ft AR fargeara § Hrio To THo
wfEad 027 § wrfo #le THo wifEmH
¥ aa ¥ TAwifaT & 91 999 Y
w1 & AT TH FT A FTOT 98 & o6 ARAT
ARG F1 I FT AT HUT IF GAA A
a7 arAY AT F FWE ST marToar
mra W I AR # ot O 1w
T T g | afsaw afaw wfeA
QEGTT FT A1 1 T F1 F doem
FTa & forr an & 5 fafew owre #
A¥FTT T AT 97 | [ATAY F A A
AT Y OF WTWTC 9T AT AT
aag ¥ ¥ TowA 1A 4 IA AW OAT
Zﬁﬂoﬁomomﬁmmﬂ
ATET 81 sa o7 | i AT IA A
2 ¥ gEA A A& g FfFA AT F
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BUSINESS ADVISORY COMMITTEE
FOURTH REPORT

Shri Rane (Buldana): 1 beg to
present the Fourth Report of the
Business Advisory Committee,

.
17.00 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Thursday,
August 16, 1962|Sravana 25,

1884 (Saka).
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CoLuMNs
ORAL ANSWERS TO QUES-
TIONS 1641—82
5.Q. Subject
No,
269 Export of iron ore from
Orissa . . . 1641—43
270 Additional taxes by
States . 1644—47
271 Licensing of  industrial
projects 1647-48
272 Pak. prOpagm.h agiinst
India . . . 1648—52
273 Indiansin Tanganylka . 1652—55
274 Ewvaluation of Rehabilita-
tion Schemes . 1655—60
275 Paper manufacture in
Jammu 1660—62
276 Second Wage Board for
Working Journalists . 1662—64
277 Import of cotton from
U.5.A 1664—066
278 Export of Bananas to U.S.
S.R. . . . 1666—69
280 Exports to Afghanistan . 1669—71
281 Pattern of power develop-
ment . 1671—73
282 Kidnapping of Indlan
fisherman by Pakistanis . 1674-75
283 Rehabilitation of refugees
in Assam : . 1675—77
284 X-ray films 1677-78
286 India Cultural delega-
tion to Japan . . 1678—80
288 Application of  Labour
Laws to State Sector 1681-82
WRITTEN ANSWERS TO
QUESTIONS 1682—1742
5.Q.
No.
279 Study of Internationa]
Trade by U.N. . 1682-83
285 Foam Glass Factory in
Bombay 1683-84
287 Paper mill in Manipur 1684
289 Economic cost of energy 1684
290 Indianin Macao 1684-85
291 Development projects in
Nepal : 1685
292 Textile mdustrv in Pandi-
cherry . . 1685-86
293 Power Plant at Tarapur . 1686
295 Goans leaving for Portugal

and Brazil . s

1687-87
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WRITTEN ANSWERS TO
QUESTIONS—contd.
5.Q. Subject CoLUMNS
No
296 Telstar Communications
Satellite Project 1687
297 Firing by Pakistanis 1687-88
298 Credit facilities for ex-
porters . 1688
299 Roadsin Nepal 1688-89
300 Export of iron ore to West
European countrics. 1689-90
300 Fishermen of Goa | 1690
302 Demarcation of arca in
Berubar 1690-91
303  Export of textiles 1691-g2
304 Rural Industrial Projects  1692-93
305 Monopolistic  tendencices
in newspaper industry 1603
326 Newsprint factory in U.P. 1693
307 Financial position  of
Dandakaranya Project 1694
308 Importof books 1694
309 Prices of daily newspapers, 1694-95
310 Supply of iron ore to steel
mills 1695-96
311 Chinese amtude [owards
Indian traders in Tibet . 1606-97
312 Development of Bhutan 1697
313 Kidnapping of two Indians
by Pakistanis . 1697-9%
U.5.Q.
No.
646 Industrial loan to Tri-
pura . 1698-99
647 Dandakaranya Schcmc 1699
648 Production of ilmenite . 1699-700
649 Building for Press Club of
India 1700
650 Labour dlspmcs in 'I‘ca
Estates of Tripura . 1703-01
652 Classification of P.W.D.
contractors in Tripura 1701
653 Kodayar Hydro-Electric
Scheme : . 1701-02
654 Exportof wood articles 1702
655 Toy-making industry in
Jammu and Kashmir 1702
656 Delhi and Third Plan 1702-03
657 Techno-Economic  Sur-
vey of Kerala . 1703
658 Rchabilitation of  rural

refugees

1703-04
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.5.Q. Subject
No.

659 U.N.

mir

Extension of Labour Laws
o (Goa

Exnort Promotion |

Import of rutile
Australia

Central Housing Board

Allocation of funds for
Nagaland . .

Trade with Yugoslavia
Accident in Kolar Gold
Fivlds | )
Village industries
Prices of bicycles
Export of bicycles .
Sports factories

Manufacture  of
goods

Export of textiles

Small-scale buttcry indus-~
try

Production o [ copra

Commiteee on reduction
of construction costs

Dramatroupes

Import of machinery etc.
for rubber estates

Silicosis Compensation
Displaced persons .
Sugar Wage Board .

Taxes due to Simla Muni-
cipal Committec
Rashtrapati

Simla . . .

Implementation of Scoond
Five Year Plan

News-prints . .

Exhibition of dm.lmnn-
taries in rura] areas .

Report on  Second Five
YearPlan . .

Central Government Un-
dertakings . .
Shoes for coal miners
Enforcemcot of Labour

in ]Immu and
Kashmir .

Trade and Metr.hu:d.ue
Act . . .

observers in Kash-
660

661

662 from

663
664

665
666

667
668
669
670

671 Sports

672
673

674
675

676
677

678
679
680
681
682 B hmnm
683

684
685

686
687

688
690
691

692
693

Industrialisation of Kerala,
Peper from Kas-Pahabhe
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1704

1704-05
1705

1705-06
1706

1706—07
1707

1707-08
1708-09
1709

. 1709—I1

1711-12

1712=13
1713

1713-14
1714

1614-15
1715

1715-16
1716
1716-17
1717

1717-18
1718

1718-19
1719

1719-20
1720
1720-21

1721

1721-22

1722

172223
1723
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.5.Q. Subject CoLumNs
No.
694 All India Port and Dogk
workers . . « 1723-24
695 Courts in Goa 1724
696 Hand-knitting Units in
Delhi 1724-25
697 Engineering Export Prom-~
otion Council . 1725
698 Trade z\grc:mem with North
Korea 1725-26
699 Textile mills in Madurai 1726
700 Passports for UK, . 1726
701 Rates of commodities 1727
702 Trade Unions 1727
703 Indo-Pak Conference 1728
704 International Trade Bxhibi-
tions 1728-29
705 Amendments to Labour Acts 1729,
706 Azad Market, Delhi 1730
707 Shortage of coal apd
Transport . - 1730-31
708 Exchange of fire between
Indo-Pak police . 1731=33
709 Importers in Goa, Damm
Diu 1632
710 Radlo station at ]Odhplu . 1733
711 Price of imported silic . 179334
712 Sub-office of Coal Mines
Provident Fund at Kotha-
gudium 173435
713 Singrenri Collieries Company 1735
714 Singreni collieries . 173536
715 Cycle industry . 1736-37
716 Export of Coffee | . 1737
717 Central Enstitute for La-
bour Research . . 1737-38
718 Refugee Market in Ulll-
dangs, Culcutta . 1738
719 Holy shrines left in Pakis-
tan . . . . 17339
720 Staple Fibre Factories 1739
721 Tea auction market in
Assam . . " 1739
722 Tea production ., . 1739-40
723 Develm of tea gllh
dens 1740
724 IndianMnmnuhrmd . 1740-41
725 Exchange of fire between

Indo-Pnk border polwe
in.&K. . .

1741-42 4
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CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE .1

() Shri Yashpal Singh called
the attention of the Prime
Minister to the reporied
digging of trenches by
Pakistani  Armed Forces
along the West Beangal-
Pakistan border. The
Minister of State in the
Ministry of External Affairs
(Shrimari Lakshmi Menon)
made a statement in re-

gard thereto,

(#) Shri Mani Ram i called
the attention of the Mini-
zer of Railways to the col-
lision between a goods
train and a bus near Kashi-

pur in Nainital district
(U P.) resulting in the death
of one person and injuries
to others.

The Deputy Minister in the
Ministry of Railways (Shri
Shahnawaz Khan) made
a statement in regard there-
to.

PAPERS LAID ON THE
TABLE . .

(1) A copy of Annual Report
of Lge Indian, Statistical

Institute, Calcutta,
the year 1960-61.

for

A copy of Notification No.
5.0. 2444 dated the 4th
August, 1962 under sub-
section (2) of section 17
of the Requisitioning and
Acquisition of Immovable
Property Act, 1952.

2)

(3) A copy of Government Re-
solution No. s5(1)EP,
(Coord)/6z dated the 12th
July, 196: constituting an
Export Inspection Advi-
sory Council.

(4} A copy of Government Re-
solution No. Ch 1)-6(9)/
61 dated the 18th
1962 under sub-secuon (2)
of section 16 of the Tariff
Commission Act, 195I.

A copy of Government Re-
© solution No. WBqG(x);
62 dated the 10th

Hoasd o the coal mﬁ
industry.
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T42—47

1747-48

STATEMENT BY MINISTER:

The Minister of State in the
Ministry of Irrigation and
Power (Shri  Alagesan)
made a statement regard-
ing Power supply position
in Delhi.

MOTION RE : INDIA CHINA
BORDER SITUATION

Further discussion on the
motion re : India-China
border situation continued
The Prime Minister (Shri
Jawaharlal Nechru) re-
plied to the debate. The
substitute motions moved
by Shri Surendranath Dwi-

"vedy and Shri P.K. Deo
were withdrawn by leave
of the House and the dis-
cussion was concluded.

MOTION RE : REPORT OF
UNION PUBLIC SERVICE
COMMISSION

The Minister of State in the
Ministry of Home Affairs
(Shri B.N. Datar) moved
that the House take note
of the Eleventh Report of
the Union Public Service
Commission for the period
1st April, 1960 to 31st
March, 1961, together with
the Government’s Memo-
randum thereon.

The discussion was not
concluded.

REPORT OF BUSINESS AD-
VISORY COMMITTEE
PRESENTED . . .

Fourth Report of the Business
Advisory Committee was
presented.

AGENDA FOR THURSDAY,
AUGUST 16, 1962/SRAVANA
25, 1884 (SAKA)

Further discussion on tl;:f
motion re: Report
Union Public Service Com-
Eu;mn.ﬂol)mnon on

motion re: Railway
accidents.

187b
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1748—50

1750—82

. 1782—1369
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